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LOK SABHA DEBATES

LOK SABHA

Monday, March 21, 1966/Phalguna,
30, 1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mgr. SreAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

and Arms Boycott Against
Portugal
+

*653. Dr. L. M. Singhvi:
Shri Bagri:
Shri Vishram Prasad:
Shri Yashpal Singh:
Shri Gokulananda Mohanty:

Will the Minister of External
Affairs be pleased to state:

Trade

(a) the follow-up action taken by
India and other member-nations of
the UN. in pursuance of the UN.
resolution calling for trade and arms
boycott against Portugal in order to
torce it to grant Independence to its
African colonial territories; and

(b) whether India propose to take
any further initiative in the matter?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The Government of India
has always vigorously opposed the
colonial policles of Portugal and has
rendered all help to the people of

these territories in their legitimate
struggle for fr and indep
dence. The Government of India

severed diplomatic relations with
Portugal as early as 1st September,
1965. India has also been taking action
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on the Resolutions passed by the
United Nations in order to further
independence and freedom of the
African colonial territories still under
the Portuguese colonialism. However,
certain countries are continuing to
have dipl tic and cial re-
lations with Portugal.

(b) The Government of India is
always willing to help further the
independence of the colonial territo-
ries under Portugal inside and out-
side United Nations.

Dr. L. M. Singhvl: What specifically
has been done to secure the imple.
mentation of trade boycott on Portugal
in order to pressurise it to give inde-
pendence to its various colonies end
in particular would the Minister say
whether there is any substance in the
feeling that is gaining ground that
India has been soft pedalling on the
anti-colonial question in recent times

The Minister of External Affairs
(Shri Bwaran Singh): India has con-
sistently followed a very strong and
forthright policy to put an end to colo-
nialism in any form and in any shape
and any suggestion to the contrury is
not borne out by facts at all. As to
the first part of the question about
specific steps that have been taken,
we have ourselves severed sll con-
nections. In the UN General assembiy
and in the committee we have sup-
ported all actions and have put pres-
sure on those who continue trade in
one form or another with the Portu-
guese. We have further suggested
that there should be complete em-
bargo on arms supply etc. to Portugal.

Dr. L. M. Singhvi: Have the govern-
ment considered at any stage the pos-
sibility of imparting teeth to the UN
machinery in its anti-colonial aspira-
tions as enshrined in the charter and
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if so what are those suggestions, if
not why not?

Shri Swaran Singh: Effective em-
bargo on the arms supply of all types
and severing of economic relations pro-
vide enough teeth.

ot quarw feg ;w1 AR T
AT qwar § 5 s dow Fww &
FIT W FET § FB A} wrwr A
e 1 & wrx WY Sfew AT ?

ot vk fog : FT deq FEETE
¥ um @1 9T FHT 4§ §q qTHRATT 9T
TarRT Agw KT § 1 78 M g w7
qIAaT § @6 WwiETH e STw
fafreed wTwta & gt g | ww
A% 9T 0w WX afrars A &
o frad § & wrow ¥ faa w5
F § 9 a8 qATE T A WY
Lok 4

oft qware feg : W Gz feda &
T W7 AT WY wfww 6y ?

oft e fay : 9z fq W
FTefrge wraAt F wiy orAd § | oy
% vt ¢dr oy § o ¥ oWt %
fafew sretfrafasy § o gq 378 @
It o farams € fom g g &)

Shri Kapur Singh: What retshatory
action has Portugal taken against India
and Indians since our recovery of Goa
from Portugal?

Shri Swaran Singh: Our attitude on
colonial issues and our opposition to
the Portuguese colonies has been there
even before Goa was merged into
India. Portugel had always been un-
happy and has been trying to criticise
India even before we took over Goa:
only their tone has naturally got mote
intensive after we took over Goa

Shri Kapur Singh: Perhaps my
question was, not understood; my
question was, what retaliatory action
has been taken.
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Mr. Speaker: Order, order. That
was the criticism that I have heard;
nothing ‘more than that.

o fedmaewa® ¢ & g I
AN E Wog AT S § I F
dw § faw o &% qdwe
& §Tq graey g, WK W §FT A 3T
W #T 7 T7A ¥ g wT aF w0
sacT faar §, 9 IqH w21 T% GBI
faefr g 7

Shri Swaran Singh: I could not fol-
low.

TSN R - &1 ¥ W afEare
¥, 3791 7 a7 § oo T A |
T ISTC ¢ w7 I fRaAr gmear
foeit & ?

Shri Swaran Singh: On the colonial
issue, there is preponderance of opin-
ion in favour of the colonial people,
the people under colonial domination
getting their freedom, and on this
issue Portugal is more or less isolated
and it ijs continuing this colonial form
notwithstanding near-unanimous inter-
national opinion on thig issue.

Shri Gokulananda Mohanty: May 1
know if the Government have any
information as to which of the coun-
tries have acted in support of the UN
resolution and which have not?

Shri Swaran Singh: Most of the
countries huve supported the UN re-
solution. It is true that some of them
have not fully acted upon those re-
commendations.

Shri Hem Barua: May 1 know if it
is not a'fact that some western powers
have actively violated the UN resolu-
tion calling for trade and arms boy-
cott of Portugal and, if so. may I
know what are those nations and what
steps the Government have taken in
the matter either bilaterally or by
the United Nations?

Mr. Speaker: That is understood.
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Shri Swaran Singh: Functioning in
the United Nations and putting across
our viewpoints forcefully,—bhy these
we make our views known to them
and our views are brought to their
notice.

TRAT T W
+

*g54. ot wrw fayg fageedt :
ft genmite qreft
st gew W wwAm

wT e w75 qqTH A F
w30 s

(%) 1 FHT T W 0N
¥ 9% q& qTT IT FT JTAW FH &
fad feedY 7€ qraEma F7 fa=Te w7
s 18

(&) *r Ty T AW F ogay
afa® g7 I F@ T TIT A ey
€7 ¥ qEEa w4 w1 wrk gy g
Lad

(m) e T w1 § qA-HAL
foq I & graew & N4 wrwwo ¥
awa A fasrad wqar stEamar g+
¢ qF " A A § owt gy e
et & ?

T Wt & ww-afew (we
wafeh wfgedt) : (%) "=
0T ¥ IG07 ¥ 17 ¥ AT TATIT X
a0 FUEA1 ¥ A TEATH 97 w7
wifooflt afgfar qwr Awg o fawre
LaciB SRCE R § i KL
gt

(@) o7 (7). W,

oft wmiw fag fagmeht : a7
g # A g AT g §—AY AR
faws & & ¥ a1 gAY ®7 § fr—7aer
fraar afrwa wor arerw ¥ Tog-TT-
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wex wex & warr & faq fafewa fsar
g ?

Mr. Speaker: What percentage has
actually been allocated?

Dr. Sarojini Mahishi: The total con-
tribution up to the 28th February is
Rs. 75.60 crores, out of which Rs. 27.27
crores have been utilised for the pur-
chase of defence equipment.

o e fag fagreft - war e
4 FATYAT o6 TF-TwpT-w 1w F Y 0
ST gt &, Ia feara @ o ferar
W gl W feaar § 7

WS WENT T U qAT 6
g7

Dr. Sarojini Mahishi: No, Sir.

Shri R. Ramanathan Cheitiar: The
late Prime Minister, Shri Lal Bahadur
Shastri, had made an observation that
it people in this country could contri-
bute three paise per capita, it will
amount to a large sum of money, and
so, may I know what steps will the
Government take to augment the
nationul defence fund by adopting this
method?

Mr. Speaker: That is about new
collections. We are concerned with
the utilisation of the old one.

Shri R. Ramanathan Chettiar: It coa-
cerng the National Defence Fund, Sir.

Mr. Speaker: It is, but not in this
question, Shri Basappa.

Sbri Basappa: May I know whether
a fresh appeal has been issued by the
present Prime Minister, after she as-
sumed office, to the women folk of
India, who have vast gold in tneiur
possession, to contribute gold and, if
so, what is the reaction?

Mr. Speaker: Order, order. Reactior
of what?
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Shri Basappa: If a fresh appeal is
issued by the present Prime Minister,
I am sure the womenfolk of India will
respond at once to the Government's
call . . . (Interruption).

Mr. Speaker: Order. order. That is
another question,

Shri Basappa: May I know whe*her
any appeal has been made?

Mr. Speaker: Order. order.

oft wrefrem qo R AT A
T 1 K AT ¢ fr o W)
TET SRAW AT Arfeer & wy &
AT GIAT FN F foq o THEET IR F
FH ¥ g 7oA A, fawy 5
oy 2o & wwa) #), s, fomd
FATT &1 T W Ffear g€ w7 it
F 0 ) oY A faar @ ?

s At aw ww ofe W
(sfroreft sfra oY) g@d At aTe-
1T qwY wZwt w1 78 efoar A § fx
T ATy H o qAdE T A AT

oY W v o s wg IR,
7T TN og 91 fF @ AT 6 W
T WY IEETY ¢ e wer w2w A
TTAEqT FY AT A G A1 & famy
a7 Yest ®TX & faw fafy 2 awerct
w1 amar g

wqwf gfrra i ;2T w72
gfersm gt &

oY qenw - w0 gz § R A
o\ qfaTe & &g @9 & a9 qATT
TIT A THT HW § aWT T § FqTET
a7 ¥%eaT fwar § 9T aifear & s
£ &% ¥ gaw ufes qwa S w
gwt &, af &, &t s a8 AT
F qama T 1 ok qrewT e ?

oft fardware weTy : gt qaT

sty sfox ol ;- 7 ot faege
TEA AT ] |

e WERT ;. AR ®raa—si
wq fedr )

oft g T WHA : W AR
AN Ei I fma ¥ @&
EEAO S AT ARATE |

woow wRE - #F AR e
1 g ar, AfFT e ag geE § Al
g R SaTag { |H AR
STH qEmM@r ¢

Embargo on Arm Supplies to India

*655. Shri Mnd:_n Limaye:
Shri Kishen Pattnayak:
Shri Narayan Reddy:
Shri Rameshwar Tantla:
Shri Himatsingka:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri Hukam Chand Kachha-

vaiya:

Shri Daljit Singh:
Shri P. R. Chakraverti:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri R. S. Pandey:
Shri R. Barua:
Shri Dharmalingam:
Shri P. C. Borooah:
Shri D. C. Sharma:
Shri Sidheswar Prasad:
Shri Linga Reddy:
Shri Hem Raj:
Shri Maurya:
Shri Ram Harkh Yadav:
Dr. Ram Manohar Lohia:
Shri Murli ManOhar:
Shri Basumatari:

Will the Minister of Defence be
pleased to refer to the reply given
to Starred Question No. 530 on the
29th November, 1965 and state:

(a) whether the Western Countries
have removed the restrictions on the
export of military hadware to India;
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(b) whether the U.K. Government
and other Governments have started
1ssuing licences to export war mat-
erial to India; and

(¢) if so, whether any firm guaran-
tees have been asked or given for
uninterrupted supplies to India by
these countries?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) to (c). It is not in the public
interest 1o give detailed information
on the subject.

ot Ay fawd : |7 FER A @
faawiy amwal & arq gfaardy sgmar
& A A €F qOT F IS AT R
fr gfearx 23 & fag w1 w71 QA
Afgg—ar a=wAl famig & fgars
R & 7A¢ WA ¥ faq an wwq
ey AW #Y, A1 F foat oY AwEg ¥
fag Ia%T Tedara 7, a1 A€ g &
faatnr & fag yfqard agmar ¥
gy ?

Shri A. M. Thomas: The matter has
been taken up from time to time. Thig
question has to be viewed from two
standpoints. One is from the inter-
ests of our country and the other is
from the viewpoint of the susceptibi-
litics of the countries which give us
these arms. From the viewpoint of our
own country, the Houge would agrec
that the matter of flow of vilal cquip-
ment und the sources also is not being
given publicity. From the standpoint
of the countries which give, they have
got their own political difficuities and
susceptibilities which we have (o res-
pect At the same time, | may inform
the House that the main sources of
supply are UK and USA. As far as UK
is concerned. recently we have go'
intimation that they have lifted the
ban on supplies of military hardvare.
The USA Goverrment have intimated
that supplies of non-lethal equipment
on cash and credit basis would Ul
resumeq on a selective hasis.
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oft wy frmd : s s, A=l
TERT AR RTE R ERR g §
3w oy arrerdy Al Aty § 1w
AT T TUNT A, A qg AW |

o A W & ot T aer
£?
L oft wy fewd : W Q9 WY 7 §aE
§, N A T T WY DG T

fag wrm wigw § fe o
faddt arra  gfegrd g
& W FWR A I g Ty ggrE
@3 & A e ) e g
§ e & ag aga v fag &
fyars 3 @ &, ¥ wod QAT w2
R & av € gfrar & fmfor & fag
Xt

Shri A. M. Thomas: We huve in-
formed the UK and USA Governments
that the country which is aggressed
ugainst and the aggressor should not
be put on the same par. We have
brought this to the notice of the gov-
crnments which are gupplying arms
Apart from that, mainly our weapons
are of UK origin and any stoppage of
supplies of arms and parts from UK
would have great consequences in our
country. So, we have taken up this
matter and as I said, UK Govern-
ment have intimated that they have
lifted the ban on supplies of military
hardware.

ot wy foord :  gfranér fagrat
w1 T G & w77 N gIw TN
fre §, W1 FTRIC A I AR @
faeft arwat w1 swrr feamar §—A,
RAfer wY wgfron o o & fan
zfware faiy g, Afer ¥ gfaare wg-
frel & fgams weare i g o=
Tarr & T & fay ofea™ w1
i fad aq, ¥fe dare & gay o
wxratfae 2w & fgars 37 gfearsf w1
e gut ? qfrady fagmdt & aix
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that the hon. Member has in view I

¥ AT T FTAA & FTO @7 Q7D ) e
would not be in a position to answer

T fawer 7@ &, T W AT araa
1 v feemar mar g 7

Shri A. M. Thomas: I can very well
understand the anxiety of the hon.
Member. Of course, in a way, it re-
flects the feelings of the people in our
country. We have certainly brought
this aspect to the notice of the coun-
tries concerned.

ot fewm qewmaw : gg @R H
¥ gu f& W §1 a7 g s
qEfr §, 9@ W YW T AT T R,
¥feT gy & ave fadefy wmz 7 O
et §, # AT ATETT §S AN @
dur wred @ Wy &, fomd ov ®
ok 9T ITH A weew A Q@ ufz
goagmem R ag?

Shri A. M. Thomas: 1 would beg of
the House to consider that in the pre-
sent context it would be better to
avoid any questions on this matter.
We are having delicate talks and nego-
tiations and, therefore, it is better to
avoid such questions.

oft fr qzaTaw : wEE AART,
w1 fafaeet T 3 q@r @ sy ?
wiags T g’

wew wgww ;3w § ) vaw fag
T T@r A e g

oft aw Ty fergeoelt:  arfieear
& 979 qT 3T & ¥ wAdw, el
WK g8 AT & wEAl W qerr 9
T T &Y 4 | 9T g wed & fe
fwea 3 ay 7w wer A § 1 & ag A
iy § 6w a1 § Ot wTC g o,
W7 T T §ZA 7T I8 FIR & WA
| AT ET ]
Shrl A. M. Thomas: There are sev-

erel agreements. Without getting in-
formation on the particular agreement

that question.

oft gew wx wouma ¢ fy| qEw
qurk QAT §, IW qAT A g AN ¥
g faed =2 @ 9@ & 1 @ |
FER 8 TR wreq-fadar s
X FT Iqe & 3, arfe Qe afifeafa
IAW T W g7 99 W A g
a &, afew w7 v agi 77 g gfaary
T qQ F 7 %47 FOR T AR A
faare s g ?

Shrl A. M. Thomas: That has been
our attempt, Sir, to be self-sufficient
as far as possible, and the hon. House
is aware of the new slogan we have
kept in view of self-reliance.

Shri R. Barua: May I know whether
the supply of military equipment is
dependent on Indo-Pak amity?

Shri A. M. Thomas: The UK. Gov-
ernment has informed that in view of
the fact that both sides have with-
drawn their forces to the 5th August
line they are thinking of resuming the
supplies of arms and ammunitions of
the type which they were previously
supplying.

Shri P. C. Borooah: During the last
session the hon. Minister of Defence
indicated, in answer to a question, that
out of about 7 million sterling pounds
worth of defence equipments ordered
for and licensed for supply by the
British Government, the supply was
only goods worth about 5,00,000 ster-
ling pounds. The hon. Minister just
now said that the ban has been lifted
May I know by what time the sup-
plies will be completed and what has
been already supplied?

Shri A. M. Thomas: That question
was answered by the hon. Minster of
Supplies and Technical Development.
He has given certain figures also. I
do not know the latest position. The
Ministry of Supplies may be addressed
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in this matter. We have got only this
general information and the Jetails
have to be worked out whether wany
lyicensing procedure would still re-
main etc. All these things have to
be worked out.

ot fadwwe wam: T¢ a9 fwat &
fodt g€ 72t & fr ofeart o ¥
wag frefvr O wEwT & g6 &Y
¢feamd w1 £ wex g faeft | W oy
% pfaurd o gt 1 @ § wr-
T £ @ § 1 Ouft Feafa & gl &
Ay & sre-fadT g9 £ gfee & W
guT 3 ¥ g Feas #Y a7 W W
@ Teey # faelt qar £ ot wfeamé
§, @1 T 39 A T W ¥ fag
TEE FIH IS @ 7

Shri A. M. Thomas: | have already
said that there has been a general
relaxation in the rigidity of the stand
that these countries were taking. We
would certainly be attempting to
achieve self-sufficiency to the extent
possible and we are taking all steps
that are necessary in that direction.

o T wtge wifgar e
g, & o5 ¥ &Y Wiy W aon g fw
s gfaard & sros afrady o
F AT { §—are) W F A A ft
2 91T w19 A qF qATH KT AAH
faeamd | AT FAT ¢ § oW Ay
WA FET A gfqae 3 ot ¥ ww
ST TN 9T qrrfry o § v gfare
4 91T #F W< o frr ) far and,
wWifs qras 7 o gfearT i &
fafww 20 w1 frdr, axi 9% 37 gfeardt
¥ qF arTaR s fewm oman
fgrfar & dav gar

W WRY: T8 Fare qa¥ fear
Lo o

Mo TW wIEY Wfga: Jfer 7q
7 Jarx Tt frar AT §
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weaw wghw c st oy frd &
g garer fear qr |

o W wAYge wifgan Afea gt
HERY Iq%T yqrg AW 2 QX ) 9w
Fa1T feqarg o

Ffmardy T wr v g7 FHfwy
Fergra & avaey & it ag) feafar gk

wsow A IfEm wE ga
WY 81 W wTT ARy e X fwy

Mo Tw wwge wifgar : w7 g1
wWiferd, Wz a% 7 quW | %47 ®F G
AT o a1 7 frare w3 fe gfaar
§ srefos o &g ot & qfwar &
TEfas acet ®1 N T 8, IAAT
qwd & for ¥ o= wre O £ a1 389
Q& fad ?

oW T & 9 gude
faare 37 ar 74, THET yaT™X TAA M
s yfowar 2 7

o Tw WAy Wfgar: g I
s mft et & e w1 R

www W ag @ O faaw
w8 a1 Y, 73 THd T wr oy k@
o gy & 7

o W wAgY wifgan: w1t
w; gAY 7 oW wEAw, W9 "
T X AT O T afAy ? AWy
Wt X qradfry gy &, .

weaw wENT: 9T A A A ¥
7 afg

WMo T witge Wfgar : 1w &
foq & wgw w®m, 97 GLOATAY W
TR WAT qBATET |

Shri A. M. Themas:
1 have . ..

In fact, Sir,
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Mr. Speaker: The simple question is
this, whether we have ever discussed
with these powers who give us thesc
aid and arms, that this aid given to
certain countries, which was intend-
ed for a particular purpose, has not
been utilised for that purpose, rather
that purpose has been frustrated and
spoiled by their giving that aid and
used by the country concerned ior
other purposes?

Shri A. M. Thomas: Yes, Siv, this
matter has been answered by no less
u person than the Prime Minister. We
have already, on different occasions
pointed out this aspect to the coun-
tries concerned.

o W wige wifgay ¢ & e
LT99 WEX ATEAT §, ¥@A1 A6g A
fear & | wum Ad "TEgE w ag qAv
QA a1 fr 9 =m@ 778 & @@ q®
"

Shri A. M. Thomas: We have

brought this to the notice of the coun-
tries concerned.

Shri Basumatari: May I kncw whe-
ther there is any condition a'tached
with the supply of arms and amymuni-
tions to India, or can we use it any-
where and wherever we like?

Shri A. M. Thomas: I have said that
we have got the general information.
1 have also said that it would not be
in the public interest to disclose any
further details.

Aqe TG awdeT gueAr FuT W
ufewrtt

-+
*g56. st glo Ao fawrd} :
Mo TAW AW :
oft fax wgrend :
st fagdwre wamw ¢
ot gew wx v -
e

st wem W wTeTy
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sfi g0 Wo wmm :

#q7 dfow-erd ¥ 7@ @A 0D
F o5& f¥

(*) w1 78 s § fr o=wen
¥ ggEa Tog wwdwT g fan
F afewrdr & ¢9 o™i ¥ wyww
fear a1 71 faqeay, 1965 & wqw
TqTE ¥ IE% qra & € qidf ¥
g far @ ¥ ; o

(w) afz &, &1 w1 @ wmw
# WYt wrdart Ay qf & 7

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
Sir, an Officer of the USIS in Cal-
cutta had invited some students to
a dinner party given by him at his
house on 3rd December, 1965, in
honour of the Attorney General of
Wisconsin who was in Calcutta at
the time. After the Chief Guest had
spoken and answered questions, an
Indian national serving with the
USIS who had recently visited US, was
asked by the host to give some ex-
periences of his in the United States.
This speech apparently was somewhat
long and did not interest the students
who started talking amongst them-
selves. As the speech was being dis-
turbed the host asked the students
concerned to keep quiet. When they
continued talking. he aked them to
leave the room. Ap unpleasant
exchange of words followed.

The West Bengal Government inves-
tigated' the matter and informed the
Government of India of the detailg of
the case. The Ministry of External
Affairs then took up the matter with
the American Embassy who assured
the Ministry of External Affairs that
they themselves were sorry at the
unfortunate happenings.

Shri D. N. Tiwary: May I know

whether this matter was ever taken up
at diplomatic level and whether this
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information was sent to the American
Government telling them about the
indecent behaviour of their officer?

Shri Swaran Singh: I have already
said that the Ministry took up this
matter with the American Embassy
and informed them of this incident.

Shri D. N. Tiwary: May I know
whether the officer who asked the
students to leave the room tendered
any apology or not?

Shri Swaran Singh: At that time,
when the incident took place, as I have
already said, there was an exchange
of hot words on either side......

Shri D. N. Tiwary: Afterwards.

Shri Swaran Singh: That is a
matter between that officer and the
senior officials of the U.S. Embassy.

oft fegwae qamw : swq, afed
Tt Y faww o § A wHd
@At ¥ o9t @ M7 ofrad Fmw
AT & G173 N 397 Iax fay
T &, 37 Qa1 WA R qyar § fr 9w
ww iy wfga T @ faanfegy 1 mfemi
& aqr W & TS wyws 13
g4 feafa § wr@ goo ¥ w41 ady
fare waz fogy WX 98 SO wwav
N T T HY T wEoAE w7
Shri Swarap Singh: The informu-
tion that I have given is the informa-
tion that has been supplied to us from
the West Bengal Government. Even
when the matter came up before the
West Bengal Assambly, the type of
suggestion which the hon. Member is
making was not made out. There
were some suggestions put forward
but the West Bengal Government did
not accept those suggestions,

oft gew wx wwww : & g G
wgm g fe WY sowm fag o f
faorfasl &7 91T arod IO wROwY
gy ) gfen e, v g 2
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gac gt § ? gfe gi &Y i aue
A AT A g 7

weaw AR - a7 FEW wg faar
g1

Shri §. C. Samanta: May I know
whether the students who were invi-
ted were invited individually or they
were invited from some unions and,
if so, what are the unions from which
they were invited?

Shri Swaran Singh: I have no infor-
mation as to whether they were invi-
ted individually or from any unions.

Shri Subodh Hansda: I would like
to know what was the difficulty for
the Central Government to enquire
into the matter. Why was it entrust-
ed to the West Bengal Government?

Shri Swaran Singh: The matter
took place within the jurisdiction of
West Bengal Government and we have
no reason to doubt the correctness of
their investigation.

Shri H. N. Mukerjee: From what
the Minister says, it is quite clear
that the U.S..S. officer concerned
did behave very badly for otherwise
the matter would not have gone so
far. May I know, in these circum-
stances, why the Government does
not insist that these people who en-
joy a quasi diplomatic status, some
thing very similar to it, are not told
that they are undesirable people in
this country because fhey seem to be-
have as if the country belongs to
them?

Shri Swaran Singh: I have already
said that these facts were brought to
the notice of the U.S. Embassy here
and they themselves said that they
were sorry at the unfortunate Ineci-
dent.

Mr. Speaker: The Member asks why
was the suggestion of his recall not
made, declaring the person persona
non grata’?
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Shri Swaran Singh: In such matters,
the matter is brought to the notice
of the Embassy concerned. Unless a
matter is very serious, we do not,
generally, declare a person as persona
non grata.

Oral Answers

Memorial for Jawans in Delhi

+

*657. Shri Hem Raj:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Hukam Chand Kachha-

valya:

Shri Bade:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Jagdev Singh Siddhanti:
Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Defence be
pleased to refer to the reply given
to Starred Question No. 514 on the
29th November, 1865 and state:

(a) the progress since made in the
finalisation of the scheme to 1aise a
memorial in Delhi in the memory of
the Jawans of the Armed Forces
who laid down their lives for the de-
fence of the motherland since Inde-
pendence; and

(b) the site selected for it?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) and (b). The scheme is still
under consideration.

Shri Hem Raj: May 1
long has this been under considera-
tion and how long will it remain
under the consideration of the Gov-
ernment?

know how

Shri A. M. Thomas: As far as the
Defence Ministry is  concerned, the
Chiefs of Staff have already selected
a site at Duala Kuan and that land
is under the control of the Ministry
of Works, Housing and Urban Deve-
lopment. We have addressed that
Ministry in the matter and we have
also asked them to expedite the matter
so that we may take necessary action.
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Shri Hem Raj: What is the form of
memorial that will be set up?

Shri A. M. Thomas: As soon as the
site becomes available, the necessary
architectural designs and estimates
will be prepared.

ot wy ford : ¥ FA F O
7 frew o1 #vé g sman ¢ fr o
fa gfasrare sage gz i @1 g
3q fer &1 fgg, 1fem, fem, €t
uFar 71 faq Sifga fagr g AT 39
faa fazeft # A7 g@v 73 WL # v1e2afy,
T g, AT, qE@ W@ wifz
g TIF qEAAT AgaE w1 W
TraETfas A ¥ ®TE TTEER
F7aTg ?

Shri A. M. Thomas: It is a
gestion for action,

sug-
Mr. Speaker: Has this suggestion
been conveyed to the Government?

Shri A. M. Thomas: I
aware.

am not

ot fewm q@e @ T ag gEE
oy 74 AEY wTar § A o AT FAT
ZUT &, TEAY WA AT GF T HAT AW
qot grertfas sfafear aemd
A" ?

werw W - IR wg § fr
it &) wrar 8, @ 9T v

ot wy fowd © (& gEE W W
mar § 1 fex oY ag g & fir frer ol
L S

Q’twnmzmnﬁ
* wgt aw @ &, & A AR
fie a¥ qT T F, ql ¥ IT T
# a7 fag YT & WY WA €, IW A
¥ W A ¥ ey oy Jan ?
w1 W gET 9T Wt maAaAr fear
Lac (I
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werw Wi - Wt aw fesh AT
qqe g % gAr

off gww W wwara ;- IEET faa
w7

Shri A. M. Thomas: The question,
as you have correctly pointed out;
relates to the capital of this country
and suitable memorials. ...

Mr. Speaker: Will it be consider-
ed in other places also?

Shri A. M. Thomas: That is, ‘morc
o less; left to the Staute Governments?

oft aurare fay : foeet & ame facdr

& gy W g 9w gk & aw e
FTRT IR g § | H ST g
g fr v agi @ e w1 oy
wrfg Y T ¢ ?

Shri A. M. Thomas: We appointed
a committee consisting of the Chiefs
of Staff and they have, as I have
already indicated, selected a site at
Duala Quan which is on the main
road ting Dethi Cant t and

New Delhi and is in the vicinity of
the Services complex.

ot watw fuy fogmft: & o
A T FATEh oy At faeet Wit
feedy gradfy F Ha § | 37 eATIT ®
7= AN Far § v dr sy g, AT
faargy it & Y7 forgiv wo gt )
wrgfar <1 §, w1 I @@ frorfed W
Wt amraet 9q T & e dfea
* smo ?

Mr. Speaker: He wants to know
whether the list of names will be
inscribed.

Shri A. M. Thomas: It will certain-
ly be considered.

Shri Majithia: May I know whe-
ther this memorial which is supposed
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to be erected is only going to be in
the form of a building or whether
they are proposing to have some funds
collected also for the benefit of the
offsprings of the jawans who have
lost their lives?

Shri A. M. Thomas: It is too early
to give any definite scheme. As 1
have already stated, as soon as a site
becomes available, we will draw up
the architectural designs and also the
estimates of the initial cost and main-
tenance and all other relevant details
which have been pointed out by the
hon. members.

Shri Narendra Singh  Mahida:
Every civilised country in the world
has an unknown warrior's tomb. May
I know why this matter has been so
delayed and whether the India Gate
can be turned into an unknown
warrior's tomb?

Shri A. M. Thomas: As far as India
Gate is concerned, there is already an
all India war memorial there and that
has been erected under an agreement
between Govermment and Govern-
ment—it is a Government to Govern-
ment agreement—and the assurance
given by the Government of India to
the Commonwealth War Graves Com-
mission stands in the way of modify-
ing that memorial to any extent.

Shri 8. M. Banerjee: During both
the Pakistani and Chinese aggressions,
all the jawans, whether Hindus or
Muslims or Sikhg or Christians, have
laid down their lives to defend our
sacred motherland. 1 would, there-
fore. like to know whether care will
be taken to see that this memorial
depicts the natioma] integration not
only in the Army but also in the whole
country.

Shri A. M. Thomas: It is a valu-
able suggestion which will certainly
be kept in mind.

Shri Bata Singh: May I know
whether there is any scheme to
rename the roads in the capital after
the names of jawans who have laid
down their lives for the country?
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Shri A. M. Thomas: That is
present being considered.

not

ot wrefrem o - A oA AT
T § ag 9E) g § T B ST
¥ 1 & S g g 6w S amaTn
11 WY gt A wY waafa gen ? afe
AN N AT AT TR E
3 qu grm ?

Shri A. M. Thomas: Certainly the
public will have access to these memo-
rials.

Shri H. N. Mukerjee: The Minister
said a little while ago that it was a
Government to Government agreement
in regard to whatever is the memo-
rial—India Gate and all that sort of
thing. We are not only a successor of
that Government but also a free
Government which has liberated itself
from the colonial yoke and in those
conditions, is it not desirable for Gov-
crnment to consider whatever agree-
ment was entereq into by the British
Indian Administration with the UK.
Government in those days as obsolete
and to utilise the structures which are
there for some purpose more worthy
and more apposite to our present cir-
cumstances?

Shri A. M. Thomas: Apart from
the terms of the Government-to-Gov-
crnment agreement, it is to our inte-
rest to see that a separate memorial
is raised rather than that our memo-
rial should be tacked on to the other
memorial.

Shri H. N. Mukerjee: The point
was in regard to the character of that
particular thing. Do we continue our
colonial status to the extent of recog-
nising everything which the colonial
government had done on our so-called
behalf?

Shri A. M. Thomas: That question
does not come up in this particular
matter.

Shri Kapur Stngh: May T know
whether in view of the small magni-
tude and other similar factors relating
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to our recent military conflicts, Gov-
ernment propose to consider whether
it is all appropriate and necessay for
us to have war memorials at present?

Shri A. M. Thomas: Yes, the prin-
ciple has been accepted that there
should be a suitable war memorial.

oft RO ¢ AT SRE g
Iq | X q@ AT AY e @ AT
far frad 3o wfawrd A aT nfeeas
£ qa€ ¥ qyg WAk g NI faeq
qege A0y & o0 foga fma w0 &
fow frm s/ ¥ € W #17 4|7 WA
farqr s o It W@ gedmar
*T 9q1 7 o 4V 91 97 a% fr @
I & ¥ safaq €@ & gangw #q ?

Shri A. M. Thomas: As far as this
particular case jg concerned Govern-
ment will certainly consider whether
suitable suggestions could be invited
from Members of Parliament also.

Shri R. S. Pandey: In regard to
the selection of the site for a memo-
rial for the jawans, may I know whe-
ther apart from Delhi the capitals of
the different States also have been
taken into consideration?

Mr. Speaker:
already been put.
has come late.

That question has
The hon. Member

Collective Security Area in Asia

*658. Shri Shree Narayan Das:
Will the Minister of External Affairs
be pleased to state:

(a) whether any suggestion that
India should take a lead in the forma-
tion of collective security area in
Asia backed by u nuclear guarantee
from the West has been made; and

(b) it so, the reaction of Govern-
ment in this regard?

The Minister of External Affairs
(Shri Swaran Singh): (a) No such
suggestion has been made to us.

(b) Does not arise.
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Shri Shree Narayaa Das: In view of
the fact that China is fast developing
nuclear weapons including inter-con-
tinental ballistic missiles, and the
capability of Pakistan is also growing
in this regard, may I know whether
cffective steps have been taken by the
Government of India or are proposed
to be taken to safeguard the security
of this area namely India and other
adjoining countries, and if so, what
those steps are?

Shri Swaran Singh: We have been
taking steps from time to time to
safeguard our integrity and to guard
against a threat India from neighbour-
ing countries according to a very care-
ful assessment more from the point
of view of conventional weapons than
of nuclear weapons, and I think the
Defence Minister has from time to time
been keeping the House informed of
the steps that have been taken and
are being taken to strengthen our
defences.

Shri Shree Narayan Das: May I
know whether those countries which
have got nuclear weapons are consult-
ing among themselves with regard to
safeguarding the security of such areas
or such countries as do not possess
these weapons and are not likely to
possess them in the near future, and
if so, what progress has been made
in this regard?

Shri Swaran Singh: I do not think
that any consultations between the
nuclear powers are taking place on
the subject which the hon. Member
has mentioned. When we talk to nu-
clear powers we find that they have
got their own views on these matters.
For instance. there is the Soviet Union
and there is the USA; these are twn
big nuclear powers; their own assess-
ments on these matters vary from
region to reglon. But I would like to
inform the House that in the context
of disarmament certain proposals have
been put forward by the USA and also
by the Soviet Union, in which sugges-
tions have been made that non-proli-
feration should be achieved and to that
extent, the legitimate fears and legiti-
mate vuinerability of non-nuclear
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powers should be very carefully consi-
dered.

ot ®wo mo frwrt :
& garg 7 & g f ¥ § o ot
aiferr & a1 A s3€ g€ & W
i o

gt w1 gvwew §, o) W aw
Wt e § ey gy fe i aae
qwfaae ddx oY a<H, qEw oA N

fegam s aw @r g ?
® @ e | ey v fedt
miife FarArSrawaw g ?

Shri Swaran Singh: On that issue,
the Prime Minister has made the posi-
tion clear that our decision is to
develop our nuclear energy for peace-
ful purposes.

Shri Harish Chandra Mathur: 1
wonder if the hon. Minister of Exter-
nal Affairs is not aware that even in
the House of Commans the UK Prime
Minister stated that when his Foreign
Secretary was visiting USSR he was
directed to discuss this particular issue
with the USSR Government? It is
the UK and USA which feel more
concerned about the security of this
urca than we have shown, What is
the nature of the proposals put for-
ward by the UK Government to the
USSR Governmcnt in this connection
and what is the reaction of this Gov-
ernment and what is our own idea In
this matter?

Shri Swaran Singh: 1f the hon.
Member has in mind the recent visit
of the UK Prime Minister to Moscow,
it is a fact that his Foreign Secretary
and also the Minister in charge of
Disarmament were in his team when
he visited Moscow. In concrete terms
T do not think that anything substan-
tial came out of the discussions which
were directed more towards achieving
disarmament. That is a matter under
the consideration of the Committee
which is meeting in Geneva.
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Shri Harish Chandra Mathur: My
question was entirely different. ...

Mr. Speaker: He says that other
countries are more concerned with our
protection by their nuclear umbrella,
and asks what are the concrete pro-
posals that they have in mind and
what is our reaction to the same,

Shri Swaran Singh: They have got
no concrete proposals. They have not
made any concrete proposals to us.
Therefore, we have not naturally been
able to form our reactions.

Shri Harish Chandra Mathur: My
question is whether these great coun-
tries are expressing this concern and
taking steps behind our back or in con-
sultation with us? If they are doing
in consultation with us, what is the
nature of their discussion with us or
what is it that they have put forward?
I have heard that at least half a dozen
times Mr. Rusk and Mr. Wilson have
expressed that they feel extremely
exercised about this one problem
which is uppermost in their minds,
namely, the development of nuclear
power by China threatening this re-
gion, What is the nature of the dis-
cussions they have had with Govern-
ment, and have Government them-
selves formulated any concrete pro-
posals in this regard?

Shri Swaran Singh: The hon. Mem-
ber is right that the US Government's
representative as also the UK Gov-
ernment’s representative have from
time to time made statements expres-
sing concern about the results which
might flow from China emerging as a
nuclear power. But they have not
suggested in any concrete terms as to
what could be done, and they have not
consulted us as to what should be
done. We on our side have suggested
that the nuclear powers should join-
tly consider what steps they should
take to cnsure the safety of non-nuc-
lear powers if they have to bring
about non-proliferation and non-
spread of puclear weapons.
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Shri Harish Chandra Mathur: Do 1
take it that we leave if to them, the
question of our security?

Shri Swaran Singh: That is a sepa-
rate question, We are certainly con-
scious of our responsibilities The
question was as to whether they had
discussed these plans with us or not.

Dr. L. M. Singhvil: Since no notable
progress has been made towards the
worthy objective of non-proliferation,
do Government not feel that the ar-
rangements at present existing are
extremely inadequate and that there
is no reason for them to be blissfully
complacent, as they are? Also, whe-
ther in the conventional context and
as a stabilising influence, any under-
standing or “accord is sought to be
reached with Japan in particular?

Shri Swaran Singh: This question
relates to nuclear guarantee, and
Japan is not a nuclear power; she has
no intention to acquire nuclear wea-
pons.

On the question of our defence in
relation to conventional weapons, we
have in the very beginning said that
this is a very important aspect and we
are taking adequate steps from time to
time to strengthen our defences.

Dr. L. M. Singhvi: My question re-
lated specifically to the complacency
of Government in spite of the failure
of any progress todards the objective
of non-proliferation. Are Government
convinced that the present arrange-
ments are adequate? If they are not,
what are the doing about it? It is a
very pointed question.

Shri Swaran Singh: There is no
question of complacency at all; we
have to work for bringing about non-
proliferation. At the same time we
have to strengthen our defences and
we are taking it up.

Shri Hari Vishau Kamath: Before
I put my question, I wish to point out
that this question is about collective
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security, not merely nuclear policy.
He said that it related to nuclear
power only.

Mr. Speaker: Nuclear
comes in the question.

guarantee

‘Shri Hari Vishnu Kamath: And also
collective security. Now, has the Gov-
ernment’s attention been drawn to
the warning sounded by the former
Prime Minister of Japan, Mr, Kishi,
and the present Prime Minister, Mr.
Sato, both in December last, warning
sounded to all Asian nations against
the nuclear menace of China, and if
30, has the government been in touch
with Japan, USSR, Britain and USA
as a follow-up action of the initiative
taken by Shri Lal Bahadur Shastri
when he visited Britain in 1864 and
had discussions with the British Pre-
mier? Is there a proposal to have a
de-nuclearized zone in Asia?

Shri Swaran Singh: We have been
in touch with the governments the
names of which had been given by the
hon. Member from time to time. But
T would like to make it clear that we
are not thinking in terms of the col-
lective security aspect which was
pointedly brought out by the hon.
Member. We believe and we have
always believed and we continue to
believe that collective security pacts
do not afford any protection and that
they are in fact really eomething
which derogates from the sovereignty
of the country, and India is determin-
ed to keep her sovereignty and also
continue to take steps to safeguard her
honour and integrity.

Shri Harl Vishnu Kamath: Proposal
for de-nuclearized zone in Asia?

Shri Swaran Singh: We are in
favour of de-nuclear zone but no pro-
gress in that respect had been made,
particularly because the main mass
land of Asia, China, is emerging as o
nuclear power. They have not even
signed the Moscow test ban  treaty.

Shri H N. Mukerjee: May I know
it the government, which rightly
stressed the importance of non-pro-
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liferation idea in regard to nuclear
weapons, is careful about not being
inveigled by certain interests into
kind of collective security arrange-
ment particularly with anti-China
stance because in spite of the provoca-
tion of China, we should not be
inveigled into that kind of a stance.

Shri Swaran Singh: That is a view-
point which I take note of. We our-
selveg will take such steps as are
necessary to protect our integrity and
to ensure our defence. I have already
indicated government’s attitude to
defence pacts,

oft forw wromwr ¢ 3T 7 oy
femaafae  Siwlg Y Y §, e
Iq% wifwe aft & @ fod ag 39 &
dadt  ® grem oAl o & ae
wTgar g e xa am w1 fodewa 3q 97
wrgar d ?

Shri SwaPan Singh: T is a fact that
China is not associated with disarma-
ment talks at Geneva for the obvious
reason that those talks are taking place
under the auspices of the UN and the
People’s Republic of China is not in
the UN. I would like to inform the
House, however, that the UN had ado-
pted another resolution for holding a
world disarmament conference to
which China also has to be invited.

Shri Hem Barua: Has the govern-
ment'’s attention been drawn to a state-
ment made by the US Senator Mike
Mansfield which says that Viet Nam
will escalate towards a general war
on the Asia mainland? In that con-
text may I know if the hon. Prime
Minister when she visits the United
States very soon is going to have talks
on this particular aspect so that Viet
Nam may not escalate into a general
war in the Asian mainland with Presi-
dent Johnson, short of India organi-
sing a collective security area in Asr?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): India is certainly interested
that thesge conflicts should not escalate
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and ghould not affect other parts of
Asia. It is difficult for me to say exact-
ly what will be discussed in Washing-
ton, but it is possible that the question
of Vietnam which does affect peace in
Asia might come up for discussion.

Shrl Hem Barua: My question was
slightly of this type. I wanted the
hon. Prime Minister to take the initi-
ative in discussing this matter with
President Johnson. ...

Mr, Speaker: She has replied to it.

Shri Hem Barua: She said she does
not know what will be discussed.

Mr. Speaker; How can it be answer-
ed immediately?

Shri Hem Barua: Is she going there
with a blank hand? (Interruption).

Mr, Speaker:

question.

Order, order. Next

Newsprint Situation

+
*659. Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Aszad:
Shri Subodh Hansda:
Shri S, C. Samanta:
Shri €. K, Bhattacharyya:

Will the Minidter of Information
and Broadcasting be pleased to state:

(a) whether the Executive Commit-
tee of he Indian Languages News-
papers Association has urged the in-
troduction of a statutory price page
schedule to mect the serious newsprint

situation; and

(b) if so, Government's reaction
thereto?

The Minister of Information and

Broadcasting (Shri Raj Bahadur): (a)
Yes Sir.

(b) The matter is under considera-
tion,

Shri P. C. Borooah: What is ‘hc
shortfall of our annual requirements
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and what is the quantity of indigenous

production thereof?

Shri Raj Bahadur: The main ques-
tion pertains to price-page schedule.
I think I can answer the question
about the nmewsprint, but it should be
a separate question.

Shri P. C. Borooah: When it is
about newsprint shortage, naturally
the question of production also comes
in. If you do not allow it, I shall put
my second question.

Mr, Speaker:
second question,

You may put your

Shri P. C. Borooah: My second
question is also perhaps like the previ-
ous one. May I know whether it is a
fact that the regional research labo-
ratory at Jorhat in Assam has devised
a new method of manufacturing news-
print by de-inking used newspapers
and may I know whether the Govern-
ment have any plan to augment the
production of newsprint with this new
method?

Shri Raj} Bahadur:
watched with interest.

It would be

st wo w0 ot : & ¢ T
wrzan g fF ot 3o far o €y wicerr
e gararT At X W o= afawrsi
§ o e aaw fad, @t 9w gt
FamTtw e g e
TEAT ¥ HqIA Ty a9 ey ?

ot T wpye ;e T e
fay sre 7 Frgerer oY ot & 1 wed
A% & qawar § X (W @@ X
A A A g €Y qor AU
FET QA § I 1 a=7 foeely gor
Fqu g 2

Shri Subodh Hansda: I would like
to know whether any periodical checks
are given in respect of the price-page
schedule as is usually declared by the
newspapers and, if so, on how many
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occasions steps were taken and whe-
ther any discrepancies were found
and what steps were taken against the
discrepancies and difficulties?

Shri Raj Bahadur: I do not think
we have introduced the price-page
schedule at all so far.

Shri S. C. Samanta: May I know
whether the opinion of the Press
Council of India has been invited in
the matter?

Shri Raj Bahadur: The Press Coun-
cil of India is yet to come into being.

st prm wx v ;K
STAT A g e o qETr oAt w
w1 T & aw wfawtw S stw
¥ d7 R & W aga ¥ gurwTgat
w1 e 7@ fawar §, g ww ¥
0T §T QAT FTH A9 § A A\
TTETC AT T61T & R0 Y o017 §
@ arfe Yt Ty T @ W oW
T W Yy oFT H wy ¥ ?

st Tw Wy ;. HqE WE Ay
T s 1 AfEw @ owwR WY
farmd Ffama qarEmEt & gy
# g7 w7 foet &

W fedwe e 1 @it B
7 srew dor gy ¥ fagars wrE g
fear av & & wg ar A § fe
ST JIET AR O forgga Any w10
At } AT YW AT AT qT wT X
fau T A wT FTE AT WY W
e o frgg s w1 A7 w0 & A
# oY gad waa qaF f?

ot oW WER : W T |
iy w1 3 ot Frfr fear a1 3E
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Shri Daji: The hon. Minister said
that the matter is under consideratior
and in answer to a subsequent ques-
tion he added that since other papers
have already increased their price it
comes to the same thing, These two
positions arc contradictory. Is it the
Government's view or dccision that
because the prices have been raised
by two paise, the question of price-
page schedule should be dropped or is
the Government actively considering
the introduction of this mcasure?

Shri Raj Bahadur: I think the hon.
Member has not been able to follow
what I said or I did not make it quite
clear. I said that we do not have much
of control over the pricing of indivi-
dual newspapers and the fact that the
price has been increased in same
measure answers the requirements
of the price-page schedule scheme.

Shri Daji: You do not want to
persuade them?

Shri Raj Bahadur: 1 never said that;
1 am not saying that. I repudiate that.

Shri Man Sinh P. Patel: Are there
any restrictions on the supply of news-
print to the newly introduced weekly
papers and, if so, when are they likely
to be relaxed?

Mr, Speaker: That is a different
thing altogether. Next question,

Repatriation of Indians in Shanghai

+
*681. Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri D. N. Tiwary:

Will the Minister of
Affairs be pleased to state:

(a) whether the Indians now in

Externa}
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Shanghai have petitioned to Govern-
ment to arrange for their repatriation;

(b) if so, the reasons therefor; and

(¢) the action taken thereon?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (c). As
the result of increasing hardships
and the restrictions placed by the
Chinese authorities, many of the Indian
nationals in Shanghai have expressed
a desire to leave China after dispos-
ing of their assets, which in most
cpses rigpresent their life-time sav-
ings. Indian Embassy officigls in
Pcking have been carrying out regu-
lar visits to Shanghai and have taken
up with the Chinese authorities the
question of hardships faced by che
Shanghai Indian community, the dis-
posal of their assets and the depar-
ture of those who wish to leave China.

st wo wro fpE@t : & s
g g fo owark ¥ fea e
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gfe 3o W way & gawy W
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® wwr g ?
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Shri Subodh Hansda: As this ten-
dency for repatriation is gradually
growing, particularly in the South-
East Asian countries, I want to know
whether government propose to get
them back or take the matter to the
UNO to relieve them of the difficulties.

Tg FgAT FfeT
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Shri Swaran Singh: There is no
point in taking this to the UNO, be-
cause the Peoples’ Republic of China
is not in the UNO.

Shri P. C. Borooah: Arc government
satisfled that circumstances exist
necessitating the repatriation of
Indians from Shanghai?

Shri Swaran Singh: 1 have already
said they are facing hardships. They
originally continued to stay on there
thinking they will be able to continue
living there and some of them have
married local Chinese women. It will
be essentially for them to decide
whether they want to stay on or go
out.

Shri Hari Vishnu Kamath: Is it a
fact that since the invasion of our
country by China in 1962, a very large
number of Indians in Shanghai and
other parts of China have been kept
virtually under house arrest and they
are subjected to various other kinds
of harassment like dispossession of
property, expropriation of property
and, if so, are the government in a
position to tell the House the approxi-
mate number of Indiang so harassed
and detained and what arrangements
are being made to rematriate them,
if 1 may use that word, because for
western countries, it is Fatherland and
they talk of repatriation, but to us it
s Motherland,—what arrangements
are being made to rematriate them to
India?

Shri Swaran Singh: A fairly large
number of persons of Indian origin left
the Peoples Republic of China after

the conflict. The number left behind
is very small. In Shanghai, it is only
3s.

Shri Hari Vishau Kamath: What
about other parts of China?

Mr. Speaker: The question relates to
Shanghai.

Shri Swaran Singh: In other piaces
also, the number is not large.
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The Minister of State in the Ministry
of Defence (Shri A. M. Thomas): (a)
Yes, Sir. The aircraft were visually
identified as two F-86 of Pakistan Air
Force.

(b) No tactical action could be taken

due to delay in the visual report reach-
ing the Air Defence authorities.

fc) No, Sir,

(d) Does not arise.

ot gew ww wwaw ;& o g
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Shri A. M. Thomas: That aircraft
flew through Gadra city which ig with-
in 12 miles of the line of actual con-
trol, at a height of 10,000 ft. The jet
aircraft takes barely a minute to “over
12 miles and by the time the informa-
tion was carried to the air authorities.
in Jodhpur, no further action could be
taken.
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External Publicity

*660. Shri Linga Reddy: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the working of his
Ministry has been streamlined in res-
pect of external publicity; and

(b) if so, the main features there-
of?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
and (b). External Publicity is the
concern of the X.P. Division of the
Ministry of External Affairs. Except-
ing All India Radlo which runs Ex-
ternal Services, this Ministry with
its Media Units only assists the
Ministry of External Affairs in Exter-
nal Publicity and funetions as a pro-
duction unit of that Ministry for
publicity material. Efforts are con-
stantly made to improve and strcam-
line the functioning of this Ministry
in that respect.
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Trans-Border Pastures

*666. Shri Sidheshwar Prasad: Will
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that India
has ceased to enjoy its trans-border

pastures right in the Himalayan
regions;
(b) if so, what were the trans-

border pastures rights of India and
Tibet on the 15th August, 1947 and
1si January, 1966, respectively; and

(c) whether Indians are not being
allowed to enjoy their trans-border
pastures rights and the reasons therc-
for?

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) As a result
of the Chinese aggression on India
and the continuous border tension
kept up by China, trans-border pas-
ture activities traditionally ecnjoyed
by border inhabintants have been
greatly curtailed.

(b) and (c). On various points
across the international border the in-
habitants on both sides have been. ac-
cording to custom and tradition, enjoy-
ing certain pasture rights without pre-
judice to the sovereignty and adminis-
trative control of the respective gov-
ernments over the areas concerned. On
account of the military concentrations
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and aggressive activities by China on
the border the traditional and custo-
mary trans-border movements have
been greatly reduce particularly since
1962.

Committee of Representatives of Nagas
and Peace Mission

*667. Shri Narayan Reddy:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Vishwa Nath Pandey:
Shri D. C, Sharma:

Will the Minister of External Affairs
he pleased to state:

(a) whether it is a fact that Govern-
ment have set up a Committee consist-
ing of the representatives of under-
ground Nagag and the Nagaland Peace
Mission Observers to investigate inci-
dents of violence in Assam, Manipur
and the adjoining areas;

(b) if so, whether they have sub-
mitted any report to Government; and

t¢) if so, the details thereof?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The Government have
agreed to the appointment of two rep-
resentatives of the Governmen: of
India and of the Underground to work
with the Observers team already set up
to investigate into incidents of violence
in Nagaland, Assam and Manipur,

(b) No, Sir.
(c) Does not arise.
Foreign Minister’s Visit to Bhutan
*668. Shri D, C. Sharma:
Shri Daljit Singh:

Shri A. S, Saigal:
Shri P. C., Borooah:

Will the Minist.r of External Affairs
te pleased to state:

(a) whether he visited Bhutan re-
cently; and

(b) if so. the outcome of his visit?

The Minister >f External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) It was a courtesy visit.

Radlp News in Sanskrit

*669, Shri U. M, Trivedi: Will the
Minister of Information and Broadcast-
ing be pleased to state:

(a) whether any news is broadcast
from All Indla Radio in Sanskrit;

(b) if so, at what time and {rom
which :netre band; and

(¢) if not, why not?

The Minister of '\ th and
Broadcasting (Shri Raj Bahadur): (a)
No, Sir.

(b) Does not arise

(c) News broadcasts, by their very
nature, arc meant to serve as wide an
audience as possible. In determning
the various languages in which news
should be broadcast, All India Radio is,
therefore, guided by the extent to
which a particular language 1s spoken
and understood. Ag the number of
people who speak and understand
Sanskrit ig comparatively small, it has
not been considered necessary to in-
troduce news broadcasts in Sanskrit.
The suggestion is, however, being fur-
ther examined.

Persons of Indian Origin Detained in
Burma

“670. Shri Harl Vishna Kamath: Will
the Minister of External Affairs be
plcased to refer to the supplementaries
on the statement made by him in the
Lok Sabha on the 28th February, 1966
regarding the late Prime Minister's
visit to Burma and state:

(a) the number of persons of Indian
origin in Busma who have been detain-
ed there for the so-called c¢conumic
offences; and

(b) the steps taken by Government
so far at the diplomatic level. or other-
wise, to secure their release and the
outcome thereof?

The Minister of State in the Minis-
try of External Affalrs (Shri Dinesh
Singh): (a) We do not have full infor-
mation about people of Indlan origin.



However, about 70 Indian nationals
were known to have been held in de-
tention for alleged economic offences.

(b) As a result of our efforts with
the Burmese Government, 33 have al-
ready been released. The Burmese
Government are considering the re-
lease of the remaining.

Indians in Kenya

*671. Shrimati Maimoona Sultan:
Will the Minister of External Affairs
he pleased to state:

(a) whether there is any difficuity
faced by the Indians in Kenya in ac-
quiring Kenyan citizenship;

(b) if so, what; and
(¢) Government's reaction thereto?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Government are not aware
of any such difficulty.

(b) and (c¢). Do not arise.

Pak. Refusal to give visas to Indian
Journalists

672. Shri Jashvant Mehta:

Shri P, R. Chakraverti:
Shri Madhu Limaye:

Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Hem Barua:

Shri Sarjoo Pandey:

Shri Ram Sewak Yadav:
Shri S. M, Banerjee:
Shri Mohammad Elias:
Shri Hari Vishnu Kamath:
Shri Prakash Vir Shastri:
Shrimati Maimoona Sultan:

Will the Minister of
Affairs be pleased to state:

Fxternal

(a) whether it is a fact that the
journalists from India were refused
visas by the Pakistan Government to
report the Indo-Pak. meeting of Min-
isters under the Tashkent Declaration
at Rawalpindi vc the 1st March, 1966,

(b) if so, the reaction of Government
thereto; and

(c) whether any reasons have been
given for refusing visas to the Indian
journalists?

The Minister of State jn the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) to (c). The Pakistan
authorities were reluctant at first to
grant visas to the Indian journalists
on the grounds of lack of accommoda-
tion facilities. However, on the inter-
vention of the Indain High Commissio-
ner, they decided to grant visas to two
Indian journalists.

Succession Rules Regarding Gifted
Property to Jawans

*673. Shri P. R. Chakraverti:
Shri P. C, Borooah:

Will the Minister of
pleased to state:

Defence be

(a) whether the ownership o1 the
immovable and movable property
gifted by the StatesiCentre for the
rehabilitation of the bereaved families
of the jawans killed during operations
on the frontiers, devolves on the
childrenjparents of the deceased
Jawans on the re-marriage of their
widows; and

(b) the precise rules governing tho
succession to such property?

The Minister of Defence (Shri
Y. B. Chavan): (a) and (b). No spe-
cial rules exist in this matter. The
position will vary according to the con-
ditions of grant of the property.
Where the property is given to the
widow as an absolute gift, its owner-
ship will remain with her even on her
re-marriage. Where it is given to the
widow as a conditional gift with a
provision for its transfer to the child-
ren or parents of the deceased Jawans
on her re-marriage, its ownership will
pass to the other beneficiaries on her
re-marriage.



6693 Written Answers PHALGUNA 30, 1887 (SAKA) Written Answers 6694

Broadcast by S.S.P, Leaders

*674. Shri Madhu Limaye:
Shri Kishen Pattanayak:
Dr. Ram Manohar Lohia:

Will the Minister of Information and
Broadcasting be pleased to refer to the
reply given to Starred Question
No. 533 on the 29th November, 1965
and state:

(a) the name of the person who was
invited to broadcast on behalf of the
S.S.P;

(b) whether the Chairman or Gene-
ral Secretary of the S.S.P. or leader of
S.S.P. Parliamentary Group or any
other Member of Parliament was In-
vited to broadcast from A.LR. upto the
29th November, 1865; and

(c) if not, the reasons for inviting
equivalent leaders of other Pparties
except the S.S.P.?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
and (c). The name of the Member
of Parliament referred to in the reply
given to part (b) of the Starred Ques-
tion No. 533 on the 28th November,
1965 is Shri Yashpal Singh. However,
Members of Parli t are invited to
broadcast not on the basis of their
party affiliations but on their merits
ag broadcasters.

(b) No, Sir.

| Conveati
Discrimination

on Racial

*675. Dr. L. M, Singhvi: Will the
Minister of External Affairs be pleased
1o state:

(a) whether Government have rati-
fied the International Convention out-
lawing racial discrimination adopted
by the U.N. General Assembly on the
215t December, 1965, and

(b) if not, the reasons therefor?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
Not yet as this Convention was passed
only at the last session of the UN
General Assembly (1965) and became
open for signature only some days ago.
The matter is being examined by the
Ministries concerned and a decision
will be taken as soon as possible.

Cease-fire Violations by Pakistan

*876. Shri Shree Narayan Das: Wiil
the Minister of External Affairs be
pleased to state:

(a) whether the Secretary-General
of the UN.O, has taken cognisance of
various cease-fire violations commit-
ted by Pakistan towards which lis
attention was drawn by India from
time to time;

(b) if so, the number and nature of
such cases;

(¢) in how many such cases, the U.N.
Observers have made enquiries and
submitted their reports to the Secre-
tary-General; and

(d) the action tuken by the Secre-
tary-General?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (d). Upto
and including 6th January, 1966, the
Permanent Representative of India to
the United Nations, under instructions
from Government, addressed 53 letters
to the U.N. Secretary General, bring-
ing to his attention 2041 causes of ceasc-

fire violations by Pakistan, Thesce
letters were circulated by the U.N.
Secretariat to all Members of  the

United Nations as Security Council
documents. The cases were investi-
gated by the U.N. Observers and their
findings included in the reports issued
by the Secretary General on the
observance of the cease-fire. These
reports were also circulated as Security
Council documents.
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(b) whether India is g member of
this Commitee; and

(c) the terms of reference of the
Committee?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b). Yes,
Sir.

(c) The terms of reference of the
Committee are set out in operative
paragraphs 5 and 8 of the U.N. General
Assembly Resolution No. A|RES;2049
(XX), a copy of which is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5818/66].

Protest Note from Peking

*679. Shri P. C. Borooah:
Shrl Ram Harkh Yadav:

Will the Minister of External Affairs
be pleased to state:

(a) whether a strong protest note
was received by the Indian Mission in
Peking from the Chinese Government
immediately after the message con-
doling the death of the late Prime
Minister, Lal Bahadur Shastri, alleg-
ing ill-treatment of the Chinese in
India;

(b) if s0, what were the precise alle-
gations; and

(c) Government's reaction thereto?

The Minister of External Affairs
(Shrt Swaran Singh): (a) Yes, Sir.

(b) In their note the Chinese Gov-
ernment alleged that the Indian Gov-
ernment has arrested “large numbers”
of “innocent” Chinese nationals and
thrown them into “a concentration
camp” and jails. It ended with
“d ding a “speedy and definite”

Committee on UN. Fi

*678. Shri Kishen Pattanayak:
Shri Madhu Limaye:
Shri Yashpal Singh:
Will the Minister of External Affairs
be pleased to state:
(a) whether any Committee has been
formed at the UN. to examine the
problemy of U.N. finances;

reply to (1) the release of all Chinese
nationals jailed, the return of their
property and compensation, and (2)
ending of “persecution” and guaran-
tees for their safety and personal
freedom.

(c) These Chinese allegations are
not new and have been effectively re-
futed on severa] previous occasions
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The great majority of persons of
Chinese origin are residing happily in
India as law-abiding citizens.  There
is no question of persecution. We re-
ject the Chinese Government's at-
tempted interference in our internal
affairs.
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Coup D’etat in Ghana
*681. Shri Hari Vishnu Kamath:
Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Vishwga Nath Pandey:
Shri P. Venkatasubbaiah:
Shri Vasudevan Nair:
Shri Warior:
Shri D. C. Sharma:
Shri Lakhmu Bhawani:
Shri R, Barua:
Shri Liladhar Kotoki:
Shri N, R. Laskar;
Shri R. S. Pandey:
Shri Yashpal Singh:
Shri Basumatari:
Shri Ram Harkh Yadav:

Will the Minister of External Aftairs
be pleased to state:

(a) whether it is a fact that there
has been a Coup d'etat in Ghana;

(b) whether as a result thereof, a
new (GGovernment has come i~ powecr;
and

(c) if so, Government’s attitude
thereto, particularly with regard to
the question of its recognition?

The Minister of State in the Minls-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). Yes, Sir

(¢) The Government of India have
noted the desire of the new Govern-
ment in Ghana to continue to maintain
cordial and friendly relations with
India which we have reciprocated.
Normal relations continue to exist i et-
ween the two countries,

Balloon Tyres
*@2. Dr. L. M. Singhvi:

Minister of Defemce
state:

Will the
be pleased to

(a) whether the indigenous produc-
tion of balloon tyres is adequate for
our Defence requirements;

(b) if not, whether they are being
imported; and

(c) if so. to what extent?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defonce Supplies in the Ministry of
Defence (Shri Hathl): (a) to (¢). No
imports have been resorted to in the
past. Indigenous capacity exists to
meet requirements of balloon tyres in
respect of jeeps and Dodge Truck
1-ton. Capacity for tyres required for
other types of vehicles is being deve-
loped.

Benefits to Families of Jawans

2477. Shri Hem Raj:
Shri Jagdev Singh Siddhanti:

Will the Minister of Defence be
pleased to state:

(a) the different types of benefits
and concessions which have given by
the various State Governments to the
families of the jawans who were
killed. wounded, incapacitated or were
found missing during the recent Indo-
Pakistan conflict, State-wise; und

(b) the number of such families who
are receiving these benfliets and con-
cession State-wise and district-wise?
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The Minister of Defence (Shri Y. B.
Chavam): (a) A statement showing
the concessions granted by State Gov-
ernments and Administrations to the
families of Defence Services personnel
killed, wounded and missing is laid
on the Table of the House. [Placed
in Library. See No. LT-5819/66].

(b) The information is being col-
lected from the State Governments
and will be laid on the Table of the
House when received.

Enquiry against A.LR. Officials

2478. Shri Hem Raj: Will the Minis-
ter of Information amg Broadcasting
be pleased to refer to the reply given
to Starred Question No. 231 on the
15th November, 1865 and state:

(a) whether the enquiry against the
two A.LR. officials for indirect con-
tacts with China and Pakistan which
were in progress has since been com-
pleted; and

(b) if so, the result thereof?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Further information in respect of one
of the two officials has been received.

(b) The activities of the official
concerned have been found to be of
a suspicious nature. His services
have, therefore, been terminated.

Rules for State Award to Films

2479. Shri Ram Harkh Yadav: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government have
amended the Rules for entries in
State Awards Contest for films for
1965 and

(b) if so, the details thereof and the
date of enforcement?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
No, Str.

(b) Does not arise.
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Rana Pratap Sagar Atomic Power
Statien (Rajasthan)

Shri Ram Sewak Yadav:
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Shri Yashpal Singh:
Shri P. R. Chakraverti:

Will the Prime Minister be pleased
to refer to the reply given to
Unstarred Question No. 780 on the
8th March, 1965 and state the action
taken by Government on the proposal
submitted by the Rajasthan Govern-
ment for doubling the capacity of
Rana Pratap Sagar Atomic Power
Station for increasing the electric
power potential?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhl): The setting up of the
Second Unit has been authorised by
Government, subject to suitable
financing arrangements being made
for the foreign exchange component
of the expenditure. Negotiations for
foreign aid for this project are In
progress.

Cheap Radio Sets

2482. Shri Linga Reddy: Will the
Minister of Information amd Bread-
casting be pleased to state the extent
to which Government have been
successful in making available cheap
radio sets to the village Panchayats
and border areas in the country?

The Minister of Information and
Broadeasting (Shri Raj Bahadur):
Government is actively pursuing the
question of production of low cost
receivers  indigenously. Technical
specifications for such receivers have
been finalised angd circulated to the
radio industry. The indications are
that the trade might be able to pro-
duce these receivers provided neces-
sary foreign exchange assistance is
given for the import of some essential
components and raw materials.

Community Listening sets are now
being supplied to rural areas under
the Community Listening Subsidy
Scheme. The question of supplying
cheap radio sets to villages is under
the consideration of the Government.
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Housiag Colony for Defence Personnel

2483. Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri §. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri P. C. Borooah:

Will the Minister of
pleased to state:

Defence be

(a) whether there is any proposal
to set up a housing colony for defence
personnel and ex-servicemen near the
Railway Station at Ghaziabad; and

(b) if so. the salient features of the
proposal?

The Minister of State in the Minls-
try of Defence (Shri A. M. Thomas):
(a) Yes, Sir.

(b) The Delhi Sainik Co-operative
House Building Society Ltd. has not
been able to make any progress with
the proposal for want of satisfactory
response from intending settlers.

Visit of Pak. Natiomals to India

2484. Shri Vishwa Nath Pandey:
Will the Minister of External Affairs
be pleased to state:

Pakistani
during

(a) the number of
nationals who visited India
1965-66, so far; and

(b) the number
visited Pakistan
period?

of Indians who
during the above

The Minister of Extermal Affair~
(Shri Swaran Singh): (a) During th.
period April, 1985, to February, 1066,
the number of Pakistan! nationals who
visited India was 1.31,917.

(b) During the same period, the
number of Indians who visited Pakis-
tan was 81.001.

These iigures do not include traffic
returns:

(i) from the State of Gujarat [ur
the month of February, 1986;
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(ii) from the State of Waest
Bengal for the period Feb-
ruary 16—28, 1866; and

(ili) from the State of Assam for
the period February 26—28,
1966.

Information in respect of these returns
is being collected and will be placed
on the Table of the House when avail-
able.

Diwakar Committee Report

2488. Shri Vishwa Nath Pandey:
Shri Onkar Lal Berwa:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri D. S. Patil:
Shri Kamble:
Shrl P. C. Borooah:
Shri Yashpal Singh:

Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Unstarred Ques-
tion No. 248 on the 8th November,
1985 and state:

(a) whettier Government have con-
sidered finally the report of Diwakar
Committee; and

(b) if sn, the action taken by Gov-
ernment thereon?

The Minister of Information and
Broadcasting (Shrl Raj Bahadur): (a)
and (b). A copy of the Report was laid
on the Table of the House on the 9th
March, 1966. The Report is being
examined by Government. The re-
commendations of the Committee
cover a large fleld of subjects and
concern State Governments, Union
Territory Administrations, Union Min-
istries, pres: organisations ete.. whose
commenls on them are being invited.
Final decisions on the recommenda-
tions will be taken after the views
of the intcrests concerncd are receiv-
ed ang ronsidered by Government

ALR. Programmes

2486. Shri Vishwa Nath Pandey:
Will the Minister of Information and

Rroadcasting be pl d to state:

(a) the names of Members of Par-
liament who were invited by All India
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Radio to participate in their different
programmes during the  period
between the 1st November, 1965 and
the 31st January, 1966 and the dates
on which they were invited; and

(b) the total expenses incurred on
them?

The Minister of Imformation and
Broadeasting (Shri Raj Bahadur): (a)
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-5820/68).

(b) A sum of Rs. 3535 was paid as
feec to these Members.

AILR. Stationg at Luckmow and
Varanasi

2487. Shri Vishwa Nath Pandey:
Will the Minister of Information and
Broadcasting be pleased to state the
number of staff artistes and other
employees of the All India Radio
Stations at Lucknow anq Varanasi
belonging to Scheduled Castes and
Scheduled Tribes as on the 31st Jan-
uary, 1966”

The Minister of Informstion and
Broadcasting (8hri Raj Bahadar):

Qmﬂ' Amstcs Othet Emr;loyeee

Sche- Sche- Schc- Sche-

duled duled duled duled

Castes Tri hu Castes Tribes
ALR, ’
Lucknow .. 12 1
A. LR,

Varanasi .. 6

Films on Pakistani Attack

2488. Shri Daljit Singh: Will the
Minsiter of Information and Broad-
casting be pleased to refer to the
reply given to Starred Question No.
218 on the 15th November. 1985 and
state:

(a) the progress since made to
produce fllims based on Pakistani
attack; and

(b) when they will be released and
sent abroad?
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The Minister of Information amd
Broadcasting (Shri Raj Bahadur): (a)
and (b). Newsreels were released in
India and abroad. Some documentary
films were also released in Indda.
Because of the signing of the Tash-
kent Declaration, newsreels and
documentary flims have been with-
drawn from circulation in India and
abroad.

ALR. Relaying Station at Mysore

2489. Shri Linga Reddy: Will the
Minister of Information amd Broad-
casting be pleased to state:

(a) whether there is a proposal for
establishing an A.LR. relaying station
at Mysore;

(b) whether any building has been
fixed for the location of the Station;

(c) when the same will be finalis-
ed; and

(d) when it will start functioning?

The Minister of Information and
Broadcasting (Shri Raj Bahadar): (a)
A proposal to set up studios at
Mysore which would be connected to
the Radio Station at Bangalore is
under consideration.

(b) The question of {aking over the
old building earlier used for the Radio
Station at Mysore is being considercd.

(c) and (d). The scheme, if approv-
ed by the Planning Commission,
would be completed during the Fourth
Plan period.

Increase in number of Radio Btations

2490. Shri Bibhuti Mishra: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that the
Secretary of his Ministry has stated in
Allahabad on 1st January, 1968 that
the number of radio stations would
be doubleq during the Fourth Plan;
and

(b) if so, how much area would be
served by this increase?

The Minister of Information and
Broadeasting (Shri Raj Bahadur): (a)
Yes, Sir. The present number of
Radio Stations is 34. It is proposed
to set up 29 new Studio-cum-trans-
mitting Centres and convert 32 relay
transmitting Centres into programme
originating Centres during the Fourth
Plan.

(b) 21 per cent: the total area to be
covered being 82 per cent approxi-
mately.

AIR. Station, Cuttack

2491, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Information
and Broadcasting be pl 1 {0 state
the number of staff artistes and other
employees of the All India Radio
Station at Cuttack (Orissa) belonging
to Scheduled Castes and Scheduled
Tribes as on the 31st January, 18667

The Minister of Information and

Broadcasting (Shri Raj Bahadur):

T 7T TScheduled Scheduled
Caster Trines

Staff Artistes - Z
Other Employces 25 1
Toual : 28 1

Sainik Scheol at Bhubameshwar

2492. Shri Ramachandra Ulaka:

Shri Dhuleshwar Meena:
Will the Minister of Defence be
pleased to state:

(a) the quota reserved for Schedul-
ed Castes and Scheduled Tribes candi-
dates for admission to the Sainik
School at Bhubaneshwar (Orisea) last
year; and

(b) the number of such candidates
actually admitied during the last
vear?
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The Minister of State in the Min-
istry of Defence (Shri A. M. Thomas):
(a) No quota is reserved for Sche-
duled Castes anq Scheduled Tribes
candidates for admission to any Sainik
School in India; but if any such candi-
dates qualifies in the Entrance Exami-
nation he is admitted, irrespective of
his position in the merit list.

(b) The number of such Scheduled
Castes and Socheduled Tribes candi-
dates actually admitted to the Sainik
School Bhubaneshwar in 1965 was:—

{from Orissa 3
from Nagaland 34
from NEFA 4

Total 41

N.C.C. Students

2493. Shri Daljit Singh: Will the
Minister of Defence be pleased o
state:

(a) the total number of N.C.C.
students in the country at present;

(b) the facilities given to the
N.C.C. students regarding rifles and
cartridges: and

(c) whether Government have pro-
posals to make this training perma
nent?

The Minister of Defence (Shri Y. B.
Chavan): (a) 1544 lakhs.

(b) NCC Cadets are given facilities
to use the following types of rifles:-

(i) DPBF (Drill Purposes Blank
Fire) Rifles for training.

(ii) .22 Rifies for firing practice.
(iii) .303 Rifles for firing.

Appropriate scales of ammunition
have been laid down for boys and
girls of different units of the Senior
Division and Girls Divisions.

(c) The scheme of NCC training
huas already becn placed on a perma-
nent footing.
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LN.A. Personnel
2494. Shri Hem Raj:
Shri Kajrolkar:
Shri Parashar:
Shri D. C. Sharma:
Shri Vishwa Nath Pandey:

Will the Minlster of Defence be
pleased to state:

(a) whether the arrears of pay of
the Black and Grey categories of the
ILN.A. personnel have becn paid; and

(b) if not, the reasons therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). No arrears
of pay are due to be paid to the per-
sonnel referred to viz. ex-Indian
Army personnel who joined the INA
during the last World War and who
were classified as ‘Black’ and ‘Grey’.
These personnel forfeited their pay
and allowances for certain periods.
The question of restoring the forfeit-
ed pay and allowances has been consi-
dered by Government in the past, but
not agreed to. The personnel have,
however, been given various conces-
sions. The details are given in the
Statement laid on the Table of the
House. (Placed in Library. See No.
LT-5621/686).
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Military Training School at Anandpur
Sahib

2498. Shri Daljit Singh: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the
Punjab Government have requested
the Central Government {0 open a
Military training school on the lines of
the Indian Military Academy, Dehra
Dun in the themory of Guru Gobind
Singhji at Anandpur Sahib in Pum,«b;
and

(b) if so, the reaction of Govern-
ment in this regard?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). The Punjab
Government forwarded. in September
1965. o the Government of India for
necessary jction, a copy of a letter
addressed by two persons to the editor
of the Tribune, Ambala, suggesting
the establishment of a Military
Academy at Anandpur Sahib, The
Punjab Government were informed
that there was no plan for the estab-
lishment of any additional Military
Academy in the country in the context
of which the suggestion could be
considered.

Consultative Meetings between Indis
and Japan

2499. Shri Kolla Venkalsh:
Shri Ram Harkh Yadav:
Shri Murli Manohar:
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Shri D. C. Sharma:
Shrimati Tarkeshwarli Sinha:
Shri Madhu Limaye;

Shri Kishen Pattnmayak:

Shri P. C. Borooah:

Dr. Ram Manohar Lohia:

Wil] the Minister of External Affairs
be pleased to state:

(a) whether there 15 any proposal
for instituting consultative meetings
between the Indian and Japanese
Governments;

(b) it so, who proposed the meet-
ings;

(c) the main points on which con-
sultation wil] take place;

(d) when the meetings will take
place; and

(e) the results expected of the
meetings?

The Minister of External Affairs
(Shri Swaran Singh): (a) The Gov-
ernments of India and Japan have de-
cided to hold meetings between the
officials of the two Governments once
a year alternately in New Delhi and
Tokyo.

(b) The proposal for the mectings
emerged out of the mutual dcsire of
the two countries for closer relations.

(c) General questions arising from
the current international situation and
other matters of mutual interest for
the two countries.

(d) The first meeting has already
taken place on March 3rd and 4th.
Since this was a posiponed meeting,
which should have been held in Sep-
tember, 1965, it has been decided that
the second meefing should take place
towards the end of this year, in Tokyo.

(e) To promote better understand-
ing of each other's point of view on
matters of international questions of
common interest and to sfrengthen
friendly relations between the two
countries.
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Lessons from War in Kashmir

2500. Shri P. C. sorooah: Will the
Minister of Defence be pleased to
state:

(a) whether Government'’s attention
has been drawn to the article entitled
“Lessons from the war in Kashmir” in
the official Journa] of the U.S. Com-
mand and General Staff College,
Kansas quoted in the Times of India
dated the 13th November, 19865; and

far Government's
that in the

(b) if so, how
assessments agree with
said article?

The Minister of Defence (Shri Y. B.
Chavan); (a) and (b). Government
have seen the article entitled ‘Lessons
from the war in Kashmir’ which ap-
peared in the mihtary review publish-
ed by the US. Army Command and
General Staff College, Fort Leaven-
worth, Kansas, Although the article
in question is complimentary to the
Indian side to an extent, some of the
facts on which the author has based
his opinions are incorrect or
inaccurate.

Saudi Arabia’s Deal with Pakistan to
Share Military Equipment

2501. Shri Kajrolkar:
Shri Parashar:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government'’s attention
has been drawn to a news-item in the
Indian Express dated the 8th Feb-
ruary, 1966 to the effect that in Cairo,
there are persistent rumours that
Saudi Arabis might share with Pakis-
tan the war equipment worth §300
million which Britain and America
have recently contracted to sell it;

(b) the types of arms Saudi Arabia
is to get and the equipment which is
assigned to be handed over to Pakis-
tan; and

(c) whether any probe was made by
Government to verify the truth and
its implications?
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The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) and (c). The arms to be sup-
plied to Saudi Arabia by U.S.A. and
UK. include British Lightning Air-
craft and American Hawk Missiles in
addition tn necessary Radar and com-
munications support.

Government have no information
that any of this equipment is in any
way meant for Pakistan.

Letter from Rev, Michael Scott

2502, Shri D. C. Sharma: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether the Rev. Michael Scott,
a member of the Nagaland Peace
Mission, has urged the Prime Minister
in a lectter for a “deeper study” of
Nagaland affairs by an expert com-
mission “capable of unravelling the
misunderstandings that still existed in
an atmosphere more free from tension
and the overhanging threat of viol-
ence”; and

(b) if so,
thereto?

Government's reaction

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The Government do not consi-
der setting up of such a Commission
necessary,

Mhiitary Cooperation between India
and Israe]

2503. Shri Dharmalingam: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether the attention of Gov-
cernment has been drawn to the press
reports from certain Arab countries
fthat a plan to establish military co-
operation between India and Israel
hag been formulated;

(b) it so, how far this statement is
correct;

(c) whether Government have open-
ly contradicted these statements; and

(d) it not, the reasons therefor?

The Minister of External Affairs
(Shri Swaran Singh): (a) Govern-
ment of India have taken serious note
of tendentioug press reports in certain
Arab countries as well as statements
by certain organisations alleging sec-
ret negotiations with Israel for pur-
chase of military hardware.

(b) These reports which are totally
{'alse have been engineered by those
who are interested in bringing about
a rift in Indo-Arab relations.

(¢) The Government of India have
taken up the matter with the different
Arab governments and the Arab
league and have categorically denied
that any negotiations open or secret
have been undertaken or are contemp-
lated with Israel on the supply of
arms.

(d) Does not arise.

Intelligence System

2504, Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether in the light of the
recent events, Government have
evaluated the effectiveness of our In-
telligence System;

(b) if so, in what manner the In-
telligence work has been found weak;
snd

(c) the steps being taken to streng-
then this machinery?

The Minister of Defence (SNri ¥. B.
Chavan): (a) Yes, Sir.

(b) and (c). It is not in the publie
interest to disclose information about
the functioning etc. of the Intelligence
machinery,
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Defence Production in Public and
Private Sectors

2505. Shri D, C. Sharma: Will
Minister of Defence be
state:

(a) the names of the Industries in

the public and private sector utilised
for the Defence Production work; and

the
pleased to

(b) the work being done by them?

The Minister of State in the Minis-
try of Defence Production (Shri A. M.
Thomas): (a) and (b). In addition to
the public sector undertakings under
the Ministry of Defence, the following
public sector industries are being uti-
lised for Defence production work.

Hindustan Steel Ltd.
Fertilizer Corpn. of India Ltd.
Hindustan Machine Tools Ltd.
Heavy Engineering Corpn. Ltd.
Indian Telephones Ltd,

Indian Oil Corpn. Ltd.

Atomic Energy Establishment,
Trombay.

National Laboratories under the
CSIR

Prototype Centre, Okhla.

The industries in the private sector
being utilised for Defence production
work are too numerous to be listed.
During 1963-64 orders valued at
Rs. 9-20 crores were placed by DGOF
on about 125 industrial units in the
civil sector for components of arms
and ammunition alone. Orders were
similarly placed by other production
units also on industries in the civil
sector. Bharat Electronics Ltd. placed
orders of a total value of about Rs. 30
lakhs in 1965 on industrial units in the
private sector,

The industrial units meet the re-
quirements of raw materials, compo-
nents, sub-assemblies and end pro-
ducts. *The National Laboratories
carry out development and pilot plant
production of materials which are at
present being imported. Examples of
such items are Ferro-alloys and
Chemicals.
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Recognition of New Regime in Syria

2506, Shrimati Savitri Nigam: Will
the Minister of External Affairs be
pleased to state whether any formal
communication regarding the recogni-
tion of the new regime in Syria has
been sent by the Government of
India?

The Minister of FExternal Affairs
(Shri{ Swaran Singh): No, Sir. The
Syrian Government has not sought
formal recognition.

Management of Shri Nankana Sahib

2507. Shri Daljit Singh: Will the
Minister of External Affairs be pleas-
ed to refer to the reply given to Un-
starred Question No. 1181 on the 28th
February, 1966 and state:

(a) whether it is a fact that some
Sewadars are sent by the S.G.P.C,
Amritsar for the management of Shri
Nankana Sahib and all the expenses
are borne by the S.G.P.C. and nothing
is paid by the Pakistan Government
or out of the income collected by the
Wakf Board for religious shrines in
Pakistan;

(b) if so, the reasons therefor;

(c) whether it is also a fact that the
condition of the religious shrines in
Pakistan is deplorable due to non-
repairs; and

(d) if so, the steps which are being
proposed to be taken to pursue the
matter with the Pakistan Govt.

The Minister of External
(Shri Swaran Singh):

Affairs
(a) Yes, Sir.

(b) Utilization of income from the
Sikh shrines in Pakistan was to be
considered by an Indo-Pakistan Joint
Committee set up under the Pant-
Mirza Agreement of 1955. Unfortu-
nately, this Committee was able to
meet only once; we have been trying
to persuade Pakistan to agree to fur-
ther meetings.

(c) Some of the Sikh religious
shrines in Pakistan are reported to be
in an unsatisfactory condition,
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L ond

(d) The question of the proper
maintenance of the Sikh shrines in
Pakistan also forms part of the sub-
Ject to be considered by the Indo-
Pakistan Joint Committee set up
under the Pant-Mirza Agreement.
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ar g% § W7 a3 gaie #a §
fAq, w29 940 AT B & |

Tz ®rE I9gF FHEAT A faw ¢

TTq F 0¥ I FrHiEE fry
a7t § o SuET frafer € wriarg
F AT

97t Frfomr & waFs wWi v wf
TIq%y THEAT AEY fam &

Rent for Employees of ALR. at
Bhopal

2509. Shri Samnani:
Shri D. C. Sharma:
Shri M. L. Dwivedi:
Shri Yashpal Singh:
Will the Minister of Information
and Broadcasting be pleased to state:
(a) whether the Ministry of Works

and Housing letter No. F.873.EE!59,
dated 20th November, 1959, laying

down the principle that the Centra?
Government employees stationed at
Bhopal have to pay to the State Gov-
ernment the rent that they would
have paid if they were the employees
of the State Government, has come
to the notice of his Ministry;

(b) if so, whether the same principle
is being applied to the employees of
All India Radip stationed at Bhopal;
and

(¢) if not, the reasons therefor?
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The Minister of Information and
‘Broadcasting (Shri Raj Bahadur):
(a) Yes, Sir. The Ministry of Works
Housing letter No, F.875.EE/59 (cor-
rect No. 8575.EE!59), dated the 20th
November, 1959, addressed to the
‘Ministry of Education was brought to
‘the notice of this Ministry by Direc-
‘bor General, All India Radio,

(b) The matter is under considera-
tion in connection with the Ministry of
‘Works Housing and Urban Develop-
ment.

(¢) Does not arise.

Advertisement Policy

2510, Shri Himatsingka:
Shri Rameshwar Tantla:

Will the Minister of Information
and Broadcasting be pieased to state:

(a) whether jt is 5 fact that the All
India Small and Medium Newspapers
Editors’ Association at its meeting
held on the 23rd February, 1966 ae-
manded that Government should re-
vise its advertisement policy; and

(b) if so, the rcaction of Govern-
meni thereto?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) Government have seen reports of
a Resolution passed by the Standing
Committee of the All India Small and
Medium Newspapers Editors’ Assu-
ciation in February 19668 demanding a
modifl.ation of advertisement policy
hy the Central Government, State
Governments, etc.

(b) Government's policy has  been
tn increase gradually and steadily the
small and medium circulation papers
share of Central Government adver-
tisements. The question as to how far
ita share can be increased consistent
with the alm and purpose of adver.
tising will be examined in the light
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of the Report of the Enquiry Com-
mittee on Small Newspapers and
other relevant factors,

Manufacture of Medium-Wave
Transmitters

2511. Shri Rameshwar Tantia: Wil
the Minister of Defence be pleased to
state:

(a) whether it is a fact that Gov-
ernment are considering to manufac-
ture medium-wave transmitters in
India:

(b) it so, whether any foreign assis-
tance will be sought; and

(c) when the production of trans-
mitters is likely to start?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):

(a) and (b). For meeting the re-
quirements of All India Radio for
Medium Wave Transmitters during

the Fourth Five Year Plan period,
Bharat Electronics Limited, who have
a Licen-e Agrecment with g foreign
company. have submitted bpropnsals
for the manufa:ture of such Trans-
mitters, These are under considera-
tion.

(c¢) The production of these Trans-
mitters mav be expected to commence
in 18 to 20 months from the date
oraers are placed on Bharat Ele:tro-
nics Ltd.

Electronics Plant at Hyderabad

2513. Shrimati Maimoona Sultan:
Will the Minister of Defence be pleas-
ed to state:

(a) whether there is any scheme to
expand considerably the scope of the
Electronics plant being set up at
Hyderabad;

(b) if so, the additional items which
will be manufa:tured there and the
arditiona] capacity which is to be in-
stalled there in respect of ea.h item;
and

{¢) the cost of the scheme?
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The Minister of State in the Minis-
try of Defence Production (Shri A. M.
‘Thomas): (a) to (c). Proposals to
manufacture some additional items in
the electronics factory being set up
at Hyderabad are in preliminary sta-
ges of consideration and, full details
and the cost of the scheme have not
yet been worked out.

Return of Goods Captured during
Indo-Pak Conflict

2514. Shri Himatsingka:
Shri Rameshwar Tanfia:

Will the Minister of Defence be
pleased to state;

(a) whether it is a fact that India
has handed over to Pakistan all
ammunition and other articles cap-
tured by the Indian Forces during the
recent confl.ct with Pakistan;

(b) whether Pakistan Government
has also handed over captured arti-
cles; and

(¢) if so, the things so far returncd
to India by them?

The Minister of Defence (Shri Y. B,
Chavan): (a) to (c). No arms or
amnmunition captured during the re-
cent Indo-Pakistan conflict have been
returned by India to Pakistan cr by
Pukistan to India. However, some
civilian movable property such as
motor vehicles, tractors, tube-well
equipment, ploughs and saw milis,
taken into custody by the Indian Army
between 6th and 22nd September 1865,
was returned to Pakistan as a gesture
of good-will,

12 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

FourtzzntH Rrromr

Shri Subodh Hansds (Jhargram):
Sir, 1 beg to present the Youriccath
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Report of the Committee on  Publie
Undertakings on the action taken by
Government on the recommendationa
contained in the Thirty-fourth Repor$
of the Listimates Committee on Indian
Refineries Limited.

12.64 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL)—contd.

Suri Priya Gupta (Katihar): Sir, -he
other day 1 wag just nariating and
irying to attract the attention of the
Home Ministry through you to the
fact that in the Railways there are n
the category of Assistant Officcr: th.en
categories--Ciass I, Class 11 and Teme
porary Officers.

Shri 8. M.
rosc—

Banerjee (Kanpur):

Mr. Speaker: e has resumed  his
spcech.
T o TRANYT WYgT: (Fiamarr):
CIEETR AR EITANE (K SRETE S
@IX RT AT AT AT ®
FwzaF AT G agd
wila ®oAra g0 T2 g
Tro TM WAL Mgy &7 A0y
Y grfa g a6 .30 1i™ 334y
T
A AT N7 ENT AR g a)
fuam % &M@ IrTE A AT

To TR RAT wifga: 17 7T
& ST AT AL AT GEn D

oo wher : qA A@ Ty
fe & ot ¥4 1iqg w¥ ?
Now he should sit down. This cannod
be interrupted in this manner.

e T wART Wifgar ;¥ ¥
Ll acl AR Bz L ]

Shrl Priya Gupta: Some of these
Assistant Officers are Class 1I, some
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are Class 1 and some are temporary
officers, The same charge is held by
each set of these officers. The same
work is performed by each of these
Assistant Officers though they are in
three categories, namely, Class II,
Class I and temporary officers. Class
I1 officers in the Railways submitted
a memorandum to Shri S. K. Palil on
the 28th January, 1966. These officers
are the cream of their people bul rot-
ting in Class II for 10 to 20 years
without promotion to Distt. rank.

The Railway Administration may
say that they want young boys as class
1 Distt. officers, but today the position
is that there is direct recruitment in
Intermediate Senior Subordinate
Categories in almost all the Class IIT
cadre in the Railways, after five or six
years, they get promotions to Class II.
There are highly qualified, very intelli-
gent and young boys also in them.
The Railway Administration are just
carrying over the legacy of high-
browed bureaucracy of the British
times when the Britishers wanted that
the departmentally promoted officers
should always be deprived of their
status, pay scales and other things and
even if the same work was done the
British officers were getting higher
scales of pay; they were placed at a
higher level though the same duties
and responsibilities were performed.
What is happening in the Railway
Ministry is unlike other ministries;
80, I wanted to submit that these things
should be put an end to.

I can quote to you certain recom-
mendations of the Varadachariar
Commission—the First Pay Commission
—the Kunzru Committee and even in
1947-48 the Railway Board itself re-
commendec! that the Class IT services
should be abolished and it should be
categorised In one class of service
along with class 1.

The Transport Member in pre- inde-
pendence times, that is, the then Minij-
stry of Transport, also recommended
this. The Chiet Commissioner of
Railways submitteq that it should be
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abolished. This was accepted in prin-
ciple and was only to be mplemented.
Yet, when the matter came up only
recently, a few people in the Railway
Board did not like it und they were
very fishy about it and did not allow
implementation of earlier decision of
Railway Board. Until Class II ser-
vice’s abolition is done, for which the
Home Ministry should make an at-
tempt I would submit a few sugges-
tions which may kindly be considered.
They are—

(a) Reservatlon of at least 66. 2/3
per cent of posts for Class II
Officers in Assistant Officers
Cadre and their confirmation
against these posts.

(b) Provision of one and same
scale of pay for Class I Junior
scale, Temporary and Class II
Officers,

(c) Promotion from Class 11 ser-
vice to senior scale Class I
service directly on the basis
of service rendered as Assis-
tant officer.

(d) Reservation of 50 per cent of
working posts in senior scale
as well as 25 per cent in ad-
ministrative cadre.

(e) Counting of entire service
rendered in Class II in fixing
seniority with Class I Officers.

Next I come to the grievance against
the Commerce Ministry. The All
Bengal Engineering and Metal Workers
Federation has written to Shri Manu-
bhai Shah on the 17th February, 1966,
against winding up Messrg Apex Bro-
thers who were earning some foreign
exchange also....(Interruption).

Mr. Speaker: Order, order. There
is too much of talking.

Shri Priya Gupta: I daw the atten-
tion of the Ministry of Commerce to
take action in respect of this and do
something,

Then, T come {o the Transport Mini-
ster’s business. I wish to remind him
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through you, that the late Prime Mipi-
ster, Shri Lal Bahadur Shastri, the
then Transport Minister and the then
Labour Minister promised that the
lying idle of the RSN & IGN workers,
due to the Pakistani aggression—Riv-
erine Transport from Assam to Cal-
cautta was closed down—would be
considered. Now that the Tashkent
decision is there and has been imple-
mented, | do not find any reason why
the RSN & IGN workers should not be
allowed to ply their steamer services
between Calcutta and Assam ma
Pakistan and the services of these peo-
ple can be again utilised instead of
retrenching them or absorbing them
somewhere else. So, this service
should be reintroduced between Sil-
char, Assam and other parts.

Then I come to onc more important
thing. The Education Ministry intro-
duced the National Discipline Scheme
Instructors and they were posted all
over the States. All of & sudden there
has been a decision to wind up the
organisation and make them State
Government employees. 1 would make
a submission here...... (Interruption).

Mr. Speaker: Order, order.

Shri Bade (Khargone): Sir, are we
discussing the Railway Budget?

Shri Priya Gupta: It is not Railwuys;
it is on Education Ministry under Sup-
plementary Demands for Grants
(General) that I am talking about. In
the States you may find that mostly
the schools are private schools and ihe
State Governments cannot absurb
these National Discipline Scheme ine-
tructors. I represented this matter to
the Deputy Education Minister, Skri
Bhakt Darshan, and he very kindly
assured me that it has been postponed
for six months. But before resuming
their action again, he should kindly
find out whether the Centre should re-
tain this organisation for the better-
ment for which this was formed.

Then I come to the Food Ministry.
The Under Secretary of the Govern-
ment of India in the Ministry of Food
and Agriculture (Department of Food)
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issued a circular, No. 16(1)/65-RF. 1
dated the 8th December, 1965, to all
concerned including the General Sec~
retary of the All India Central Gov-
ernment Food Employees’ Association
and in that memorandum they have
categorically accepted the transfer of
the staff from the Department of Food
to man the Food Corporation of India
in consequence of the transfer of the
functions from the Department to the
Corporation and also the termg and
conditions of their employment in the
Corporation. My only submission is-
that in the recent tripartite conference
held between the representatives og the
Food employees, the presiding officer,
Shri Dias, Secretary of the Fond De-
partment, and the FCI's representa-
tives, the memorandum submitted and
the resolutjon for amending FCI At
and other things submitted by the All
India Food Employees’ Association
should be considered in respect of one
thing. They were Government ser-
vants and they had their service con-
ditions about pensions and all thcse
things. Ome thing very pecullar has
been done that a form has been for-
warded to them in the shape of an
application, Form I, where it says: —

“I hereby tender my resignation
from the Government service with
effect from that date.”

and “I offer myself for absorption
under the Food Corporation of India.”
Here, I suggest that the Food Ministry
should kindly consider its earliex
assurances given in the Parliament.
What happened in the case of collieries.
You remember, Sir, that the Govern-
ment Railways were maintaining cer-
tain collieries and when most of the
other collieries were taken over by
private companies, the service con-
ditiong etc., having been taken over by
private companies, the service condi-
tions of the Government employees
were allowed to continue. Similarly,
the Food Department employees should
be asked to continue as Government
employees and have their service con-
ditions etc., having been taken over by
the FIC. The FIC is consequential
action on the abolition of the Food
Department itself. All the Class I,
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‘Class 11 ang Class 111 officers in Direc-
torate of Food are of the same opinion,
to retain the same conditions and Shii
Dias should behave more as a iepre-
sentative of the Food Department em-
ployees than as the agent of FCI,

Then, I come to the Stationery Office
at Calcutta which has got a siaff of
about 1348 c¢mployees. Now, in the
name of decentralisation, the Minister
of Works and Housing, Mr. Khanana, is
abolishing that urganisation altog-ther,
I want to impress one thing upon him
.and that is that thig orgamisatwa was
performing a duty of supply:ng <ll he
stationery to all the Goverrmen: De-
parttnents and other organisations—
about 7000 organisat:ons wers being
fed by them. [f, in the name ol decen-
tralisation, this vsganisation :5 ablsn-
ed and all the 7000 orgunisatrons of the
Department requ:re at least one cleark
.each, thal will mean, in place cf 1048
employcees, there will be a muumum
requirement of 7000 empleyers for
doing the same work. I can under-
stand decentral:sation in  respsct  of
s‘orage of the dcpots ot Delhi, Madras
and Bombay. But berore tois s L=
plemented, Mr. Kharna comes with
anothe. slogan of decentralisation and
the abolition of the entire Organisaticn
at Calcutta. [ submit 1o the Mmiser
of Works and Huusing that this Orga-
nisation is of a standing of hundred
years—it is there since tae Iiritsh
davs—and from tae point of view of
their commercial aspect and the admi-
nistration. the attitude of the Brit.shers
should always he appreciated thouxh
for all other purnnses their act.on may
he colonial and may be different to us
since we were subjected at that time.
Now. in the name ol decentralisation,
the entire Organication is being abuli-
shed.

Mr. Speaker: Now, he should con-
clude.

Shei Priya Gupla: Just one more
point, Sir.

MARCH 21, 1966

1965-66 6728

I say, the Food Ministry, in the
whole of the demands, is to be answer-
able to the people of India as to how
much they have allotted for the bet-
terment of the areas where eitaer due
to drought or floods the standing erops
have witherced away or they have Leen
devastated. In my province, in north
Bihar, every year, there is a crought
or a flood and due to this lakns of
maunds of paddy, jute and orher
stuff are destroyed. 1 submit :hat
the Food Ministry at the Centre, shoald
make an attempt to al ot funds fur the
betterment of those areas becau:n ‘he
Bihar Government may not be uhle
do all that. Thev should do something
for the areas like Katihar, Manthar,
Barsoi, Azamgarh, Korah, Barati and
Kadwa which are very bad!y alfczted
and hard hit, It is not possiblc for the
Bihar Government to he!p in the
matter and the Centre shou!d do
something.

Sir, T am very grateful to you for
giving me this much time and 1 desire
that categorical replies and the ccnsi=
deration may be given by the Food
Ministry, the Home Ministry aund other
Ministries, including the Mmi.tcv of
Works and Housing, to the varicus
points raised by me.

Shri Bade: May we know wher the
Prime Minister or the Home M:a:ster
is going to make a statemert osn ‘he
Punjabi Suba? May we know at what
time it will be made?

Mr, Speaker: Not today.

ot TR Y (TWIW) : oTw
&t ?

W wPhw % Tgw TEt
T AT g | S AT 919 giawT
uriEy, aY & Fw @eE B guar ¥
gar gy AR g s af it i
o @Re frar o, s wx
tfowt fadt § fir wror oft ¥, w9
¥R, N fr & & wer frmn €
Shri Surendranath Dwivedy

(Kendrapara): The Home Aunisteg
wants to say something.
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The Minister of Home Affairs (Shri
Nanda): Tomorrow.

Mr, Speaker: Immediately after the
Question Hour?

Shri Nanda: Very probably.
{ will be ready by that time,

1 hope

Dr. Ram Manohar Lohia rose—

oo g gz WA v &
g TRIGT A uigaT 2 4 ow
QT WEA X agd Sw VE & T
gy | aF gEU wIAC (et
Sad 9 S § 18 (%7 9g& T 9T
g &0 G frm g, A1 oy &
wdag f@1d 97 & v ? g
RT G4 q1 w3 97 fr qger {qaqq
g® gA 9T 53y fr gl g™
&1 g1 freft g6¥ wTRA.T w2 71§95
Y 1 SF 9gaT TIR gem gwT, ay
§a sridT weEm « AT A OE
w3 §F o1 g ) AEAT &l
A ¢ G0 T A7 79 @A SaqAT )

oY T gawt afemdt TE 9
Frfesrovg g cq T By
] 3 g1, va T frdr a3 gigw I
&7 gi T ag g for & F an forsr
S g, 7 o7 wmne fear g Aafa
agl & 1 W g o7 wET AT AR
T & ST TE Ow @Y ) AT wOAr
®IG &1 08 7T Z 4. ST I H, {3
€@ T7 TAT g uw awar f o
& W5A T W & gTeTiE v fin
AT NFE AL, Fw W
qzfimr g Acawiswe
AT AT | ST IW K I 1 gAeN
n ), a1 g 7 fr 37 %1 gy s
qgh 9 527 B wwr &Y ) oag o
Qava g & ga w2 A wfry
LESIERE Rt E -t 1 g
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To TW wAEE Mg ;w9 A
3 Q13 T, o7 ¢ g7 17 Wiy
ar, T & 79 & gigd wd @
Rqdm 4 )

Mr. Speaker: The Hon, Minister.

o T WA Wifgm : ag AN
iz s g o v § 981 ) feadi &g
gronas g

ww weew : gfr wT § &
famr, gufeq faudi avx gr v

The Minister of State in the Minls-
try of Finance (Shri B, R. Bhggat): [
would like to deal with the pouils
raised by the hon. members.

Th2 Hon. Member, Shri S. M. Bancr-
jes, has referred to the ren-wul of
the terms of managing agents for vary-
ing periods upto five ycars, and ia the
case of E1D. Parry & Co., ftr ten
yearg “without caring in the least for
the notification that it should n¢! rer-
mally go beyond the 31st Marca, 1967,
Therz is a little confusion in the siate-
ment which the hon. Member maude
for th~ notification that was 1ssued,
that the terms of managing agrnt3
should not b2 extended beyond  3lst
March, 1967, was issued as 2 l're:3
statement which appeared in the Presy
on the 1st January, 1968. The doci-
sions to renew the terms of the nanag2-
ing agents for varying terms rcl reed
to by the hon. Member were tak:3a
long bcfore this date. ., .

Shri 8. M. Banerjee: My point s
this. 1did not say anything myscii. . .

Shri B, R, Bhasat: Let me completo
my statement and then I hope the fon.
Member's misunderstanding wiil be
removed.

Shri S. M. Banerjee: I oniy read
out the qu-stion and snswer. 1 did
not say anything myself. The ques-
tion was put on the 8th March, 1968.
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[Shri S. M. Banerjee]

The Minister of Law,
Pathak, replied:

D.S.G. (General),

Shri G. S.

“Yes, Sir; it has been decided
that managing agencies whose term
was due to expire on the 3lst
December, 1965 or on any date in
1866 would be renewed normally
for further periods not beyond
31st March, 1067...."

My point is this. This was known
to Mr. T. T. Krishnamachari and know-
ing fully well all these things....

Shri B. R. Bhagat: No. These ear-
lier cases were decided some time
about August, 1965. This decision of
extending all the managing agencies
by this period was taken in a meeting
on the last day of the year, ie. 8lst
December, 1965; that is, several months
latter. So. in August how could the
Minister or anybody know several
months ahead that this decision was
toing to be taken? Therefore....

Shri S. M. Banerjee: The Memo-
randum was submitted........

Shri B. R. Bhagat: The two are not
wonnected. ...

Shri S. M. Banerjee: My point has
not been answered.

Mr, Speaker: Let him complete.

Shri B. R. Bhagat: That is what I
am saying. Let me complete the
whole thing. I will narrate briefly the
actual sequence of events and that will
clarify the position.

In January, 1885 ~ Government
appointed a Committee, headed by Dr.
1. G. Patel, to inquire and report if
notification should issue in regard to
any industry about the managing
agencies, etc., etc. The Committee was
expected to submit its report by July,
1865, though no specific date was fixed.

MARCH 21, 1966

1965-66 6732

namely, cases of renewal, came up by
the 15th August, 1965. In regard to
these applications, it was decided to
consider them on individual merits.
specially in industries which could not
be regarded as established industries.
Accordingly all these cases according
to the rules, were processed, and the
applications in all those cases were
scrutinised in the first instance by the
Company Law Advisory Commission
which continued to function till the
15th October, 1965, when the Compa-
nies (Amendment) Act, 1985 came into
force. This commission, it will be re-
called, was headed by a former Judge
of the Rajasthan High Court, and on

their recommendation the decisions
wer taken. This is the general posi-
tion

Ag for the particular company to
which the hon. Member has referred,
the position is like this. The case of
EID Parry was also considered on &
similar basis. EID Parry applied on
the 6th January, 1965, to be appointed
managing agents of Herdillia Chemicals
for a period of ten years on the ground
that g fairly long gestation period was
necessary for this industry. The appli-
cation was considered in the first inst-
ance by the Company Law Advisory
Commission who felt that there was
adequate justification for the appoint-
ment of the propnsed managing agents,
but expressed a doubt on the ground
that EID Parry, though regarded as an
Indian company, had foreign participa-
tion. The Advisory Commission was
doubtful whether in view of the gene-
ral policy of Government against parti-
cipation of foreigners in managing
agency companies, the application
should be agreed to in this case. They,
therefore, referred the matter to Gov-
ernment on this point .

Government considered the point
raised by the commission ang felt that
there were other managing agency

In the meantime, proposals for appoint-
ment of managing agents in new com-
panies as well as of renewal of terms
of the existing managing agents had
to be considered. A fairly large num-
ber of cases of the latter category,

nies, e.g. Williamson Magor,
Pierse Leslie, Forbes Forbes & Camp-
bell ctc. with foreign participation
against whom no such discrimination
had been made. Government's objec-
jection to foreign participation
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in managing agency companics was,
in fact, restricted to accepting any
fresh foreign collaboration agreement
in such companies but did not discri-
minate against existing companies on
this ground. Therefore, the decision
in this particular casc was taken.
“Therefore, there is no question of dis-
crimination either in this case or in
the case of the large number of com-
panies in regard to which a decision
wags taken in August or by August; at
that time, there was no idea of what
notification was going to be made. In
this particular case also, the doubt
was only about foreign participation,
because we were allowing foreign
participation in existing companies and
not in new companies. This being an
existing company, we have followed
the practice that we have been follow-
ing. Therefore, cither in this indivi-
dual case or in any general case, the
question of discrimination either for
or against does not arise.

Shri 8. M. Banerjee: That was not
my point. The hon, Minister may
kindly hear me.

Shri Tyagi (Dehradun): Were not
general extensions granted by the
commission themselves, and was it not
only in exceptional cases that Govern-
ment took a decision?

Shri B. R. Bhagat: It was not any
exception. In all cases, as long as the
advisory commission was there till
October, 1965, all cases were referred
to them. In this particular case also
they recommended it, but because
there was foreign participation they
expressed a doubt, and as regards that,
1 have already dealt with it

Shri S. M. Banerjee: The question
was not abhout one case only. but it
was about 35 companies. According
to me, in the case of 35 companies the
managing agency was renewed for five
vears or more. and in one particular
case, for ten years. I had referred to
this matter in the course of the discus-
sion, and my point was that already
a committee headed by Mr. L.G. Patel
was sitting, and that committee had
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not submitted their report. That be-
ing the case, why was it renewed for
filve years or more instead of giving
the extension only for six months or
one year pending the submission of the
report of that committee? What I feel
is that the Finance Minister knowing
full well that he would go out of the
Cabinet did it.

Mr. Speaker: The hon. Minister says
that he did not know it.

Shri 8. M. Banerjee: Kindly hear
me. My point was this....

Mr. Speaker: The hon. Member's
point is this. A committee was sitting
and it had not submitted its report.
So, why was the extension given for
such a long period as five years....

8hrl §. M. Banerfjee ....and in one
case for ten years.
Mr. Speaker:...... Why should Gov-

ernment not have waited till the re-
port came, and even if it was necessary
to give an extension for the time be-
ing, why should they not have given
the extension only for six months?

S8hri B. R. Bhagat: Even in other
cases also extensions based on merits
were given for five years. The terms
of reference to the committee were 1n
regard to establisheq industries......

Shri 8. M. Banerjee: He
followed my question.

has not

Shri B. R. Bhagat: The refefrence
was to what were called cstablished
industries, and the question whether
there was need for managing agencies
in such industries was to be consi-
dered. But there is no dispute about
industries which have to be developed
and industries where a longer gesta-
tion period can be given. There was
no doubt about such cases. The refer-
ence itself brings out this point. Se.
there was no discrimination or no bar
against even longer extensions if the
merits of the case required it. Thers-
fore, this has been done in other cases,
and in this case also,
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{Shri B. R. Bhagat]

This, being a chemical industry, s
not in the list of established industries.
Bo it is outside the purview of the
Committee. It was done purely on
merits.

DS.G. (General),

Prof. Sharma referred to the addi-
tional posts created in the former
Company Affairs Department of the
Finance Ministry. He also said that
there is no proper budgeting in the
Finance Ministry itself—only because
a few posts had been created. If he
reads carefully the footnote—not that
1 say he has not read it, but he might
do well to read it over again—the need
for these posts has been fully explain-
ed in p. 14 of the booklet on supple-
mentary demands for grants. The
posts were created as a result of the
amendments to the Companies
(Amendment) Act 1965 under which
additional powerg and responsibilities
were entrusted to the Company Law
Board. It was necessary that a group
of posts were created to fulfil that
legislative commitment. Therefore.
there is no question of any unnecessary
posts being created.

A point was made by Shri Bade
about the undesirability of bringing
foreigners into India for logging train-
ing centres. This is a new field for
experts and this was part of the UN
Technical Assistance Programrme. They
have been placed at the disposal of
projects only after each expert has
been approved and cleared by appro-
priate authorities of the Government
of India. The technique of modern
logging methods has developed in ad-
vanced countries only and improved
anq mechanical logging equipment 18
manufactured mostly in foreign coun-
tries. The association of foreign ex-
perts under the auspices of UN Tech-
nical Assistance programme for train-
ing in logging is considered not only
necessary but also unavoidable in the
interest of development of the modern
logging technique.

A point raised about the Hindustan
Zinc Private Ltd. was replied to by
my colleague. I have only this to say
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that this is taken under a group of
loans which can be reappropriated
from one concern to another. All the
loans have been put under this De-
mand. Therefore, although we think
that this money may be required, even
accepting that the final judgment may
go against the department—even as-
suming that—there are other demands
from the Indian Oil Corporation and
others for which we would have had
to come for supplementary grants,
Provision is made under this head and
all the loans have been lumped toge-
ther so that they can be re-appropri-
ated. Therefore, on change in this
particular head or our taking out this
particular demand is required. 1
move.

Mr. Speaker: Shall 1 put all the cut
motions together to the vote of the
House?

Some hon, Members: Yes.

Mr. Speaker: I shall now put all the
cut motions together to the vote of
the House.

All the cut motions were put and
negatived.

Mr. Speaker: The question is:

“That the respective Supplemen=-
tary sums not exceeding the
amounts shown in the third column
of the order paper be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1966, in respect
of the following demands entered
in the second column thereof, sub-
ject to the modification that for
Demand No. 100 only Rs. 8 lakhs
be granted—

Demands Nos. 4. 7, 11, 12, 14,
21, 25, 27, 28, 30 to 32, 36, 37, 39, 46
48, 51, 52 54, 55, 57 to 60 63, 64,
69 to 72, 74 78 82 to 84, 87, 88, 93,
95 96, 100, 108, 104, 106, 107, 114,
115, 118, 119, 121 122, 124, 127,
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130 to 132, 134 to 186, 138, 140, come in course of payment dur-
142 and 148", ing the year ending the 31st day
. of March, 1966, in respect of
The motion was adopted. ‘Defence Service  Effective—
[The ions for Demands for  NoV¥'™
Supplementary Grants  (General),
198566 which were adopred by the LT 1oy 14-Dericr  Suvices,
Lok Sabha, are¢ reproduced below—
Ed] ‘“That a Supplementary sum not

exceeding Rs. 1,76,50 be

1. Expenditure met from Revenue !
granted to the President to

Demanp No. 4 CTH!IRMRMNV'JI Ex- defray the charges which will

FENDITURE o‘: THE MmNIsTRY OF come in course of payment dur-

VIATION ing the year ending the 31st day

“That a Supplementary sum not of March, 1966. in respect of

exceeding Rs.  1,39,000 be ;!)H:Iwe Services, Non-effec-
ive".

granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day

Demanp No. 21—OtHER Rrvenuve Ex-
PENDITURE OF THE MINISTRY OF

of March, 1966, in respect of Evucation

‘Other Revenue Expenditure of “That a Supplementary sum not
the Ministry of Civil Aviation'”. exceeding Rs.  90,68000 be
DeEMAND No. 7—OTHER REVENUE Ex- granted to the President to
PENDITURE OF THE MINISTRY OF defray the charges which will
COMMERCE come in course of payment dur-
ing the year ending the 31st day
“That a Supplementary sum not of March, 1966, in respect of
exceeding Rs. 1,000 be ‘Other Revenue Expenditure of

granted to the President to the Ministry of Education’”.

defray the charges which will

o
come in course of payment dur- Demanp No. 25—MmvistRy or

ing the year ending the 8l1st day Finance
of March, 1966, in respect of “That a Supplementary sum not
‘Other Revenue Expenditure of excreding Rs. 12.51,000 be
the Ministry of Commerce’”. granted to the President to
defray the charges which will
Demanp No. 11—DzrFENCE  SERVICES, come in course of payment dur-
ErrecTIVE ARMY ing the year ending the 31st day

of March, 1968, in respect of

“That a Supplementary sum not ‘Ministry of Finance'".

exceeding Rs. 22,03.00,000 be

granted to the President to Demanp No. 27—UNioN Excise Durizs-
defny. the charges which will ‘That a Supplementary sum not
come in course of payment dur- exceeding Rs. 4075000 be
ing the vear endn_;g the 31st day granted to the Prerident to
?1; ?hrch, 1986'. in r;:;pec'! of defray the charges which will

N ".“.‘.e Services, ective— come in course of payment dur-
Army" . ing the vear ending the 31st day

of March, 1886, in respect of
‘Union Excise Duties'".

Drmanp No. 28—Taxes oN IncoM®m

DeMAND No. 12—Dsrencr  SgrvicES,
ErrEcTIVE NaAVY

“That & Supplementary sum not INCLUDING CORPORATION TAX, FTC.
exceeding Rs. 24800000 be
granted to the President to “That a Supplementary sum not

defray the charges which will exceeding Rs. 2500000 Dbe
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granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Taxes on Income including Cor-
poration Tax, etc.'”.

Demanp No. 30—Aupir

“That a Supplementary sum not
-exceeding Rs. 55,00,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
“Audit’ ",

DemaND No. 31—CURRENCY AND
CoOINAGE

“That a Supplementary sum not
exceeding  Rs. 1,12,55,000 be
.granted to the President to
defray the charges which will
.come in course of payment dur-
ing the year ending the 31st day
.of March, 1966, in respect of
“Currencv & Coinage’”.

DeMANp No. 32—MinTt

“That a Supplementary sum not
exceeding  Rs. 16,81,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 3Ist day
of March, 1966, in respect of
“Mint’ ",

DeEmAND No. 36—Orium

“That a Supplementary sum not
exceeding Rs. 11,40,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 81st day
of March, 1868, in respect of
‘Opium’ ™.

Demanp No. 87—Otier Revenve Ex-
PENDITURE OF THE MINISTRY oOF

FINANCE

“That a Supplementary sum not
exceeding Rs. 21,67,28000 be

Demanp No.
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granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Other Revenue Expenditure of
the Ministry of Finance’”.

STATE AND UNION TERRITORY Gov-
ERNMENTS

“That a Supplementary sum not
exceeding  Rs.  6,00,00,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Grants-in-Aid to State and Union
Territory Governments'”.

DeEMAND No. 46—FoREsTs

“That a Supplementary sum pot
exceeding Rs. 11,80.000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1866, in respect of
‘Forest’ .

DemAnND No. 48—MINISTRY OF
Heartn

“That a Supplementary sum not
exceeding  Rs. 1,30,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Ministry of Health’,

Demanp No. 51—Ministry o Home

AFFAIRS

“That a Supplementary sum not
exceeding Rs.  44,00000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day

39—GRANTS-IN-ADD  TO
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of March, 1966, in respect of
‘Ministry of Home Affairs’".

DemAND No. 52—Casmner

“That a Supplementary sum pot
exceeding Rs. 92,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March. 1966 in respect of
“Cabinet’ .

DxMAND No. 54 —ADMINISTRATION OF

JusTICE

“That a Supplementary sum not
exceeding Rs. 28,000 be
granted to the President to
defray the charges which will
<come in course of payment dur-
ing the year ending the 81st day
of March, 1866 in respect of
“Administration of Justice’”.

DemAnDp No. 55—Porice

“That a Supplementary sum not
exceeding Rs. 22757000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
“Police’ .

DemanDp No. 57—StATISTICS

“That a Supplementary sum not
exceeding  Rs. 44,31,000 be
granted to the President to
defray the charges which will
<come in course of payment dur-
ing the year ending the 31st day
of March, 1966 in respect of
“Statistics' ".

Demanp No. 58—Prrivy  Purses  AnD

ALLOWANCER OF INDIAN RULERS

*“That a Supplementary sum not
exceeding Rs 86,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day

2910(Ai)LSD—4.

of March, 1866, in respect of
‘Privy Purses and Allowances of
Indian Rulers’ .

Demanp No. 59—DrxLrr

“That a Supplementary sum pot
exceeding Rs. 1,40,00,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966 in respect of
‘Delhi’ .

DemaND No. 60—ANDAMAN AND
NicoBar IsLANDs

“That a Supplementary sum not
exceeding Rs.  10,00000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1086, in respect of
‘Andaman and Nicobar Islands’ .

DxmAND No. 63—OtHER Rrvenuz Ex-

PENDITURE OF THE MINISTRY oOrF
HoMEz Arramms

“That a Supplementary sum not
exceeding Rs. 1,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Other Revenue Expenditure of
the Ministry of Home Affairs'”

DemAND No, 64—Ministay or INpus-

TRY AND SuPrLY

“That a Supplementary sum not
exceeding Rs. 4,22,000 be
granted to the President to
dcfray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Ministry of Industry and Sup-
ply' ™.
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DzmAND No. 60—MINISTRY OF INFOR-

MATION AND BROADCASTING

defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Other Revenue Expenditure of
the Ministry of Irrigation and
Power'".

“That a Supplementary sum not
exceeding Rs. 24,000 be
granted to the President to
aefray the charges which will
come in course of payment dur-

ing the year ending the 31st day DemAND No. 78—OTHEr REVENUE Ex-

of March, 1966, in respect of
‘Ministry of Information and
Broadcasting' .

DeEMAND No. 70—BROADCASTING

“That a Supplementary sum not
exceeding Rs.  28,00,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Broadcasting’ ”'.

Demanp No. 71—OtHErR Revenue Ex-
PENDITURE OF THE MINISTRY oOF

INFORMATION AND BROADCASTING

“That a Supplementary sum not
exceeding Rs.  20,00,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Other Revenue Expenditure of

PENDITURE OF THE MINISTRY oOF

LABOUR AND EMPLOYMENT

‘“That a Supplementary sum not
exceeding Rs. 3209,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Other Revenue Expenditure of
the Ministry of Labour and Em-
ployment’”.

DemAND No. 82—MINISTRY oF PETRO-

LEUM AND CHEMICALS

‘That a Supplementary sum not
exceeding Rs. 1,498,000 be
granted to the President to
defray the charges which will
come in course of pavment dur-
ing the year ending the 31st day
of March, 1866, in respect of
‘Ministry of Petroleum and Che-
micals’ ”.

the Ministry of Information and

Broadeasting’ . DemAND No. 83—OTHER RevENue Ex-

PENDITURE OF THE MINISTRY or Prr-

ROLEUM AND CHEMICALS
DemANDp No. 72—MINISTRY oF IRRIGA-

TION AND Powrr

“That a Supplementary sum not
exceeding Rs. 280,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 8l1st day
of March, 1966, in respect of
‘Ministry of Irrigation and
Power'”.

Demanp No. 74—OTHER RevEnuz Ex-
PENDITURE OF THE MINISTRY OF IRRI-

GATION AND Powrr

“That a Supplementary sum not
exceeding Rs. 93,00,000 be
granted to the President to

“That a Supplementary sum not
exceeding Rs. 94,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Other Revenue Expenditure of
the Ministry of Petroleum and
Chemicals’".

Demanp No. 84—MiINISTRY or RremA-

BILITATION

“That a Supplementary sum not
exceeding Rs. 1,30,000 be
granted to the President to
defray the charges which will
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come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Ministry of Rehabilitation’”,

DrxmANd No. 87—GEOLOGICAL  SURVEY

“'mataSupplementary sum not
exceeding Rs.  1.39,47,000 be
granted 1o the President to
defray the charges which will
come in course of payment dur-
ing the vear ending the 31st day
of March, 1966, in respect of
‘Geological Survey'”.

DemaNn No. 88—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF IrON
AND STEEL AND MINES

“That a Supplementary sum not
exceeding Rs.  2,11,48,000 ke
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Other Revenue Expenditure of
the Ministry of Steel and Mines' ™.

LIGHT-8HIPS

“That a Supplementary sum not
exceeding Rs. 30,55,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the ycar ending the 31st day
of March, 1966, in respect of
‘Light-houses and Light-ships'"”.

Demann No. 95—MiNisTRY oF WoORKS

ano Housine

“That a Supplementary sum not
exceeding  Rs. 147,000 be
granted to the President to
defray the charges which  will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Ministry of Works and Hous-
ing™”

DimAaND No 96—PusLic WoRKs

“That a Supplementary sum not
exceeding Rs. 3,11.09,000 be
granted to the President to

1887 (SAKA)

Demanp  No.

AND
Demanp No. 104—Posts

Demann No
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defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1866, in respect of
‘Public Works'".

100—ATtomic Enrray
RESEARCH

“That & Supplementary sum not
exceeding Rs.  6,00,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Atomic Energy Research'"”.

Demanp No. 103-—Posts AND TsLE-

GRAPHS— WORKING EXPENSES

“That a Supplementary sum not
exceeding Rs. 20705000 tbe
granted to the President to
defray the charges which wilt
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Posts and Te'egraphs—Working
Expenses’ .

Aaxp Teoe-
GRAPHB—DIVIDEND TO GENKRAL REVE-
NUES AND APPROPRIATIONS TO REsFrve
Funp

“That a Supplementary sum not
exceeding Rs. 1,000 be
granted to the President to
defray the charges which  will
come in course of payment dur-
ing the yecar ending the 3lst day
of March, 1966, in respect of
‘Posts and Tclegraphs--Dividend
to General Revenues and Appro-
priations to Rererve Funds'".

108—DEPARTMENT OF
PARLIAMENTARY AFPFAIRS

“That a Supplementary sum n.it
excecding Rs. 70,000 he
granted to the President to
defray 'hce charges which  will
come in course of payment dur-
ing the year ending the 31st day
of March, 1866, in respect of
‘Department of Parliamentary
Affairs' ",
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DemAND No. 107—DEPARTMENT oOF granted to the President to
SocIAL SECURITY defray the charges which will

“Thata S come in course of payment dur-
exceeding uppnl:men;a;zvms’gm n:: ing the year ending the 81st day
granted to the l‘;re;ident to ?f March, 1966, in re_spec& of
defray the charges which will Capital Outlay of the Ministry of

come in course of payment dur- External Affairs’".

ing the year ending the 31st day

of March, 1966, in respect of Demand No. 121—CApiTAL OUTLAY ON
‘Department of Social Security’". Currency aND CornNAce
I1. Expenditure met from Capita! ard “That a Supplementary sum not
Disbursement of Loans and Advances exceeding Rs. 6,41,66,000 be
granted to the President to
DeMAND No. 114—OTHER CAPITAL OuT- defray the charges which will
LAY OF THE MINISTRY oF CIviL Avia- come in course of payment dur-
TION. ing the year ending the 31st day

of March, 1968, in respect of

“That a Supplementary sum not ‘Capital Outlay on Currency and

exceeding Rs. 71,000 be

granted to the President to Coinage"™.

defray the charges which will

come in course of payment dur- DemAND No. 122—CAPITAL OUTLAY ON
ing the year ending the 31st day Mmts

of March, 1966, in respect of
*Other Capital Outlay of the Min-
istry of Civil Aviation’”.

“That a Supplementary sum not
exceeding Rs. 8,13,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day

“That a Supplementary sum not of March, 1966, in respe-t of
exceeding Rs. 85,000 he ‘Capital Out'ay on Mints’”.
granted to the President to )
defray the charges which will

DeMAND No. 115—CapriTaL OulLAY OF
THE MINISTRY OF COMMERCE

come in course of payment dur- DemAND No. 124—Commutep  VALue
ing the ycar ending the 3lst day oF PENSIONS
of March, 1966, in respect of

. o “That a Supplementary sum not
‘Capital Outlay of the Ministry of exceeding pgs 64'8};,000 be

Commerce’ . granted to the President to
defray the charges which will

DeMmAND No. 118—-CaritaL OuTLAY OF come in course of payment dur-
THE MINISTRY oF EpucaTion ing the ycar ending the 3lst day
“That a Supplementary sum not of March, 1968, in respect 'tz'f

exceeding  Rs. 1,21,37,000 be ‘Commuted value of Pensions’”.
granted to the President to

defray the charges which will Demanp No. 127—LoANs AND  Ap-
come in course of payment dur- VANCES BY THE CENTRAL GOVERNMENT

ing the year ending the 31st day
of March, 1966, in respect of
‘Capital Outlay of the Ministry

“That a Supplementary sum not
exceeding Rs. 70.00,00,000 te

Education' " granted to the President to
of Education”®. defray the charges which will
Demanp No. 119—CaritaL  OUTLAY come in course of payment ‘ur-

ing the year ending the 31st day
of March, 1968 in respect of

*That a Supplementary sum not ‘Loans and Advances by the Cen-
exceeding Rs.  10,00,000 be tral Government' ™.

oOr THE MINISTRY OF EXTERNAL AFFAIRS
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Demanp No. 130—OtHER  CAPrTAL DzmAND No. 135—CaritaL OUTLAY ON
OuTLAY oF THE MINisTRY oF Foop MuLTI-PURPOSE RIVER SCHEMES
AND AGRICULTURE

“That a Supplementary sum not

“That a Supplementary sum not exceeding Re.  6.61,06000 be
exceeding  Rs. 13,00,01,000 be granted to the President to
granted to the President to defray the charges which will
defray the charges which will come in course of payment dur-
come in course of payment dur- ing the year ending the 31st day
ing the year ending the 31st day of March, 1966, in respact of
of March, 1988, in respect of ‘Capita| Outlay on Multi-purpos=
‘Other Capital Outlay of the River Schemes’".

Ministry of Food and Agricul-
ture’ ,..y d & DemaNp No. 136—Otmem  CapITAL

OUTLAY OF THE MINISTRY OF IRRIGA-
TION AND Powemr
Demanp No. 131—CaritaL OUTLAY OF

. asS )| t
THE MINISTRY OF HEALTH “That a Supplementary sum not

exceeding Rs.  12,45,000 be

“That a Supplementary sum not granted lo the President to

exceeding  Rs. 82,59,000 be defrny_ the charges which will
granted to the President to yomethm course d"?{ plly mest;ttd;r-
defray the charges which will ";‘M e greu;;;: ng the | :.‘ “;
come in course of payment dur- o arch, , o respect O
ing the year ending the 31st day .Other Capl}al Qullay of the h'ﬂn-
of March, 1966, in respect of istry of Irrigation and Power'".
(S‘g::}th?’,‘,’“"y of the Ministry DeMAND No. 138—CAPITAL OUTLAY oF
: THE MINISTRY Or PETROLEUM AND
CHEMICALS

DemAND No. 132—CapiTAL OuTLAY OF “That a Supplementary sum not

Tue MINISTRY oF HoME AFrAms exceeding Rs.  12,77,02,000 bhe
granted to the President to
“That a Supplementary sum not defray the charges which will
exceeding  Rs. 25,00,000 be come in course of payment dur-
granted to the President to ing the year ending the 31st day
defray the charges which will of March, 1966, in respect of
come in course of payment dur- ‘Capital Outlay of the Ministry of
ing the year ending the 31st day Petroleum and Chemicals’".

of March, 1966, in respect of

“Cani t
gﬂz‘;ﬁ:;;’:..“ the Ministry of DrMAND NoO. 140—CAPITAL OUTLAY oF

THE MINISTRY OF STEEL AND Mines

“That a Supplementary sum not
exceeding Rs.  1,38,00,000 be
granted to the President to

DEMAND No. 134—CarrTAL OUTLAY OF
THE MINISTRY OF INPFORMATION AND

BROADCASTING defray the charges which will

come in course of payment dur-

“That a Supplementary sum not ing the yoar ending the 31st day

exceeding Rs. 1,000 be of March, 1966, in respect of

granted to the President to ‘Capital Outlay of the Ministry
defray the charges which will of Steel and Mines'”.

come in course of payment dur-

ing the year ending the 31st day Drmanp No. 142—CArrmar OUTLAY ON
of March, 1986, in respect of Poxrs

‘Capital Outlay of the Ministry

d.‘:n&- ti y and Broadcast “That a Supplementary sum not
ing’”. axcesding Rs.  1,51,18,000 de
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granted to the President to
defray the charges which will
come in course of payment dur-
lng the year ending the 31st day
of March, 1966, in respect of
‘Capital Outlay on Ports'”.

DeEMARD No. 148—CAPITAL OUTLAY ON
Po3rs AND TeLEGRAPHS (Nor Msr
rroM REVENUE)

“That a Supplementary sum not

exceeding Rs. 1,000 be
granted to the President to
defray the charges which will

come in course of payment dur-
ing the year ending the 3lst day
of March, 1966, in respect of
‘Capital Outlay on Posts and Tele-

graphs (Not Met from Reve-
nue)’”,

12.30 hrs.

ARMED FORCES (SPECIAL

POWERS) AMENDMENT BILL

‘The Minister of External Affairs
(Shri Swaran Singh): Sir, 1 veg to
mave:

“That the Bill further to amend
thc Armed Forces (Special Powers
Regulation, 1958, be taken into
consideration.”

The current extention of this Bill
expires on 4th April, 1966. The pre-
sent proposal is to extend it by one
year and also to extend it to Tuen-
sang district of Nagaland so that it
will apply to the whole State of
Naga'and and the armed forces will
have the same authority throughout
the territory of the Statc of Naga-
,and. [ have no intention to makv
any long speech. The principle of
the Bill has alrcady been accepted
anad this Bill is in force for a num-
bar of years. In the present condi-
:iong of the State, we cannot say
that the armed forces may not be
called in aid of the civilian authority
in Nagaland. They have in the
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parent Act certain authority to act in
case of emergency, These powers
also are not very drastic and I would
like to acquaint the House how these
powers are to be used. Where there
is an assembly of five or more peo-
ple, where those people are armed,
they can act. Then there is the au-
thority to destroy any arms dump or
other structure that might be used
for illegal purposes. Then there is
power to arrest without warning
and also power to conduct searches
without warrant. It is understand-
able why it is necessary that the
armed forces should have certain
powers given to them by an Act of
parliament so that when they are
called upon in aid of the civilian
authority they may have the autho-
rity to function effectively and make
their aid to the civil authority pur-
poseful and effective.

6752

Shri Priya Gupta (Katihar): | the
provincial law amended accordingly?

Shri Swaran Singh: There is an
act of Parliament and only itg life
is sought to bc extended by one
year. The provincial or state autho-
rities have go: no authority to give
any special powers to the armed for-
ces; that is the privilege of Parlia-
ment.

Shri Priya Gupta: 1 am talking
about th: powers of the police re-
garding arr <t search. etc. It is a
state subject.

Mr. Speaker: We¢ are now invest-
ing the army with certain  powers
What the police possess, they  will
continue to possess.

Shri Swaran Singh: The powers
of the police are not affected. This
is only for giving powers to the armed
forces when they are called to aid
the civilian guthority. The civilian au-
thority is not affected by this. The
House has becn informeq from time to
time about the progress of cfforts that
had been made to bring about a peace-
ful settlement of the Naga question.
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The latest in this series has been the
statement which the Prime Minister
made some wccks ago after she met
the representatives of Naga under-
ground and thcreafter the Prime Mi-
mister infor:.c’ the House of the
nature of her talks and therc ig an
agreement to meet again. It is the
earnest hope of government ang I
presume of the wholi. House and the
entire country, that cfforts to find a
satisfactory solution by pecaceful
means should be continued and it is
only in case of activities by the Naga
underground being intensified that
the armed forces have to be called
for by the civilian authorities. So
they should have certain powers
which werc already given by Par-
liament under the parent Act. This is
al] that I have to say, Mr. Speaker.

Shri Narendra Singh Mahida
(Anand): Why is the Minister of Ex-
ternal Affairs dealing with this sub-
ject, and not the Home Minister?

Mr, Speaker: It has been made
clear many a time.

Shri Swaran Singh: May I say
that under the present distribution

of work it is my responsibility and,
therefore, | am at the service of the
House now.

Mr, Speaker: Motion moved:

“That the Biil further to amend
the Armed Forces (Special Powers)
Regulation, 1958, be taken into
consideration.”

The time allotted for this Bill is
two hours. There is one thing that 1
wish to inform the House about. A
few minutes ago, ' had informed the

Hous. ! the Ministcr of  Home
Affa - ! be making g statement
tomorrow about the Punjabi Suba,

or something. 1 do not know
what it iz Now, he informes me that
the statement would be ready by
5 o'clock and it wou!d be made to-
day. Th refore. 1 will request some
hon. Member; to inform Swamiji, be-
cause he was very particular and he
mmay not have a grievance.
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An  hon. Member: Why are you
particular about Swamijj?

Mr. Speaker: He was anxious
about it and I had made that announ-
cemcnt that it wouid be made to-
morrow It is fair that we should in-
form him of this change.

Shri S, M.
We miss him.

Banerjee: (Kanpur):

Mr_ Speaker: At least 1 misg him;
Mr. Banerjee may not missg him.

Shri Warlor (Trichur): Do you
think that this notice is enough to
inform all the hon. Members?

Mr. Speaker: He will kindly in-
form his own party members; others
would be doing the same. Now,
Shri Kamath.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, the Bill be-
fore the House seeks to extend the
life of the present statute by another
year and also jurisdictionally to
other areas of Nagaland, other than
those which were covered earlier. It
is a sad commentary on the state of
affairs that the Bill has got to be
extended not merely by one year,
that has become morc or less rou-
tine, but also to other areas of Naga-
land, It 18 a pointer to the fact that
disturbance is spreading or has ac-
tually spread to other parts of Naga-
land as well. The hostile Naga move-
ment has been growing for  some
yrars now and the settlement of the
Naga problem has been hanging fire
for many years It is true that in
1963 or there about the House and
the government took a wise decision
to constitute a separate state of Naga-
land and | had suggested at that
time,—as my hon. friend, Maharaja
P. K. Dco, reminds me about—that
it might be called Naga Pradesh or
Nagalima as 1 was told by my Nage
friendc that the word for ‘pradesh’
in the Naga language is ‘lima’

1 had suggested by way of an amend-
ment that the name for the new
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(Shri Hari Vishnu Kamath]

State could be Naga Pradesh, which
would be the Hindi name, or Naga-
lima. I had also observed that we
should not have an outlandish name
like Nagaland which sounds like
England, scotland or Poland—a fore-
ign-sounding name.

Shri Basumatari (Goalpara): As
he was speaking in English himself,
that shows English was still influenc-
ing him also,

Shri Harl Vishnu Kamath: That is
no argument. The Prime Minister
would not agree. and he then stated
that the Nagas themselves wanted
the name to be Nagaland; not that
he was personally opposed to have
the name as Nagalima or Naga Pra-
desh, but that the Nagas were them-
selves in favour of Nagaland; so we
had agreed to that name. (Interrup-
tion) That is by the way. I suggest-
ed Nagalima. Anyway, it has come
to stay—the name of Nagaland, with
the Government headed by Dr. Shilu
Ao functioning in Nagaland. A paral-
lel movement has grown under the
aegis of strange tripartite body,—in-
deed strange in modern political and
international affairs—a strange type
of tripartite body, composed of a
former leader of a party and a non-
party leader now—an Indian leader—
a foreign missionary and the Chief
Minister of a State.

Shri P, K. Deo (Kalahandi): He is
no longer there, Shri Jaiprakash Na-
rayan.

Shri Hari Vishnu Kamath: He has
resigned lately, but he is being per-
suaded. I do not know what deci-
sion he will ultimately take. Be that
ag it may, the association of a Chief
Minister of a State with this tripar-
tite body—rather with this three-man
party or body, because there are no
three parties as such—is beffling to
our understanding. I do not know
how the Chief Minister of a State
can assaciate himeelf with a  hody
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which carries on talks with the hos—
tile Nagas, a hostile band of people,
hostile to India and which is anti-
Indian, so to say, a body which
stands for an independent Nagaland.
I can understand if they made it
clear that they want a Naga State
within the Indian Union but that has
not been made clear at all. Even the
other day, after the Prime Minister
had met the representatives of hos-
tile Nagas, to a question raised in
the House, there was no indication
of that—what the hostile Naga rep-
resentatives themselyes said to her
on this subject. Naturally, the House
would demand an assurance from the
Minister of External Affairs as to
what their stand exactly is on this
matter,

Even two days ago, the newspa-
pers carried a report to the effect
that the representatives of the “fe-
deral government of Nagaland” aad
written to the Prime Minister again
seeking an interview in April. The
Governmnt should first make a cate-
gorical statement; do the Govern-
ment recognise them as representa-
tives of the “federal government of
Nagaland”? That is the crucial poli-
tical issue to deal with; the Govern-
ment should first answer it. The na-
tion and the House must be told what
the position is; if the question is left
in obscurity then the whole issue
will be further aggravated. I do not
think it is in the interest of the na-
tion or the Government not to re-
solve this matter as otherwise it will
obscure it still further. ] demand an
answer from the Government today
whether or not they accept the status
claimed by them, the hostile Nagas,
ag the “federal government of Naga-
land”. If those Nagas claim that sta-
tus, the Government should not nego-
tiate with those peop’e who claim
that status Tt is all right if a group
of Nagas want to discuss the matter
with the Government; we have no
objection But the Government
should not have talks with another
body of Indians who claim to be
an independent government. and the
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Government should make it clear
once for all to these Nagas. Other-
wisc, it will demoralise the loyal
Nagas, those who are pro-India,
those who love India and want to be
in the Indian Union—Dr. Shilu Ao
and his friends. 1 would, therefore,
ask the Government to make it clear
to the hostile Nagas that “your de-
mand will be considered in so far as
it is within the Indian Union, and
we do not confer, and have no idea of
conferring upon you, any status that
you claim, the status of federal gov-
ernment of Nagaland.”

Onge more word and ] have donc.
The Minister rightly emphasised that
we have to find not merely a mili-
tary solution for this problem but a
clitical solution as well. Unfortuna-
te'y, because of the vacilation and
the dilly-dallying policy that the
Government have pursued in regard
to this problem of Nagas and Naga-
land in general, the trouble has re-
cently spread to the Mizo Hills also,
and the Government admiticd the
other day—Shri Nanda, the home
Minister said—that the Mizos, like
the Nagas, who have been trained

in guerilla warfare and have been
armed and aquipped by Pakistan,
have attained a pitch of cfliciency

which enabled them to snipe at and
hit a helicopter carrying Gen. Mane-
ckshaw, GOC, Eastern Command. We
do not know the details of the inci-
dent. 1 wish the Minister could tell
us more about the details, as to how
it happened. If it is not reievant here,
it might be dcferred to some other
occas.on, But T want to know whe-
ther the hostile Nagas are still in a
position to go to and from pakistan
at their sweet will ang whether the
Government have met with success in
controlling their movement to and
from Pakistan.

Before 1 conclude, 1 would appeal
to the Minister to ensure that while
trying to contro! them, to find a so-
lution for this problem, a political
solution for this problem, the Gov-
ernment will bear in mind that there
is » very large population of. local
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Nagas who are loyal to the Indian
Union—

oft o9« ST (TATH) : G
93T TR § gy § W e § -
qf 7 & angfr @ g wfgd

Mr, Speaker: Now, there is
quorum. The hon. Member may con-
tinue his speech, He will conclude
now.

Shri Hari Vishnu Kamath: 1 will
conclude. I would appeal to the Gov-
ernment to ensure that while they
carry on lalks for a political solution
to this problem, they will see to it
that the Chief Minister of Nagaland,
Dr. Shilu Ao, and/or his representa-
tives are kept informed and the Gov-
ernment keeps in close touch with all
those loyal Naga leaders, lest they
should feel that they are left higa
and dry in this affair. I do hope tnat
before long, ere long, a political so-
lution of this problem wil] em tge
and that the Government will not
seek to solve it mercly by military
means.

Shri  Harish  Chandra  Mathur
(Jalore): Mr. Speaker, Sir, the hon.
Minister rightly observe that the
conditions at present in  Nagaland
are not such that we coulj refuse
any extension of thcse provisions and
these special powers, but the ques-
tion which this House iz entitled to
ask is, why the conditions continue
to be such. That is the question
which has becn troubling our minds
all the time: whether we have been
able to take adequate steps through
all these long years which would not
have necessftated your coming year
after year for the extenxion of thiy
enactment and asking for  special
powers.

I have not the least doubt that the
conditions continue to be such today
and the House will pass this Bill and
arm the government with special
powers. But may I hope that the
minister will assure the house that
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steps that he has not to come before
the House a second time for the ex-
tension of these special powers,

Not only a few of us but all sec-
tions of the House fcel quite exercis-
ed about the law and order situa-
tion there. We have no objection to
your continuing negotiations with
those people, but you cannot abdi-
cate your right and responsibility to
give a good law and order situation
Every day we hear of unfortunate
occurrences. So, I wish the Home
Minister takes some strong and firm
action to give a good law and order
situation in this area. As a matter of
fact, these unlawful activities are ex-
tending to other areas which were
so far safe. We are told that this is
also due to the policy which is being
.pursued by the government now. 1
will not be very harsh, but even
when we say it mildly, the minister
should take note of it that the law
and order situation, inspite of the
special powers, makes us very un-
happy about it.

Coming to my third point, ] would
say very frankly that Mr. Scott who
‘has taken intercst in this whole affair
had met us more than two years back;
he had come here and met some of
us, m-nbers of the executive. To be
very frank, he did not leave any
happy impr:ession on our minds. We
ncver minced any words and  told
our rcaction to the late Prime Minis-
ter—' think it was Panditji at that
time—and we s2id, in spite of this.
it for any reasons you feel convinced
that he will be helpful in bringing
about 5 settlement, not as a mediator
between the government and  our
own people, but in his own capacity
as a private individual, then we will
not have much of an objection. But
it is really unfortunate to have to say
that our expectations have been be-
lied Not our impressions of that
man, but the government's expecta-
tions have been belied. Mr.
‘Scott has been making the most
-irresponsible statements, which can-
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not be tolerated by a free country
ang by any respectable citizer. of
India. Now that the government
have given him a special status and
Pormmed him to join the ncgotiat-
ing table, it is time for Government
to recapitaluate and come to some
conclusions,

This is not a Government Mission.
It is a privately constituted mission
to bring about a settlement. Shri
Jaya Prakash Naraya; has got out
of it—a man with that patience, with
whom this House had no patience
because he was going to the utmost
limit and his uttersinces created sharp
reactions in the country and in this
House, e¢ven hijy patience had been
cxhausted and he felt how unreaso-
nable the side was for whom he was
working all the time, taking all the
odium and he f:1t compelled to ged
out of it. I do not think any sane
people who do not want to shut their
eyes to realities can ignore this fact.
When he is out of it, how do you
permit the Chief Minister of Assam
to continuc to be associated with ijt?
It would be sheer foolhardiness for
the Government to permit the Assam
Chief Minister, who is not a private
citizen, but who holds a responsible
official position, to continye the newo-
tiations with these people.

Shri Java Prakash Nareyan has
got out of it ani the Assam Chief
Minister cunnot continue, I would
not like to use strong words, but Mr.
Scott has given the impression that
he is there to create trouble and he
cannot be trusted. I do not know
what are the terms on  which
he is continuing here and how long
he is to continue under the visa he
has got. We have got to take note of
it. Now that you have come in direct
contact with these lcaders, there is
no reason why there should not be a
direct talk between them and the
Chiet Minister of Assam, when there
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are conditions creuated that a final de-
cision could be taken according to
the framework which we have given
to them. There can be negotiations
they are our own people and ] do
not want to stand between them and
the Government in coming to a set-
tlement. We might exhaust all pea-
ceful methods. But there 'are two
things which must be clearly under-
stood. Now that you have establich-
ed direct contact with them,  let
thesc talks go on directly between
them and the Chief Minister. Mr.
Scott should be thanked for all the
assistance he has given and told that
he is here only to create complica-
tions and if he has really the good of
the Nagas at his heart, it is time for
him to get out of it. He will be help-
ing thcir cause much more by his
abscnce than by his presence. He
should be made to understand this.
Lt there be a direct contact.

.t should be made perfectly ciear,
and | have no doubt in my mind
about it, that the government has
nothing to negotiate except within
the framework of our Constitution.
But when any steps are taken which
do not reconcile with this attitude of

the government, the government
should not tolerate them. Govern-
ment should give them a clear-cut

impression at every step, not only
by their utterances here, bui by their
actions. If their actions bdelie their
profession on this vital issue, they
create irouble for taeiusclves and
confusion in the mind of the pcople
and a sharp reaction in our minds.
Now that they have promised to be
herc¢ in April, 1 do not want tu ray
anything which will create difhicul-
ties in the ncgotiations which  the
government it going to have with
them But th se things should be
made absolute!v clear.

The minister has told us just now
that this is a task which has been
assigncd to bim and that is why he
is here. 1 wish to remind him that
this House had given more than cnce
& clear indication that it iz not happy
with this assignment staying with
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him and it is much better thar e
takes steps to hand over this assign-
ment to quartcrs to which it raally
belongs. We were told that this
assignment was nnot given to Sardar
Swaran Singh, but it was because of
a certain special relationship, a spe-
cial donfidence which was inspired
by the late Prime Minister, Pandit
Nehru.

Let us not go back upon it, 1f that
was the reason which you gave us,
if that was th. reason which had
compelled you, if that was the reason
which had prompted you to keep this
matter with the Ministry ot Extcrnal
Affairs, that reason does not continue
to exist. Therefore this arrangement
does not reconcile with our thinking
and the present arrangements. There-
fore, the earlier these arrangements
are regularised the better it is for the
country.

13.00 hrs.

Sir, wc people are not speaking
very strongly on this subjcct, but
we fcel that the situation is deterio-
rating. Things which are happening
elsewhere have their repercussions.
1 do not wish that the story of Mizc
District is rep ated anywhare. You
should be prepared to  meet  the
eventualitics. We want peace to bc
there. Th: ‘oyal Nagas thould not
be frustrated. They should not be
made to feel differently. They are
standing by you. Those peuple who
do not stand by you you treut then:
with a premium. Those peopls wau
stand by you, thousands and lakhs of
them who are loyal to you, they feel
that they are being ignored Let  this
fee!ing be removed Sir, it is a  very
serious matter which has exercised the
minds of many people in this House
and outsid~. It is a very delicate
and serious matter Whenever the
people ta'k to us. they do not walk
very much approvingly of the Dolicy
of the Government. and it is berter
the Govrrnmant tikes nota of the
fee'ings in this House and ou‘side,
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oY §o Wlo WAl : Weww WEIRE,
Ty far N x@ @& & @WA 4§
¥ 3 ¥ qETaRa 8 A T A
saifE 38 ¥ F1§ ¢ @@ NI @Y &
fowst f& qEawa & o o Afes
T 99 qgT TG WIAA AT AQEH
faw o1 @ @ a1 @ AW 9@ 4T 91
Frgfraifm gl @E
R 3T AamndT ¥ o §O g @1, Al
9 W W § agi ¥ oxfafagwm &
a &1 ag faRw Harem & o €, wa
wea AgEy "N F) a1% § 1 oy wamre
Y T AT g d agt ' W
WEEH § AR AR WS TR T
g g & g geemEr 3 I
TR WAt ¥ @ & FonAd F7oor
N3 Fg7 a1 fF 7g 7 A # g
wifgy ag fazw dam@a & WA Jg)
e arfgg 1 gw ® s e
g1 {5 fod g a9gia & ag fRw
qAE § mided § AT a1 ol
¥ gg g fafaeedt & s Y @y
TS W a1 Y gH A WA 67
1g w1 faar 9w fr qrrde # @
uqs AT §, WOAY AdRIT § a1
# wapwan g o fagg) urwat &1 o1 /i
gIEN@ Ui Agw AN AR A @
§ wify w1 9 &§ vEAR 93 @
E 1R SO

“Naga ‘army’ not to enter Kohi-
ma—The underground Nagas hare
agreed to keep their ‘army’ away
in a village about three miles from
here, when they celebrate their
‘republic day’ on March 22. The
decision wag the result of hectic
efforts by Peace Mission observers
and church leaders for a compro-
mise following the State Govern-
ment's objection to the large
gathering of underground leaders
and their celebration of ‘republic
day’ so near the capital.”
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13.04 hrs.
[MRr. DEPUTY-SPEAKER in the Chair]

@ ¥ arw fge gar g fx amn
faxifedi Y & ot qrmde ¥ w3
qF % § WX gE3 aTE gk AE
amry §, ag e § Nfy awir §
W I @ ¥ | §E) I qg
fani@t am § ag =ww qF Wt W
W@ ¢ 1 ®e mddz § 9 e
t wfrg ogh aga dfaes oWy
FIR @R AN gE AWM AT &
S AT qIEY AN § I F ggA ¥
7g g qox I fear § v gt =g
§G g TEN Il AT ¢ § &% AR
agt gran & & wrs WY gw Arn fam fea
FMaENEFTNARTRY?
g#l oF ¥ q1 Iy Wy, fr
TRATgE AN I@ A fr g7 s &
|Tq guEAT a1 § A QF fawe F@ Y
FE § T 7 W AT T & Sy
arg o § A1 a7 ¥ wfee wife &
awat g AR & @@ A § v fra
N gz a7 & fawge aena §
f& @ o7 ag ¢ foqwa 1 12 §
e i oo ) e faw 3 ?
& STWTH AT A qIAE 3T
oty fowa #Y er fear | & ammar
¢ f& e @z ag oF o & foran
arga N AT A a2 gu § w7 o amm
fafig @i ¥ AT A o Awd
T a3 §ar o) afa@m ¥ qTHIRET
oo R § W
AW e e famdy e ek
ot arga & ¥ ¥ o foawr § 1 e
'z gTga 3 AN @A fa I Sade
w frd g fer ¥ amme
s A ooy A faer @ IR
femrr § AN % wraAT o fr ATNEY
a1 @, AAMRE FE qrE & w_qT
¥ ¢ O ag wew g0 wifew @
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Fitfrez $¥ Ay T ¥ wwe gk WX
# 7z w1 wrgan § 6 ag vy W
wafer ot v fafedi S fw d Iwd
30 % e 60 firarr: Fordrardy it
TRawry a1 40 o forrRrd
AEFS T ET ¥ § 1 TE wSOT
N WX ARy @ aTEa W I8
T fo wro WITo & ATAZ FrewmrT
T forar arra A e &a Y feay
Ty g A e ¥ v 39 ¥ ¥l 99,
9 N¥ ¥ 777 17 fr aga wifa ag
T § Ty # uw ag W 9,
fegam & At wR g W AW
a9 wf fower oY B, el A ¥
I AT A G A AISTET | ITR
% 0%  #g7 a17 foe 37 & frg fyemr
w1 gra Tt g 1 g8 el § Fe
faxidy gaT st walt & firdy ¥, ey
o ¥ firr 71 7g Ie0 § fr axte
frrnfogeia & 1| @eq § o@ 3@ T
o fean aRT A q
T @ & o) oF frifeac ¥
wTew W W w, gt (A fea
T, fRa gTg & T F3A & A
i 75 a7 s Forof amea & ey
gt 1wt § 1 v fadifeat & WK
T FTY Y A o arga § T afew
TR T A ATEHA TOE § I § aIAAd
€1 @ & O aTeEt s g
fix % oot amea & &Y avaha 41 @
¢ WAl & wgqE s § fr aomds
# ag tfee 24 ot sy T AT
Iq T WG AN F 7 AT 9T Y X
w1 A A Ay i fas AvTEY
w Y A W fgem o oft g e
o A ¥ fe Yot figep & AT ot wor
T RN § AR E AR ¥ Im A Ow
vt € Tqf @t wedt o g
prwmITR RN L
& £9 £ TG Wear fe wiy ag
darfr gur W, g oA,
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AMTHY qa qX U gAT o A N
AR @ A g ah A g e
fegem & oiwTT & W A
ot g G IR g gt < AT At B
# w Taritfee Iy wlt f wafag &
v e qT gt # ot o awan afieT
¢ W ¢ fr 3% v § v
€ wraAT A 1 ot & dome ¥ awt
& g @t F a9 ar, WA W
FE0 TR gl & & wa qr o agt 9<
N g digw §, feeht Afcaw &
XN qredy § I Wt g9 Wrg WA
# far w3 & fag gardi @K wreit
AT A A § 1 ag W e R
frgear & iy woax &% fgrgearlt
wF X Wi W o fggear & amfor
W A6 wg a1 @ & e qw fag
Aa ¥ @ @ agt ¥ @y gt
# forqr Ty @ W gfomraey
ZAMT IAX TF GAATT K ATAAT TR
il

g faa gra O gd )y &
afrwTC oy a1 @ & 39 & fag ¥
w571 ¢ fr faoedy & fafas argam
¥ faars gmq w0 T AT
g0l 1 wrr 72 A1 Frdelr w1 @A
fafasr o & fagars fear amar §
1% ox aifar Ay § R w7 gy
3IT% Hrg & Famg gearmra g1, A faa
T ¥ fau, wama amg & fag,
g THX & fam a1 galt AT A
Fandi € qfer & &7 Fadr=<r o1 e
QAT 3z $r § o< forar am gwaT 80
afwa wra forg A0F ¥ S &1 A1
arafret w1 gea & fran aman §,
€ & f7rq T0F 7 AT §1 XA
& fag, g% WHT w1 AfF qAwh &
fagAT® T2 T FT R 4,77 37 gqrRAtAAT
&1 g & foq 34 faaz € & aifaat
st § A A YT AN G DA §
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[ =T ®o Hro awsif)

sfe & a5 war sy g 1 gafAg
T faagw § 5 fasredr & v @1
1 TOF ¥ AIqaS geAwa A fawaw
I | FTCF JA F ATAY TOAY qIAY
qaeama §, w18 oY e i faeedy
1 J71 77, forfam wgrm ov Nfd
Fetd w1d § 17 1 faty s A
* qwaat § 5 ag waa @ ge )

# AT Wi FEAT g 9 & gar
¢ % 9t wgew W@ a1@ #7 14@ q@
1 %g fs gra gow wgar g 5
HTETHA PRIT A6 WH 17 | AT g
¥ gt gew ¥ faw oF @ weft Q¥
g, gt wETY avew, s wRd g
fir wTgre wYE ATRT 9 €, w9 WA
IR WG QA 1 37 ¥ 347 o014 2,
AR I A A A AT S A A
fE ATEFa T BT AWEY ¥ oy Vot
A | AG IF T A0 @G w g
L @rdy, Wi ag 31 asn awits
g Wi} & 5@ Tg & ) T2 g9 W
T FT 91N § T W fray & g
& av ag R oo argg & § )

Shri D. C. Sharma: (Gurdaspur):
Mr. Deputy-Speaker, Sir, 1 contem~
plate this Bill with a very heavy heart.
It saddens me to read this Bill. It is
because it shows two tendencies on
the part of our Government. The
first tendency is that our Govern-
ment believes in unsettling  sett.ed
things. This Bill refers to thut ten-
dency. where a thing had been es-
tablished, the Government -vauts te
disestab'ish it; the Governmer.t wants
to create chaos where peace exists;
the Government wants to creale con-
fusion where clarity exists aid this
Bill i« an indicator to it.

Our statesman, the great statemar
of this country, Pandit Jawaharlal
Nehru, established the State of Naga-
land. He made provision for eco-
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land a Pian and money; he wanied
that peace should prevail in that
land and that the Nagas should l.ad
a happy and good life, under the
aegies of the Indian Union, But our
Government, which is subjected to
so many different pulls—and sumc of
those pu'ls go in contrary directions
and very often it yiclds tu ‘he wrong
pulls—h2; heen thinking in terms of
a Peace Mission.

What is this Peace Mission?
are their credentials?

What

Shri Tyagi (Dehra Dun): PIECE

Shri D. C, Sharma: What arc their
objectives? They have been talking
and talking and talking and ultimately
one gentleman has gone out of that
mission. The third gentleman, the
Chief Minister of Assam, is not keep-
ing very good health and therefore he
is not able to attend many of the
meetings o the Feace Mission. But the
Reverend Michael Scott, who creat-
ed trouble in South West Africa with-
out mu-h result because there peo-
ple were strong enough t, handl
him, has come now to Nagaland iv
order to preach peace to us. I think,
he is the self-appointed guardian of

the Triba's all over the world.
Shri Tyagi: Morcover. he is a
foreigner.

Shri D C. Sharma: Whenever we
have this kind of person. 1 think.
we shouid be very careful in dealing
with him. But our Government,
which is the government of appease-
ment, has given him a long rope. Of
course. th, Government has tried to
strangle not any person—] am using
this word in a lonse sense—but #tra-
ngle in a s°nsc those loyal Nagas
whom Dr. Ao was giving gond peace-
ful government, to whom Dr. Ao was
bringing the message of consolida-
tion. This Pcace Mission has sct at
nought all the good things done by
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Dr. Ao and, 1 think, the Government
stands today at the bar of public
opinion, not here but outside, as a
government which has been talking
in a language which is not worthy
of the Union Government of India.

I may read out an extract from a
letter which Reverend Michael Scott
has written. What does he say” He
says: —

“Deepr
affairs"—

study of Nagaland

He wants that it shou'd be a con-
tinuous affair sg that—Sardar Sanib
18 not listening to me; I know, he
need not listen to mc because he is not
interestel in many things but he is
interested in this thing.

I was submitting very respectfully
*hat he said:—

“Deeper study of Nagaland
affairs by an expert commission
capable of unravelling the mis-
understandings that still existed in
an atmosphere more free from
tension an1 overhanging threat of
violence”—

words partly beautiful and partly con-
fusing.

Now, he knows that the days of the
Peace Mission have ended. Therefore,
he now wants an expert commission.

Shri Tyagl: Of foreigners,

Sbri D, C. Sharma: I think, from the
Peace Mission we shall go to an ex-
pert commission and from an wxpert
commission we shall go to some other
thing.

1 say, this Peace Mission, which is a
self-liquidating body, should be liqui-
dated at once and I do not think that
we should stand any kind of threats
from anybody, least of all from Reve-
rend Michael Scott, or get any advice
from anybody. least of all from Reve-
rend Michael Scott. Before we en-
trusted him with the task of restoring
peace in Nagaland, we should have
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looked at his record in South West
Africa. If we had done that, we
would not have entrusted him with
this mission of peace.

Shri Tyagi: [ hope, the hon. Minister
will appreciate that the majority of
Members of Parliament are of this
view.

Shri Swaram Singh: In South West
Africa his work was applauded by the
Africans.

ot gww wy wwww ;. qat A

IT ® gTrr A WX

oft 7w dww g (TrEEY)
W1 I w1 4a o = wpg g § ?

Shri D, C. Sharma: If you read the
wrong books and the wrong news-
pap:rs, what can I do?

Therelore, the first point is thut the
Pence Mission has outlived its utility
and has done no good. It has not
brought any peace and it should be
wound up.

My sccond point is that some person
applauded the efforts of our Prime
Minister when she  met the hostile
Nagas. 1 wou'd not mind meeting
anybody. I would not mind meeting
even that person who comes to cut my
throat; I do not mind meeting even
that person who comes to give me a
glass of poison, but I would not like
to meet those persons who are sell-
constituted members of a rcpublie
which exists nowhere and who—please
mind my words—get ammunition and
arms from Pakistan and who get other
kinds of assistance also from those
countries which are not favourable to
us. I think, this kind of thing should
be put an end to. We can meet our
own nationi's. They may have one
point of vic. and we can meet them,
but we have no right to meet those
nationale, so-called nationals. who get
help from other countries and
who are hobnobbing with those coun-
tries which are not friencly to India
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My third point is that the hon.
Minister wants from us power for
one year. Of course, I do not mind
that though some persons have taken
objection to that; but I put him one
question: How have those powers
been used? Our Army has been hu-
miliated in Nagaland. All  kinds
of charges have been brought against
them. JPometimes our jawans and
other persons had been paraded there
as miscreants. Al] thes¢ things have
happened. If you give special
powers to the Army, you should also
give them special protection. But ins-
tead of doing that, you subject them
to humiliation I would, therefore,
say to the hon. Minister that all the
things that he had said are laudable
but the Army people have a right to
be treated as Army people, as the
honoured citizens of India, as those
persons who were sent there on a
very difficult mission, as those per-
sons who have gone to g disturbed
area. Unless you give them those
special privileges, I think, you are
trying to defeat the very objcctives
of this Bill. Of course, you like it,
I like it and cveryone of ug likes it
that we should have a peaceful set-
tlement, an honourable settlement of
the Naga problem; but we are suffe-
ring from onething We are at-
taching undue importance to a
ramnant of the Nagas and heaping un-
due, I should say, humiliation on
those Nagas who are with us. 1
think, the Nagas who are with us
are not being treated properly and
a'l the light is turned upon those
Nagas who arc hostiles. All the pri-
vileges are going to be showered on
those who arc working against the
Union. Therefore, 1 say that the Bill
is good but the safeguards should be
there and they should not be treatea
in a way which is not conducive to
the l'onour of India or the hcnour
-of the Indian Army.

Shri Swaran Singh: What type of
safeguards are in the mind of the
hon. Member? .
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Shri D. C, Sharma:  They should

not be humiliated. They should not
be paraded in the Nagaland whenever
any complaint is alleged against them
which is really bogus or trumped up

ot TwRwE gy | STTEw WEl-
T, AR Qa1 war § fe goede ¥
TH FIET FT H1E AT A & | AT
FOORRT IW Y FX Y | WX qEIT H
TS FIWRWT ENY, @ ag guy F
A XH W ¥ AT FT AT $7 A Ig7Y |
I FTOR FT qTHAT 31, R AT,
JAIH FT ATHAT g1 W A1 ATI-
#ve ® AT Q), AHTT X q_T A
feafa o aweama @, agi & $MH W)
T § qX 2w & AN A W @
¢ | ST afcermy ag § fie e gw Sy
ok awerst & fad go § o o Wi
AT T AT A A W )

wr feafa 7z § e g snfafany,
e Wi dwr wifs & ¥
aTeRe @t A fadut S & wiey
TR @O H W g
feeal #Y ga feeul ¥ ©@ W wom
W gy & A wonmEe § a1 oEw
qaeR g, TR d qw e A faw A
% | 99 7% 1@ ag & v, fFRu o
ffqar @ fr oF fedy & @ amen
W gat fedr ¥ Ad o @wan @,
qX T§ T qg # gwegrd dav gy
& @ g N wEEE s @
O IT F QFAT TV A AT 1 4@
fog & agm e oy s w0 ¥
et gz fream w2 fe ¥ e e
€ v & wenid @ | T
! fadw e & wenla @ ST W@
O AEE J AFT AIA T6 99 W R
I W 9T GRS FT faaqm I wfgw
wifax fadw saew » w1 s R
T @ q AHEl € A6 www
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wTgaT § 7 & fode wo e g e
a7 WYY AT § W W { AT
1 wEAT w1 SEIE 3 W g
®Y W F A

ta fadaw ¥ w7 mar § f awe
amareior & feqfa w1 qEwAET €@ &
fou ga w197 ¥ ©F W17 qTw A wafy
¥ fou ot @ wgAT g 1 & el
wgeE ¥ ag frag w€m fin wxed)
waei #t A & faw @ oW
AT weer Ag ¢ | W feafa ag
& fr o wf w17 1T I w1 W
I3 ¢ q@ ;T qgl w9 WA faar
AT § 1 @ T WA & W av
wgmE ® ¥HT Fq@ifaw IO
wrf g I & & I@ F @A
& o o w1 g fieqn smar &
aq w§i faardt wot =rfaa @i
0 AFT AEET FQA A AW
@ & fag o 1 A fear
arar g

% foarar g fe o fage # @
WA I @7 97 A fagrT ) q7qam
wEME S oA F AT § $Ug E A
agr A FURIT IT K TR GG F
GART 47 WX FE W 99 3N H wEed
q1 I9 NG JAqT FT WG F @
& fog w9 w1 g=m @ omr oo
FHT qTE &F IV 9@ 9 IEET aY
TFLF faens faafegt @1 m=e
AT a1 TH §1 X § fag w7
T gwT |

SEAT WEHT § BT F gANTT
¥ L1 a7 AAS Fawerd § 1 agen ST
a7 ? 7 Sgt =vag w2 A qwar B
WA F F 9T G F1 1 fey agi IEk
TE 7 SFARIA 4 7 o7 W gt
¥ S F— T ET Y oA A of—
sfaa g § o S Tew fawg @
2910(Ai)LSD—S,
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ST § 1 O A ag @ o & ¥
Tg Wi &g I § fF wag fafaw
TWTET FTA W SqTEqT FTqW 6 §
wHT & W1 W og w1 wif v
w%aT § A ¥ B § w awat § 1
w A ) gfedt § 2w & g=wAr
e ¥ HI W TRAE A &
faq ga §ramenw &)

™ fag & g e e ag W
qE {1 § &Y Y9 §5Y § OF W€t
wfgar ot qq g1 fie 2w & werwAT ATw
¥ ol am R & agi | 6w am-
gifaw e #§ mfcwg &7 @ e
w0 o7 wfuw § A A & W)
F 1 WA f) Oy & fag e
7 yqT A fear s

oft e ww(maf) @ ag @
&w ¢ 5 wgr mfwg I ¥ fadm
fear ad o1 wiem f&m o, qgt
FYN w7 RATE 7 fivar Y Wik 9w
WIEIET ®1 7 JATAT W, Afew s
TqEa gY, A T femy 1y ?

ft Twdww o el ¥ gage
&% fean Wi 39 oF Wi 2z e
IAE WMYAG TN W WX AT
I WiET qHIAT WD i, a1 /T Rey
wredt gfre SEeY o A A
WX §Ei gwEd aeAr §, amaa f, ar
IRE: fgaTE WY ©1 T 77T &) awar §,
«=aqT AT |

st miY : Sgi W & g mivar
o\t BV JwIg o1 I g, agi v
f amy ?

siontmr e : f s an g g
fw gt v+ ¥ <fom o A 7R, agt
&Y &1 AT A AT AT AR fag
# g wfzy | P gAE waw ¥
faaw 817 W1 @I AR g Wiy
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oy wvx Fag wive : agt wrefadl
&\ T 0 @ gL A ?

oft T Yaw grew : wneht w ag
FTHTC GT FAAT R )

ot AT W AFATE WY
aT ag & i TwTT we AT F wrafaal
o) A 3T g, MU & Y )

ot gwR wT wFA@ : A AT
e vt w73 & fag T e {0

st TmAww g@w ;g AR
ot fawedy § i ag w1 & 7
TwT aEAT ¢, A FT I €T A1 I
& 7 Iz § ) Ao ¥ Aw W
g aw #1 frars afy eifaa s &
fr ag gopx fielt ® W A
vt &

oft eawwon www ;. gw e
RN war ax Fa

oft THRWE GUW : ¢H §OER A
whirlr &1 afergrr v fear qr, Wit
AT ®) aferzra o faar & 1w oI
g afersr fvar q7 7 q® @EIT I
&) a5y 7Y a1 ;U & qrE gfaer
o, ¥fwwr forg Wt ag ahlY off ) awr
g EFY | W gy FURTT ae fee-
an %Y afexr vt &, A WA R
&) a¥ WX ® QU wfrwr gt

oft wRaTaw wwrw ;TR S ag
ST A @7 fis I FReww A Ty

oY TTHEw TTRw @ W97 Ig WORTT
QT ¥ sy el # fgmma o =y
Q 2 ? ufeat 3 oY g fgma & @
fs wide ow 2w @ Yfawa § 73—
wy Ju Yoy & qgi A 3, AW v wy
wam
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¥zt o T mfw fawa
Y §, ATAAG A FTHT TG X
I ¥ gwT 2 faar & 1 I ww
ag § fF A e & AT FT 6T
T ITH! 98T TG ¢ | A FER
HEEN e FY wiwt § & @
dar fe o= aifeql 7 #g7 &, WK
aKEA e 9 ¥ 4 gn, ar feay
oI a% f&7ae 79 g A rar—u}
AIHA THTE KT FE I 7 7 11, av
R 1 wT &% a7 A ZET | A{FHT IR
e & If @R 3 faar &1 fa=r
@ | W (EREY anmEi F7 W)a A
A Y AT §, T AT ATGHT T FY
fady 3§ §—3 @9 foa1 o) wEFA
apre & fmmr & fgadr & 1 g7 591
£ aweqt &t fI=n @A 7 gl o
faridy amg wT 9 1 39 fag
foradt € A o8 FTFT AAFT T
¥ o frg gy, Jaar & ga% fag
0T gw & fu S aw e ) ATEEa
T &1 9§ T $T 9 gHEAT FHY
&R T AL )

X1 fir 3 o= # w71 @, A
®Y AT AN ¥ g @ FT ¢F FEAT
Ve fFa maeaT § 1 @@/ R
WA & graew § &rif qv § s @
o & fedt ®r agt o Y ganay
gt & 1 W Fk YT T agh g,
N A7 9T a7 T TET AWAT & 1 qOHTT
€ 8X I B FEIT T AW AT K
Y & wifw w1 e B 9
JAEY FEETGT F1 AW ¥ GAT T ¥
g wOeTX g i wmifer ag e}
qwdt & 91T A &Y AN qwE W gEHm
O wwar § 1 & v wgm fis e Ao
AT §WEET &7 @9 wgdr . av
TJAE! TETIT JT § R T €T
wifgT | {41 ® AETw FEw A @,
wx xgi 9T 7§ awer ¥ O §
QT FOETT fdt TEAfe oF W) S
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& g EF wTAT wgAT ¢, A 4 IAN
w51 aff S awfr § \ arar gwea am
wil W T g & @I F g
T wfge 1 &g FIEAT ATEEA T
Ry qge & Al a1 fedt agd wie
SIATFW@HGAANH aWAR

Shri Ravindra Varma (Thiruvella):
Mr. Doputy-Spoaker, Sir, I support the
Bill which has bean moved by the hon.
External Affairs  Minister though 1
share the views that have been ex-
pressed about the desirabi ity cf this
subject b ing d-alt with by the Exter-
nal Affairs Ministry, In supporting
the Bill, first of all,. ...

ot gen W wuww IR
g, AT SATEQT AT A7 § | ATAAT
qTE FT MITT A T Gy WY §F F

woryfe w7ar ifag o
Mr. Deputy-Speaker: The Bell is
being rung. . . .now there is quosum,

The hon. Member may continue.

Shri Ravindra Varma: While sup-
porting the Bill, I want to pay a
tribute to our armed forces which
have been operating in these areas
under very hard circumstances and
dealing with an unusual assigoment,
an assignment in which they have to
give evidence of efficliency without
enmity, efficlency tempered by the
desire to avoid fratricide.

Sir, the Bill is to extend the vali-
dity of the Regulation for s period of
one yoar, and to the whole of Naga-
land. The Regulation confers Draco-
aian powers on the Government. But
this House hag never grudged the
Government powers that Government
consider are necessary to deal with
any threat to legally constituted autho-
rity, and threat to the integrity of
the country. and threat to the demo-
cratic system that we have in this
country. But it ig incumbent on this
House, when the Government seeks
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such powers, to ask whether these
additiona] powers are necessary,
whether they are really necessary and
whether they are still necessary.
When the Government seeks the ex-
tension of these powers, the House
must examine whether these powers
are necessary and whether they have
been utilised judiciously and effec-
tively. Sir, I doubt whether the
Minister is in a position to claim that
these powers have been utilised in
such a manner that the cont nued
presence of this Regulation on the
Statute Book has hecome superfluous,
There is need today for an exercise
on introspection. Can it be claimed
on behalf of the Government that the
situation, for which this Bill was
intended, has heen altered radically?
Let us look st the situation in Naga-
land. I do not want to go into the
details, but it is very clear that, in
the course of the last year, there has
been some lessening of violence, of
terror, in Nagaland itself. This com-
parative quiet has been morc the
result of a reconciliation with ambi-
guity in authority, rather than the
hostiles giving up their ways. The
very fact that a few days ago srmed
hostiles came near the Capital of
Nagaland and threstened to hold a
session of their so-ca'led Parliament
in the Capits! of Nagaland shows that
the things are not what they should
be.

8ir let us look at the situation on
the frontiers of Nagaland with Assam,
Here too you will gee that, in the
course of the last year, the number
of instances of terror, of violence, of
attacks on railwavs, of attacks on
passenger trains, of attacks on estates
and of attempts to extort funds from
the people have increased.

If you look at the situation in Mani.
pur, which ig another area bordering
Nagaland, what do you sec? The areas
of Manipur, peopled by Naga tribes,
were never administratively part of
Nagaland. But the Government, in
their wisdom, the peculiar kind of
wisdom which the House camot
sometimes appreciste, decided to
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extend the application of the Cease-
fire to three Divisions of Manipur.
What has been the consequence? Has
there been peace in these three Divi-
sions, or has the Ceasefire given time
and opportunity for the hostiles to
infiltrate into these three Divisions
and to create trouble in these Divi-
sions? There is compulsory recruit-
ment; pcople are recruited for the so-
called army of the Naga hostiles.
Exploiting the cover provided by the
Ceasefire, administrative and military
posts have been set up by the Naga
hostiles in these Divisions of Manipur.
Units of the Naga National Council
and underground Naga organisations
for youth and women have been set
up in different parts of these Divi-
sions. Funds have been collected—
extorted—from the people for Naga
underground organisations. Illegal
and parallel administrative units have
been sot up by the Naga undergrounds
in these areas. Sir, today we find
that in certain areas of Manipur
people cannot move about without
the laissez pass issued by the so-called
Federal Government of Nagaland. A
few days ago we heard that the so-
called Federal Government wanted to
hold a sess'on of its “Parliament” in
Tolloi which again is in Manipur
which is not part of Nagaland. The
Peace Mission, the truncated Peace
Mission, which today has protested
against the action of the Government
in Manipur, was powerless to prevent
the systematic exploitation of the
Ceasefire by the hostiles to extend the
area of their illegal activities.

Sir, it is the duty of the Govern-
ment, as has been pointed out by the
hon. Members who spoke before me,
to protect the vast majority of the
people who have no sympathy with
these secessionist demands. The Gov-
ernment cannot allow the Ceasefire
to decenerate into a unilate-al
and suicidal abdication of responsi-
bility and authority on its part, and
an uninhihited licence for the Naga
hostiies to re-train and re-equip their
army and to spread the tantacles of
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terror into new territories in the
region.

What has happened in the Mizo
Hills should again be an eye-opener
to the Government. I do not want
to repeat what other hon. Members
have stated. It has been pointed out
that the Mizo hostiles have taken a
leaf from the pages of the Naga hos-
tiles. I hear that ail kinds of foreign
interests are involved in the activi-
ties of the Mizo hostiles. I have heard
reports that from the person of Mizo
extremist leaders, letters have been
found—Iletters which were written by
one of the Heads of State of a friendly

country. I hear rumours that some
letters written by Dr. Soekarno,
President of Indonesia, have been

found with one of the Mizo extremist
leaders. If these rumours are untrue,
then these rumours should be scotch-
ed; if these are true, then the world
must know what are the international
interests that are behind the insur-
gency on our frontiers.

Sir, a reference has been made to
the fact that this area has a history
of isolation from the main current of
Indian politics. Unfortunately, largely
because of the delay in implementing
reforms in these areas, we find a his-
tory of escalating demands: g demand
for autonomy, then for separation and
then for iecession. Then we find that
the competition to retain leadership
stampedes even moderates into extre-
mism. The tactics that the extremists
employ, the technique of terror, of
raismg an underground army and
seeking assistance from countries that
are unfriendly to this country are, by
now, well known. But I want to refer
to a point which my hon. friend
Opposite. Prof. Ranga, mentioned the
other day.

While speaking on the adjournment
motion on the Mizo Hills, he said that
in this country there were two kinds
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of people: one who live on the peri-
phery and one who live elsewhere.
He almost suggested that there must
be a different standard by which we
judge the activities of the people on
the frontiers. Sir, there are tribal
people in other parts of the country
as well not only on our frontiers;
tribal people who are equally or more
numerous, who are equally or more
proud of their history and customs,
and equally distinct. Can we accept
the theory that their aspirations can-
not be met without loosening adminis-
trative ties, without a special kind of
autonomy, without separation, or can
we hold that any distinct set of psople
on the frontier will have a right to
greater autonomy, separation and
secession? 1 submit that we cammot
have two standards, two distinct stan-
dards to decide what should be the
attitude to integration and cohesion
in our country, one for the people on
the periphery and one for people who
are away from the frontier? There
will always be a frontier; the frontier
may shrink, but the adoption of a
theory which holds that there can be
double standards for determining
Wwhat is necessary for cohesion and
integration in the country may lead
to the dismemberment of the country.

Sir, I shall not deal with the peace
mission at length, because my hon.
friend Shri Harish Chandra Mathur
had dealt with elaborately. He has
pointed out how, in view of the fact
that the underground Naga leaders
have stated and reiterated that the
only solution for which they would
settle is a separate sovereign State,
in view of the fact that an indepen-
dent, high-minded, Indian like Shri
Jaya Prakash Narayan has severed
his relations with the peace mission,
and in view of the fact that Mr. Scott
has begun to reiterate, and identify
himself implicitly and explicitly with,
the demands and views of the under-
ground Nagas, Government must con-
sider whether much can be gained by
maintaining the peace mission as it is.

8ir, I am not one of those who
believe that the law of the Army is
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the only law with which we can deal
with situations of this kind. In fact,
it is absolutely essential for us to
work for expeditious reform, for
immodiate economic advancement;
and while doing so, we must, of course,
dea! with movements for secession and
demands for secession with a firm
hand. A judicious combination of
expeditious reform, economic develop-
ment and exemplary action against
secessionists I8 whnt is necessary.
Otherwise, if we fail in Nagaland, the
record of the Government will be a
record of the tragedy of noble inten-
tions almost sclf-defeated or half-
defeated. No Government can aspire
to be Coesar and Christ at the same
time.

Shri H. N. Mukerjee (Calcutta Cen-
tral): I speak with some hesitation
because Government is engaged in
Nagaland and certain other nearby
sreas in a task which is delicate as
well as difficult, a task which is by
no means only one of pacification. I
have had the advantage last year of
having been able to go with some of
our friends in this House to Nagalund,
and T could gauge something of the
difficulty of the situation.

I know we have in this House, in
different parts of this House, the same
kind of grouse about this matter of
Nagaland being dealt with by the
Ministry of External Affairs rather
than by the Ministry of Home Affairs,
but I would not at this particular
paint of time make too much of that
grouse, because we are face to face
with a problem which has got to be
solved. and if the Ministry of Exter-
na] Affairs can solve it, God bless
them; let us go ahead with jt.

I know that the Army has got to
be deployed and that the conditions
sre such that the presence of the
Army in certain parts of Nagaland
and nea-hy areas is imperative. But
1 would like Government to make sure
that the employment of the Army is
made in a manner which would make
the largest possible contribution to
peace continuing in that area. 8o,
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whatever our feelings, whatever the
arguments in regard to the integrity
of our country being challenged by
Naga recalcitrants, the fact remains
that in this part of our country we
have not been able so far to forge
relations of friendship which could
have produced results even earlier,
It is a confession of our own wesk-
wews, of our own failure that in Naga-
land there is this demand to- seces-
sion, that in Nugaland there functions
in whatever clandestine manner a so-
called federal government which even
tries to stand on ceremony when it
comes to Delhi to carry on negotia-
tlons. It is a matter of which we
ought to be somewhat ashamed that
we have not been able to integrate
to ourselves, the larger community
that is India, the people of Nagaland.
But I know that there are certain
circumstances which make it difficult
for us to take steps of the sort which
many of us here might feel impera-
tive, and make it very difficult for us
to start pacificatory campaigns and
secure the integration of that area
into India. It would not produce
dividends, and it would not produce
results in the way that we wish our
country to develop. That is why all
of us, I am sure, wish well of the
efforts for peace that are being con-
ducted in Nagaland, and the Army is
there, let us hope, only as the sentinel
of peace.

I have seen our Army functioning
there in conditions which should elicit
the highest praise, in isolation, cut off
from the rest of the country, where
communications are rather difficult,
and sometisnes they live lives which
are very difficult, and when we saw
some of the posts in very lonely areas
where our Army keeps itself to itself
and does not want to intervene in the
affairs which take place because that
might create trouble, we found great
renson to be proud of our people who
are there in those very difficult con-
ditions. But, at the same time, we
heard from all kinds of people in
different narts of Nagaland, where
Mcembers of Parliamcnt were enabled
to visit, repeated laints about
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what they called, surely with exag-
geration, atrocities committed by the
Indian Army. 1 am sure that our
Army never behaves in a manner
which could come under the appella-
tion of atrocity. But I feel that if
an approach is made to the Naga
people directly, not so much through
the so-called federal government, and
we tell them that if documented evi-
dence in regard to excesses committed
by the Indian Army at any particular
point of time can be brought forward
by them we shall go into the matter
and decide the rights and wrongs of
the matter, that would be better. 1
discovered for myself that when a
large number of Naga women, young
and old, came to a meeting—and as
you know, women live very free lives
in that part of our country—they
made repeatedly one after the other
a succession of complaints about the
Indian Army. On that occasion when
I had to speak in response to what-
ever they said, I had told them that
while I did not accept the truth of
the complaints which they were mak-
ing before us, yet, since, assuming
that all these women were speaking
with an apparent sense of grievance,
it was very very patent, quite apart
from the rights and wrongs of the
same,—and not assuming for a
moment that our Army had been
guilty—] was ready myself to give
an apology as an Indian human being
whom these people considered to have
committed some kind of wrong in
regard to them; and that suddenly
produced an atmosphere which was
extremely helpful for further discus-
sion in regard to the future of Naga-
land as a unit inside the Indian Union.

I noticed, therefore, that the kind
of approach which we ought to make
was not usually made our represen-
tatives. 1 cannot blame the military
because military forces operate in a
manner where th's kind of human
approach ix not alwavs called for and
it may cause complications, but our
civilian repr atives in Nagal
including those who are running the
State of Nagaland did not always

a policy of a human approack
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towards the people in Nagaland in
the way in which it should be made.

Peace has continued in spite of
being disturbed from time to time in
Nagaland, und that is the biggest
single factor which is operating in
favour of a settlement. We wish that
this condition of peace is maintained
so that settlement can really be
achicved.

But, in regard to the peacc mis-
sion, difficulties have arisen. In regard
to the composition of the peace mis-
sion, in this House as wel] as outside,
very serious observations have been
made about a particular member who
i8 not an Indian, who is an aiien but
who secems to have the run of the
land and who goes about; I wondered
if why it had never possible so far
for our Government in Nagaland as
well as in Delhi to approach such
people as the Baptist Church, which
Baptist Church in Nagaland is the
sponsor of the peace mission. Some-
times when we make some kind of
critical ohservation about a particular
Member of the Peace Mission, mainly,
Mr. Michacl Scott, the back of the
Baptist Church is up, because, they
do not understand why we say it. I
feel, Sir, if our people and our Army
in Kohima—the Governor of the State
of Nagaland for instance who is
fnvested with very special responsi-
bility in this matter—if our people
there, or somebody from Delhi with
necessary qualities of imagination
could go to Nagaland and contact the
Baptist Church and the people who,
ag the leaders of the Baptist Church,
have sponsored this Peace Mission,
then, Sir, many of the difficulties are
likely to disappear. 1 say so, because
we went to the Baptist Church con-
cerned where Mr. Scott as well as
Mr. Jayaprakash Narain were staying
at that time and we had discussion
with both of them participating in
that discussion and I had a feeling
that if, without depending al] the time
upon the instrumentality of Mr.
Michael Scott, we made a direct ap-
proach, as good-living Christian men
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and women, they would welcome our
approaches and then perhaps some
way out of the difficulties might be
tound. [ feel, therefore, Sir, that
while it is necessary to invest our
army operating in that arcu with cer-
tain powers, while it is necessary to
take precautions against whatever
might happen by allowing army opera-
tions in different parts of the area
which might be disturbed, while,
therefore, this Bill is a measure
against which we should not have
very much to say; while we should
have patience with Government which
is trying to solve a very difficult and
delicate job, we ghould, at the same
time, emphasise the fact of peace
continuing, even in the rather trun-
cated manner. What {s being done
in Nagaland is a fact of considerable
importance, that we have to build
upon the foundations of whatever
peace we have got there, that we
have to approach the people of Naga-
land with a kind of imaginative sym-
pathy which Pandit Jawaharlal Nehru
used to show in an abundant and just
measurc which {s absent today.
Wherever trouble takes place in the
Mizo Hills or Nagaland or Manipur
area, the idea that we are ready and
villing for the maximisation of the
autonomous powers to be exercised
by these pcople who live a very
special life in a peculiar context, if
that idea is popularised, 1 hope that
even in this way in which the Gov-
ernment proceeds, it might very well
succeed in the difficult and delicate
mission which it has undertaken. But
it has to go very cautiously, very
wisely, very slowly—perhaps very
slowly, but surely. We have to
achieve the task of bringing peace in
this region.

Shri P. C. Borooah (Sibsagar): Mr.
Deputy-Speaker, Sir, I am thankful
to you for giving me the honour of
being the first to take part in this
discussion for the area for which the
Act 13 going to be applied. 1 come
from the area concerncd, which con-
sists of Assam, Nagaland, Manipur and
Tripura. Bringing amendments to the
Armed Forces (Special Powers) Regu-
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lation, 1958 has become a regular epi-
sode in this House from year to year.
While participating in the last year's
debate, I stated that the Bil] was the
shortest Biil in as much as it needed
only change of the one word ‘seven’
to ‘cight’. This time it is a chunge
which is proposed in the word ‘eight’
to ‘nine’. There is also another
change proposed. It is that the words
‘The Kohima and Mokokchung dis-
tricts of’ are to be replaced with ‘all
or as the case may be, such part of
the State of Nagaland’. It at once
goes to signify that the hostilities in
Nagaland are continuing, not only
continuing, but that they are spread-
ing towards other areas, that means,
to the only remaining district of Tuen-
sang of the Nagaland State. This
Tuensang district was peaceful and
free from hostile activities till 1862
when the Nationalist Naga Delegation
came to Delhi to receive from the
hands of our late Prime Minister
Jawaharlal Nchru the Statehood for
that State. And now repeated dis-
turbing reports are being received
from Manipur also. Manipur has
becn declared as a disturbed area.
Certain hostiles have also crossed over
to Assam border where trains are
bombed and depradations made in the
villages and bazars of the districts I
come from, Sibsagar. This district
has a common boundary of more than
hundred miles with this Nagaland.
Tomorrow is the 22nd of March and
the Federal Government of Nagaland
is going to celebrate their Republic
Day, not in any other place, but in
the capital town of Kohima itself.

Sir, if we refer to the proceedings
of this House of the last 2 years it
will, T think, be found that after the
subjects of food and Pakistan, the
affairs of Nagaland will find the third
place in the discussions. As such,
hon. Members of this House are well
posted with the affairs of Nagaland
and I do not, therefore, wish to re-
peat them.

About two-thirds of the people of
Nagaland are non-Christiang and are
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not advanced as their Christian
brothers are although their leaders
are Christians yet these two-thirds
non-Christian sections respect them
and they are very much devoted to
these Christian leaders.

st PEN W wwIW . JuTAE
O, w34 & orgRr Al g

Mr. Deputy-Speaker: The bell is
being rung....Now there is quorum.

Shri P. C. Borooah: I was telling
about the population being one-third
Christians and two-thirds non-
Christians in Nagaland. The non-
Christians have high regard to their
Christian leaders. Almost all impor-
tant workers in Nagaland are Chris-
tians. As such the Church leaders’
effort to have the Peace Mission form-
ed was very much welcomed by
everybody, because everybody wanted
that peace should come down to Naga-
land. We had high hopes—and have
high hopes even now—that the Peace
Mission will be successful and they
will be able to bring peace to Naga-
land. In fact they have succeeded
in bringing about some sort of tem-
porary peace of stoppage of firings
and depredations and so on and so
forth. As a result the underground
Nagas came overground while the
armed forces has to go underground,
becanse that was the effect of the
circumstances. Under the very nose
of the armed forces, the hostiles start-
ed parades, target practices and so
forth. Even this was tolerated in the
hope that some day soon there will
be a return of peace in the area. But
that day is fading away day by day.
After the statement by the hostile
‘Minister’ who came with the delega-
tion led by their Prime Minister’,
Mr. Kughato to Delhi, and the letter
which was addressed by the Rev,
Michael Scott to our Prime Minister
published soon after the delegation's
return from Delhi, the situation has
worsened. Added to this was the
resignation of Shri Jaya Prakash
Narain from the peace mission. With
all these developments, I do not know
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what the fate of the peace mission
will be. We are in doubt about it.

14 hrs.

In the meantime, new developments
have occurred. The Mizos belonging
to the Mizo National Front became
rebellious. Over here, we have con-
ceded Punjabi Suba. Then the Tash-
kent Agreement is not receiving the
same treatment as was expected in
the hands of the Pakistani authorities
who are helping the Naga and Mizo
hostiles. The West Bengal riots took
a serious turn; then there were the
killings and destruction of public
p-operty, both in Punjab and
in the very capital of Delhi. Thank
God all these things are just now
on the way to be subsided. T am
hoping that this occasion will be
taken advantage of by the peace mis-
gion and they will continue their effort
for the restoration of peace. But one
thing must be made known to the
Naga hostiles; they should be left in
no doubt that it will not be possible
for them to get anything outside the
Indian Union, and that any such at-
tempt will be futile, The peace mis-
sion should be more concerned to
achieve this end than their coming to
the Government and making both the
parties meet.

Another thing that has come to my
m'nd is that have we neglected the
nationilist Nagag who are co-opera-
ting with the State administration.
We should n>t ignore them. They must
be taken into confidence in any settie-
ment arrived at with the Nagas.

Coming to the provisions of the
Bill. I would suggest that it gshould be
extended not for one year omlv but
for at least three years. bv whicn
time we hope some settlement may
be arrived at with the Nagas. Se-
condly. it should be extended not oniy
to Nagaland. but to Manipur and the
Mizo Hills also. (An Hon. Member.
It already applies to Manipur): Thank
you for the information. Consider~
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ing the Bill ag a necessary evil, I sup-
port it.

ot gew WX woww . SETEW
ey, faq Ay & @@y = W
geawminfaraEfaw yafi ¢
gamk fw g=i xq avay § gy faw<
w a1 7§ § Jaf qg arwen g ST
®1 97 1 g 7=t ¥ wfgw o1 fr @ ow
fae w1 3w v W €9 wui ¥ Wi
Ay | 9w fee Y fRw w=h & wE
fa=r w1 Aw feqr Wi fagw w=ameg w1
i€ oY w=ht agr Iefeqa aff & | cowT
W agr g § ) & ag wem wgn f
fe w7 gz " ¢/ faw w1 qgr X §
0T ¥ w7 wfaw 3y § 97 g7 ww
ag ufawrz 8% & arx g faet anfly
JaT ¥ ¢ ? am fagfemt gra g<
e W Jarf Iy §, wAw  weT
& Iy fed wrd § W 37 W WY
warar arar § afes I qtd afy A
ot w1g9 § | ITET wAT e Y, Y
T g Ow g, % fag mify
fawa aarar afew ag WY waw feaan
T T g% AT ATwA § 1 & awwen
g e @ sw=r w7 wfer | ot aw
AIEHRS ©FTZ &7 W § g o% X
safier & faradk ot & & qg w5 awn §
f ¥ g0 39 w0 & g famaar
@ifgq 1| 39 917 § 9% AT ¥ g
A Y gt wifew 1wt fadmat gr
A wrinfeat & At §, farifeat €
AN 7t § a7 AT 7 qrQ wYEFA w7
gra & e § W At ag Sm g
€ g3 ¥ 39 @x & v fea a7y
oW I fewm P gm ram g
fie agt 1 w1 Fwam g wfey wgt
{47 ©1 ITE A AT ) JAT T 9
Y wgi P § AgE AN wATH iy
Ffag gk qw od § fs g w1 Q,
gt dar @1 1| Ik fag & e IvEnr
fwxr arr 8, 39 SRl &1 IO Ix
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Y a3 feqr sman § &fwT wgr Iy
FET §, A AT F A A F
g wrAT =WfgY, a7t ITHT ITA T4
fEm STaT | wET NF F OF e 2w
¥ W T FAAT AT | AGT WA FT AT
gy ¥ frar o wfzm ar ) ¥
oy XA A gl ww faw @
q7ft § 1 & wgm ANE g, INeAW
gz, ¢ faq &1 A1 q @ wq /T )
aog o 30 & wdard) it wrfgq ag
a2 grT 1 & mfia w1 T € ) & g
g v g wre mia § ferzman s
aifgn 1 Afes gad e et safa
Y 3 Iq qx ¥ % F A fraw
w31 | o wror g o1 Y fe gex 9w
ardew #. .

8hri Narendrs Singy Mahida: On
a point of order. There is no quorum
in the House.

Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum. He
may continue.

ol gFR WT weMT  IJIVEW
wgvea, gt aw v faxifeai w1 gare
§ % gardr o gra X fbr fadr
arx § foad fe aom fadifgat w o
a faaar § 1 7z @ $F §, gAY
FOHT A GO AXT T ITH Anreiry
O Ao & At § 1 ooy S &
19 1Y FHTL §UAIT JIT WY O At
favitg ) forar man &, Seg A A YR,
wiia sty 3 foba faan ooy
w# %1 xag A fazifeat w1 et 7w
X uAki § @y & fAv o @
famt & 1 o AT GR W W W
ag ot ag am w37 e g A wm R
wg g e wfgq €Y awar § fe Sue
* & @ E W gy fe gl fad
wifgy, st & |1 o fe g wrear
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oifze Wk g2eave ¥ i &g aw §
f& g§ awave ifgy | o g
T o v @ 9RO Taw frog
#at & Frad o aforraeass 2w & (afax
st & fafws 2ot & oF gea W@
wfada fidr§ o ox faig =i
T AIEAT & | A feew § guA T
fesgamfra g aaadry?

gt a% WU wIAT ¥ fay sfas
wfer ¥ w1 w@tw ® gw a® wligs
sfxr ag wie omedt 71 24 & @@
dar< § aog wier 1 g G o
< gt wtfen fay fs &% s ¥
AT T 1 9T ¥ 9 ST ITIRT R
frgew Al o< fear wmw &1 a7 i
TR & W AEY AT § o Gar W
O7qTE ERI | WIT § ATEE 0T %7 I9-
X7 G KITE 9T FAE A1 o oea e
X o § o7 e & fakig w1 EaTy
& fad gt ot wnE ST A afwr W
W wTawEET g 9 a9 g€ afe W
I v Afgw 0 97 ) feEs
wrdafgat ) W 4 A fgaw wif
T FTATET T T ¢ A EH WO W
WY AT ® W WA aifww g
L &

0wt R w1 ufaw wfawr
Nfeg@laasamd R
dsfafa i 1 s B
Tg A TIA AT G AT AT AEY R
o wfqen § o=t & gEwT F w7 99
HIAETA & WX g9 T W AT A
wgt & |ri ¥ frar A | qE@ T AR
w1 } (& agi a0 93w # A1 IqAN
& gt &, AT taE e g A Aw-
foel w71 garar a1 @1 WX AFT § ATY-
fowl ®1 ©F WX &1 FUET ¥ e
qran § W gE aE I o fanifrad
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) o Eqw AT 9¥ @ § WK g A
FAT Gt I @r g W) weqrai
aiiF & wror 9 drada feafa agr
T G & IX g T FNTA FT S |
uFi &7 W WA WR T 95% gafag
W aUR &1 ufe &7 & oifs ag sfam
&1 g 31w T %I FIW IBT |

Shrl Basumata-l: Sir, at the outset
I welcome this temporary measure.
cal] it temporary because it is exten-
ded only for onc year. But before
going into the details, I want to re-
mind the House that since Indepen-
dence Nagaland has not been proper-
ly handled in my humble opinion of
course. During the British times
there were certain areas which were
excluded; there were other particular-
ly excluded areas. Nagaland came
under ‘excluded area’. The normal
law would not apply there and they
have been kept apart from the rest
of the country. Therelore, there ijs &
feeling of misunderstanding and mus-
representation in them, When In-
dependence came, they came down in
plains to meet our leaders. Some of
them were guobure, appointed by the
British government and gome of them
were clected by the people them-
selves. They came to understand what
actually indcpendence was; and
wanted they should not be kept in the
dark as to what independence meant
for Nagaland. Therefore, thcy came
with a clear and open mind. But
they were mis-understood by some of
our people in authority and from that
time onwards there has been mis-
understanding and other difficulties
came in, Some time later, the prese-
dent of the AICC and vthers wanted to
discuss and understand actually what
were the difficulties. But at that time,
the Distriet authority, I do not want
to say government, the officers who
were at the head of the government.
D.C. and superintendents of Pvlice
ete. misinterpreted to the leaders.
They were not allowed to meet or see
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must deal with this matter very care-
fully and al] the time not believe those
who say that the tribals are unrecalia-
ble, this and that. They have to be
looked after properly. Therefore, 1
want the Government to be very care-
ful when we deal with the tribal
people. We have been hcaring some-
times discussions about these matters
not in a right way. It {s only because
they have not been taken into con-
fidence. My government has been mis-
understood. I mean the Assam Govern-
ment. Here in this House itself many
hon. Members say that they should
not aliow these Naga people to get on
in this way and all that. They fail
to understand what actually is hap-
pening there and why this trouble
came. So also some hon. Member
who preceded me sald that our chief
minister could not dea] with them and
that the Prime Minister should discuss
with them. I do not know what they
actually discussed with the Prime
Minister but I want this subject to be
discussed with an open heart and not
with merely lip sympathy. They
should understand how to solve this
problem, what is there inside, what
they actually want and what they
think inside and why there has been
this misunderstanding. I said in the
beginning that this matter has not
been dealt with properly. Our late
Prime Minister Nehru was a well-
wisher of the tribals. He used to like
the tribals more than anything and
they felt it because he used to do
everything possible for the tribals.
By and by that is going down now
and people over there, the tribals,
have devcloped in a different attitude.
I do not want to take the time ot
House and I only want to request tne
Government to deal with the subject
very carefully. That iz all ] want w
anay.

Shrimati Repuka Barkataki (Ba--
peta): I rise to support the Bill which
is before the House. This is not the
first time that a Bill of this kind has

the leaders. Since then this misund
standing has been growing. 'l'hcrefore.
it 1s a very delicate question. So, you

been d in the House to extend
the life or the applicability of the
Armed Forces Special Powers Regula-
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tion that the House approved in 1958.
The conditions under which the House
is debating this Bill now are very
different from the conditions under
which we were called upon to extend
the validity of the regulation last
year. When the Bill came before the
House last time the hon. Members
who spoke from both sides as well as
the hon. Minister expressed the hope
that it may not be necessary to main-
taln the regulation in the statute book
for long. The leaders of the Naga
hostiles had agreed to a cease-fire.

8hri Tyagl: Is the hon. Member re-
presenting Nagaland here?

Shrimati Renuka Barkatakl: I do
not represent Nagaland, I represent
the whole of India after coming to
Parliament.

The leaders of the Naga hostiles had
agreed to a cease-fire and there was
widespread hope that this would put
an end to the terror and violence in
these areas of Nagaland and that peace
would return to Nagaland. There was
widespread hope that they would seek
a settlement by peaceful means. Yet,
a year ago the House had no hesita-
tion in coming to the conclusion that
the Government should continue to
have specinl powers to deal with the
situation that may arise in that area.
The year that has passed since then
has given us no reason to believe that
the special powers with which this
Bill arms the Government are less
necessary today.

Sir, the deterioration of the condi-
tions on the borders of Assam as well
as in Nagaland itself and also in the
three sub-divisions of Manipur that
border Nagaland and the deeply laid
conspiracy of the Mizo National
Front to stage an armed insurrection
in the Mizo Hills have underlined
the nature of the problems that we
continue to face in this region.

Sir, the cease-fire and the efforts of
the Peace Mission no doubt reduced
the incidence of terror and violence
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in some of the districts of Nagaland
itself. But, I regret, I must say that
the cease-fire has in no way brought
peace or security or safety to the
areas on the border of Nagaland. The
State of Assam has nearly 350 miles
of common border with Nagaland in
the Jorhat, Sibsagar and North Cachar
districts. Three adjoining sub-divi=
sions of Manipur, the Ukhrul, Tan-
goupal and Mao sub-divisions were
also brought under the provisions of
the cease-fire agreement. The Govern-
ment of India has scrupulously
adhered to the provisions of this
agreement. But, what has been the
position in these adjoining areas of
Nagaland? During the last few
months no day has passed without
reports of the depredations of Naga
host les in thig region appearing in the
Press. Armed bands of hostiles are
constantly moving about in the borders
of the Sibsagar and Jorhat districts
of Assam, terrorising the peaceful
inhabitants of the region, attacking
railways, attempting sabotage, plant-
ing time-bombs on the railway tracks
and in trains, sniping and attacking
passenger trains from either side of
the railway line, harassing and terro-
rising Government employees attack-
ing police parties, encroaching and
occupying forest lands and tea gar-
dens in Assam and creating an atmos-
phere of mortal terror and insecurity
of life and property for the local
people. Sir, in recent months, there
have been frequent reports of their
extorting money as taxes from the
people of the bordering areas of
Assam, levying so-called ‘fees’ for
collecting firewood, cutting bamboos,
grazing cattle and for permits to work
as labourers in tea-garden. There have
been reports of kidnapping and mur-
der, arson and loot. These unabated
activities of the Naga Hostiles have
compelled even the Chief Minister of
Assam who is a member of the Peace
Mission to say in the Assam Assembly
as follows:

“Of late the Naga Hostiles have
intensified their activities in loot-
ing and plundering the villages



and killing and kidnapping inno-
cent people. ... Reports received
by the Government from time to
time indicate that armed groups
of hostiles have been moving
about all along the Assam-Naga-
land border with a view to creat-
ing disturbances and carrying on
their illegal activities and depre-
dations.”

Sir, if this is the position in the
Assam sector, the condition in the
three sub-divisions of Manipur has
been no better. The cease-fire has
been fully utilized by the hostiles to
extend their activities to these sub-
divisions and to entrench their strong-
hold in these areas. Young Nagas
from these areas have been forcibly
recruited to join the underground
army. Local Nagas who occupy im-
portant p in the ity
have been murdered. A number of
prominent public men have been kid-
napped. The ordinary citizen who has
no sympathy for the hostiles, who is
in fact a victim of their terror, is
made to pay taxes on penalty of death.
There are reports of the Hostiles set-
ting up administrative and military
units in these sub-divisions of Man!-
pur. All these reports, which have
been repeatedly confirmed by the
Chief Minister of Assam and the Chief
Minister of Manipur make one wonder
whether the Nagas believe that the
ceas>-fire was a unilateral cessation
of all preventive and protective action
by Government.

8ir, it is a strange irony that eight
years after the regulation was first
approved by this House, the situation
should be so utterly reminiscent of
what the then Home Minister des-
cribed when he commended the Regu-
lation to the House. The then Home
Minister said,

“But the Naga Hostiles have
now ghifted their scene of activi-
ties from this Unit to other neigh-
bouring units of Assam and Mani-
pur. There they sre indulging
in arson, murder, loot, dacoity,
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etc. So it has become necessary
to adopt effective measures for
the protection of the people in
those areas. It is with a view to
put an end to these wanton raids,
etc. that this Bill has been fram-
ed.”

It is indeed strange and sad that eight
years later we should still be in the
same position.

The debate on this Bill is taking
place at a time when our Armed
Forces are engaged in the task of put-
ting down an armed revolt in the
Mizo Hills. There again we have
been told how an ecxtremist section
of the Mizo National Front dismissed
autonomy within Indian Union as in-
adequate and decided to organise an
underground army to fight for seces-
sion and a separate sovereign State.
The leaders of this extremist group
seem to have established contacts
with Naga Hostiles and foreign powers
who are hostile to our country and
emulated the example of the Naga
underground, recruited, trained and
equipped an underground army con-
sisting largely of former servicemen
of the disbanded Lushai Regiment
and resorted to the method of open
revolt and warfare. Sir, the malaise
seems to be familiar. In th~ name
of legitimate aspirations for autonomy,
in the name of legitimate gricvances
about slowness in ecornomic develop-
ment, in the name of the need for
special attention, the innocent people
of these areas are incited and terro-
rised by a handful of power-hungry
and cynical leaders who are abetted
by powerful and insidious foreign
intercsts. When opportunities for

develor t are offercd,
these extremist leaders choose to
ignore them and ridicule them as un-
satisfactory and begin plotting and
preparing for a secessionist revolt. If
the people of the tribe are not willing
to follow them they lct joose a reign
of terror on them.

Sir, the srmed violence of the Mizo
extremists or the elaborateness of
their plan is no reason for anycne to
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conclude that every Mizo supports the
rebeilion or the demand for secession.
There are thousands and thousands
of peace-loving Mizos who want
attention and autonomy, but do not
want secession. This is not the first
time that we see a determined and
organised band of extremists resort-
ing to arms and terrorising the majo-
rity of the people in the distant and
dispersed hamlets of the Hills in the
name of an objective that they seek
to impose on the people.

Under such circumstances the Gov-
ernment has to make every effort to
redress every rea] grievance and meet
every legitimate aspiration of the
people. But, Sir, while the Govern-
ment expedites its efforts in this direc-
tion, no Government worth the name
can abdicate its responsibility to pro-
tect citizens from the violence and
the intimidation of terrorists, terro-
rists who hope to coerce the majority
of the peace-loving and loyal citizens
of this country in any region, whe-
ther it be Naga Hills or the Mizo Hills
or any other part of the country. Sir,
it is in this spirit that I support the
BilL

Shri Narendra Singh Mahida: Mr.
Deputy-Speaker, Sir, I have not been
called.

Mr. Deputy-Speaker: The
Member is representing Gujarat.

Shri Narendra Singh Mahida: I am
representing India, not only Gujarat.
1 insist on my right to speak. I am
getting the least chance of speaking.

hon.

Mr. Deputy-Speaker: There is no
time now. We must close at 2.30.

Shri Swaran Singh: Mr. Deputy-
Speaker, I am grateful to the hon.
Members who participated in this
debate for the support that they have
given to this Bill. From the limited
angle of the approach and attitude,
there is common understanding
amongst all sections of the House that
30 long as the present unfortunate
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situation continues there is necessity
for continuing an Act of this nature
on the statute book and from that
point of view I am grateful to the
hon. Members who have lent their
support to the continuation of the
provisions of this Act for another one
year.

Quite rightly, Mr. Deputy-Speaker,
this opportunity has been taken to
review the Naga situation and I have
been greatly bemefited by the expres-
sion of opinion from various hon.
Members belonging to different parties
and different groups. I am very happy
to note that this matter is being look-
ed at from the mational point of view
and no attempt is being made tc
introduce any party attitude in a
matter of this nature, which is very
good and 1 greatly appreciate this
attitude. There may be difference of
opinion, and understandably, on the
way to deal with this problem. But
the different attitudes and different
methods for solving it, that have been
put forward here, have cut across the
party lines and from that point of
view they have to be viewed in the
light of their merits rather than on
any party consideration. In a matter
like this, an attitude of that nature
is most welcome and I hope that this
will continue to be our approach to
dea] with this rather difficylt and
delicate problem, as has been men-
tioned by hon. Members more than
once.

In this connection, I would like to
recall that the hon. Members of this
House paid a visit to Nagaland about
a year ago and this enabled them to
understand the problem, to be recep-
tive to the aspirations of local people
and this has helped clarification of a
great deal of misunderstanding. This
is a highly important matter that the
people of Nagaland should feel that
they are part and parcel of India.
Visits of this nature which were un-
dertaken by hon. Members of this
House Jast year have enabled them to
appreciate at first hand the great In-
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terest that this sovereign Parliament
is showing in their affairs aad in try-
ing to understand their aspirations, If
I may add, the visit of some of the
leaders vf underground Nagas to
Delhi also heiped them to gee further
that there is all-round friendship for
Nagas in this country.

ot gvw ww wewmw : ITenw
wgrza, & syaear wTEAT § o el ot
w3 g & o Az # awgfy
i@t i e
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arzHT g Y wifgd

Mr. Deputy-Speaker: The bell is
ringing—Now there {s quorum. The
Minister may continue his speech,

8hri Swarap Singh: I was making
the submission that the visit of the
leaders of underground Nagas to Delhi
has been a good development and
their talks with the Prime Minister
did clarify a great deal and to a large
measure the misunderstanding that
might be ente~tained by some section
of the Naga people. We have done
our best and we should continue to
do our best to assure all the people
living in the State of Nagaland that
thev are our brothers and as such
they are partners in thig great ven-
ture and they are as much ours as
India is theirs. and that ig the spirit
in which we should approach this
problem.

Simetimes, I must confeas that 1
fecl a little disturbed when we talk
in terms of loyal Nagas and others.
Everv one who is in this country—
and Nagiland is part of our eountry—
every Indian is supposed and is ex-
pected to be Myal to the Constitution
o’ India. There mav be people with
whom we may not agree but in our
approach to these probleme« we ghould
not try to antagonise sections of our
people gnd we should try to project
even our differencey in such 3 way
that they contribute to the procesg of

lidation of that Pt of nation-
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hood rather than excite people and
create misunderstandings,

The people of Nagaland are Indians
and certain sections amongst them
have still certain demands or certain
claimg and want to progress their
claims we have to look at their prob-
blems patiently and try to solve that.
No one has been left in doubt that
uny golution of the Naga problem has
to be within our Constitution. T do not
think there is any misunderstanding
on that gcore, and this has been made
clear more than once on the floor of
the House as also in the course vf ne-
gotiations. If in spite of that there
are certain sections who try to cloak
their activities under some nomen-
clature or try to project a particular
point of view,— once we takc a deci-
sion that we have to persuade them
to accept the realities of the situation—
we have to proceed patiently, and we
need not use hard expression which
would unnecessarily antagonise pco-
ple and not bring them nearer the
vast majority of Nagas who know
fully well that they are Indians and
their future lies in creating feelings
amongst all sections of Nagas that
every Nagn is an Indian citizen.
This tvpe of situation can be
exploited by outside agencies who are
not friendly to Indian and its is up
to us to create the necessary atmos-
phere amongst our own people so that
the efforts of those vutside agencies
are negatived, and we need not high-
light them and feel angry about it.
1 am sure that by our approach to
this problem in a spirit of under-
standing. in g spirit of appreciating
their difficulty, we can make them
feel that they are really part and
parcel of the great Indian community
and I am sure that we would have
crossed g major hurdle.

Then, gome others matters which
are procedura] and some matters
which g-e substantive have been refer-
red to and it is not my intention to
spend any Mng time over them. It has
been suggested from among the large
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number of hon. Members that this
subject should not continue to be
dealt with by the External Affairs
Ministry. 1 must confess that jt is
embarrassing for me to face that type
of criticism from time to time. I have
made the position quite clear that it
s not that I want to continue to deal
with all this in the External Affairs
Ministry. There is a little historical
background for it. At the time when
our late Prime Minister, Jawaharlal
Nehru, dealt with this problem, he
also happened to be in charge of the
External Affirs Ministry, and in the
ultimate declaration that was made
and to which the representatives of
Nagas were also a party, it was men-
tioned, that this will continue to be
dealt with by the External Affairs
Ministry. At a time when the talks
wecre going on it was considered
necessary not to take a step
which might unnecessarily create
suspicion although it is entirely for
the Government of India gnd princi-
pally for the Prime Minister to decide
where a particular subject should be
dealt with. But in order not to create
a wrong psychology, it was decided
after care’ul consideration that for
the time being it should continue to
be dealt with by the External Affairs
Ministry.

ofY wwwwaw v ;- faRw TR
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Shri Swaran Singh: I would like to
assure the House that the Prime Minis-
ter has been giving a great deal of
consideration to this aspect and the
intention is to make a change at
suitable time, and in this change, the
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wishes of the people, particularly the
Chie! Minister of Nagaland. will also
be taken into conside-ation. I think
that some method will be found. and
I would appeal to the hon. Members
of this House through you. let us not
ra'se a controversy over this, because
we accept this general approach that
this ghould not be dealt with in the
External Affairs Ministry. There is
enough of work in the External Affairg
Ministry, and apart from that, appro-
priately it could be dealt with in
another Ministry, maybe the Home
Ministry, maybe the Cabinet Secreta-
riat or gome other Ministry. That is
a matter of distribution of work.

Shri Warlor: The point is not that
the External Affairs Ministry has not
got work. The point is that the Naga
problem itself smacks of external
affairs. It is an internal problem
rather than an external problem. That
is the point.

Shri Swaran Singh: I wish the hon.
Member wag present here to hear the
opinion of his leader, because he gave
some consideration to this aspect and
thought that at the prcsent moment,
when these talks and negotiations are
going on, perhaps it could continue to
be dealt with by the External Affairs
Ministry. There need not be any con-
troversy on that sco'e. The Govern-
ment is conscious of the fact that
there is a volume of opinicn o0 that
score and I am sure that the Prime
Minister will take appropriate decision
ut a suitable time. The Government
is not ave-se to change it and put it
under some other Ministry. A great
deal has been said about the func-
tioning of the peace mission.

ot PR W ST 95T a9 §,
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8hri Swaran Singh: The names of
some of the memberg of the peace
mission have been mentioned in an
attitude of criticism and other names
by way of making suggestions to im-
prove their working. I would like to
clarify that the constitution of the
peace mission also has g histery. It
were the representatives of the Nagas,
particularly the Church leaders, who
invited these people to constitute
themselves into a peace mission and
government agreed to deal with them
after u certain confidence was expres-
sed in the members of the peace
mission by the representatives of
the Nagas. ! have reminded this
House about this history, because
sometimes jt is imagined as if the
government has constituted this peace

mission and government wants to
oontinue it.
Mr. Chaliha, the Assam Chief

Minister, has been mentioned in this
connection. Some hon members ask-
ed, why should Mr. Chaliha who is a
Chiet Minister, be a member of the
peace mission? 1 would say that we
should be happy that an important
leader of government, an important
leader of our party, should have con-
ducted himself in such a manner that
even those Nagas who are opposed to
the existing affairs in Nagaland have
confidence in him., That is a matter
of satisfaction and 1 wish there are
more persons among us belonging to
this side or that side of the House who
should be able to inspire confidence
among those who may not for the
time being agree with our viewpoint,
so that by the process of consultation
and pegotiation, we can induce them,
persuade them, to agree to our view-
point. In fact, I am very happy that
Mr. Chaliha js there, because with his
experience and position in public life
and government, he knows both sides
fully well and so his contribution ecan
be realistic and fruitful.

1 concede that some statements that
Rev. Michmel Scott has been making,
have been unfortunate, some in their
tone and others in their content, and
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we have on our part never left Rev.
Scott in any doubt about our assess-
ment of his statements. Easentially,
it he continues to function, it is on
account of the fact that the hostile
Naga leaders have got faith in him.
Whenever Rev. Scott has approached
any member of the government here,
we have explained to him very clea-
rly our attitude to the whole prob-
lem and not left him in any doubt about
the Government's stand and how we
look at the problem and what is our
view of the ultimate solution. If not-
withstanding the clear enunciation of
our policy, they cotninue to dea! with
us and tny to find some method of ulti-
mately solving it peacefully, T know
it ig a difficult task, requiring great
deal of patience, tact and forbearance.
But the alternative to that is under-
taking operations on a very large
scale. I am not quite sure whether
the peaceful efforts for finding a solu-
tion will gucceed or not, But 1 do
appeal to the House that we should
support the peace efforts rather than
take the view that nothing can be sol-
ved by peuceful means and the only
way is to use force for settling it in
the manner we want it to be gettied.
We may have to resort to that, but
for the time being, we should en-
courage the peace efforts.

Shri Tyagi: Why should a foreigner
be ¢mployed? 1 hope the minister
appreciates that the House has got
little confidence in Rev. Scott being
there. We do not want a foreigner,

it few qrow  (TATY)
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Shri Swarap Singh: We should view
this matter s little objectively. I have
also got » number of matters in which
1 do not like the way Rev. Scott
tunctions. I am not defending him.
In fact. I have said very clearly that
some of his utterances and approuches
are highly objectionable. 1 have per-
sonally left him in no doubt about the
way we look at his activities. He is
not our representative.
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Shri Swaran Singh: I have not em-
ployed and there is no question of my
giving leave to him,
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We do not want to lead to chaos or
generate forces which are bent upon
creating difficulties. That is not our
approach. Let us be quite clear about
the issues involved. It is very easy
to tell us, do this or that and straight-
way create all types of tensions in all
parts of the country. That should not
be the approach. Let us try to under-
stand this objectively. The point here
is Rev. Scott is there because the
Nagas have certain confidence in him.
That does not mcan we accept what
Rev. Scott says. We do not accept that
@t all. There is no question of our
wishing him good-bye or doing away
with him. The question is whether
we permit the Nagas to employ him to
be their spokesman. If he transgresses
eertain limits, we can have a second
look. But we should look at this
problem from this point of view that
he is not our nominee; he is not
being engaged by us.
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Shri Swaran Singh: As has been
mentioned by some hon. Members and
with great justification, after a direet
eontact has been established, perhaps
the utility of the peace mission may
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There have been
direct talks before also. I do not
want to give an impression as
if something new has happened as a
regult of the last meeting between the
representatives of the underground
Nagas and the hon. Prime Minister.
Formerly also there has been direct
contact and direct talk also between
the leader of the Indian delegation
and the representatives of the under-
ground Nagas. Notwithstanding that,
things have not proceeded in a direc-
tion in which one could say that a
solution appears to be in sight. That
process has to be continued at various
levels. Once this type of relationship
is established, more and more, the
utility of the peace mission will obvi-
ously disappear. The best way to
make the peace mission surpius or re-
dundant ig really to strengthen those
direct contacts and to find a satisfac-
tory solution by a process of that
nature. What, I am a little apprehen-
sive about is, it is easy to destroy a
certain mechanism which might have
been of a limiteq use. We may not
like that mechanism. There can be
certain objections to it, but if we
completely do away with it and there
is nothing else that can be done, per-
haps that will create a situation which
will nnt be conducive to the realisa-
tion of the objective, which I presume
is dear to all sections of the House.

21, 1966

not be there.

1 am conscious of the objections
that can be raised to the functioning
of a body like the Peace Mission, the
functioning of which is purely volun-
tary, it is not binding on anybody and
it is sort of trying to get the support
of the Nagas to a particular view-
point. And, let us not forget that it
was the unanimous recommendation
of the Peace Mission that the only
solution of the Naga problem will be
by those gections of the Nagaland also
realising that the future lies in their
remaining in India. That was the
unanimous recommendation of the
Peace Mission. So, there can be some
good points, some indifferent points
and gome pointg which we do not like,
but if you have g look at the func-
tioning of it from an overall point of
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view | am sure the House will agree
that, when we know that our own
mind is qQuite clear that whatever
solution has to be found it hes to be
within the Constitution of India, Naga-
land remaining part of India, on the
other issues if by some adjustments,
by some talks, a gituation can be
created, even that section of Nagas
which, unfortunatel, at the present
moment, does not agree with this
point, may also be brought round, it
will be a good development and not
something which should be scoffed at
or lightly brusheq aside.

Mention has been made and it was
mid that we ghould take care to en-
sure that Dr. Shilu Ao and his collea-
gues are kept fully in the picture.
They are our colleagueg in all these
peace talks. They are very much in
the picture. In fact, Dr. Shilu Ao
himself and his representatives were
in the Indian Delegation. Although it
was objected to, at one stage by the
representatives of underground Naga
leaders, we firmly rejected that, say-
ing that it is our function to decide
as to who should constitute the Dele-
gation and what should be the num-
ber of the Indian Delegation. So, it
is not that they are just kept in the
picture, they are very much in the
picture, they know everything, and all
these efforts that are being made, they
have the full support, 1 repeat, of
Dr. Shilu Ao and other Naga leaders
who have fully accepted the earlier
decision of creating Nagaland as a
separate State. There is no question
of any secessionist tendencies or claims
amongst them. They are our brothers
just as others are, and our effort
should be to break this unfortunate
resistance and to create amongst them
the feeling that they are our brothers.

1 would go a step further and say
that even our discussion here should
be such which creates a definite feel-
ing amongst those who are even op-
posed to us, that there is nothing but
goodwill for the entire Naga people
amongst the chosen representutives of
this great country of ours and that
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we. as India ‘minus Nagaland, have
nothing to gain special = in that part
of Nagaland except goodwill, except
the best future of the Naga people
themselves Who are equal citizens
with all of us. That should be the
spirit in which we should view this
problem and not treat this as a prob-
lem which is outside India. There-
fore, our approach, I submit, should
be to deal with this problem in this
matter.

With these words, Mr. Deputy-
Speaker, I commend the motion to the
House.

There is one clarifica-
tion which I would like the hon.
Minister to make. There was q sug-
gestion made that these rebel Nagas
are receiving some type of inspiration
from even Indonesia. It was said
Dr. Sukarno’s letter or something was
caught. Is it a fact that gome such
correspondence has been intercepted?

Shri Tyagl:

Shri Swaran Singh: It is not cor-
rect. 1 wish the hon. Member had
verified that thing from me before
making such a statement. That is not
correct. Temporarily we may not
agree with the policy of w particular
government, but we should be very
cautious about making allegations
against any Government, much less
the head of a foreign government.
1 wish instead of making that state-
men; the hon. Member had checked
it from me. He should not heve
made that statement.

ot vgrre feg (o) & o
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Shri Swaran Singh: That wes, I

think, clarified two or three weeks
before, that they attempted to go to
Pakistan through the Burmese terri-
tory and the Burmese authorities o
their own took effective action to see
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that people with arms did not go
through their territory and the
Burmese territory wag not used for
‘crossing over into Pakistan territory.
That point was clarified some days
back.

Mr. Deputy-Speaker: The question
de:

“That the Bill further to amend
‘the Armed Forces (Special Po-
wers) Regulation, 1958, be taken
into comsideration.”

The motion was adopted.

Mr. Deputy-Speaker:
will now take the Bill clause by
clause. There are no amendments. 1
shall put the clauses together. Th
question ls: mL

“That clauses 2, 3 and 4 stand
part of the Bill.”
The motion was adopted.

shuu 2, 8 and 4 were gdded to the
Bill,

The House

Clause 1, the Enacting Formule and
the Title were added to the Bill.

Shrl Swaran Singh: Sir, 1 beg to
move:

“That the Bill be passed.”
Mr. Deputy-Speaker: The question
is:

‘“That the Bill be passed.”
The motion was adopted.

14.58 hrs.

DEMANDS®* FOR GRANTS (RAIL-
WAYS) 1966-67 AND DEMANDS*
FOR SUPPLEMENTARY GRANTS
(RAILWAYS), 1965-86.

Mr. Deputy-Speaker: The House
will now take up discussion and vot-
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ing on the Demands for Grents in res-
pect of the Budget (Railways) for
1966-67. 9 hours have been allotted
for this. The Minister for Railways
has requested me that the Supple-
mentary Demands for Grants in res-
pect of the Budget (Railways) for
1965-86 may be discussed with this,
If the House agrees, both these items
may be discussed together and another
one or two hours allotted for the
entire discussion.

Hon, Members desirous of moving
their cut motions may send slips to
the Table within 15 minutes indicating
which of the cut motions they would
like to move. We will take up both
these things together and extend the
time by two hours.
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Shri A. 8. Salgal (Janjgir): We can
have the debate simultaneously.

Demands for Grants (Railways), 1966
87.

Dsmanp No, 1—Rannway Boimo

Mr. Deputy-Speaker: Motion
moved;
“That a sum not exceeding

Rs. 1.26,17.000 be granted to the
President to defrey the charges
which will come in course of pay-
ment during the year ending the

*Moved with the recommendation of the President.
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31st day of March, 1967, in res- DzmAND No. 6—WoORKING Exranszs—

pect of ‘Railway Board'.”

DxmAND No. 2—MIBCELLANEOUS MXPEN-

ed

DITURE

Mr. Depuly-Speaker: Motion mov-

“That a sum not exceeding

Rs. 3,89,14,000 be granted to the

of ‘Miscellaneous Expenditure’.

President to defray the charges

which will come in course of pay-
ment during the year ending the
31st day of March, 1967 in respect

DemMAND No. 3—PAYMENTS TO WORKED

LINES AND OTHERS

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding
Rs. 49,65000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of ‘Payments to Worked Lines and

OPERATING STAFF
Mr. Deputy-Speaker: Motion moved:

“That a sum no exceeding
Rs. 119,96.68,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Working Expenses—
Operating Staff’."”

DEMAND NoO. 7—WORKING EXPENSES—

OrxraTiON (FusL)

Mr. Depaty-Speaker: Motion moved:

“That a sum not exceeding
Rs. 116,62,63,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Working Expenses—
Operation (Fuel)'.”

DemAnD No. 8—WOoRKING Exrensrs—

Others’.”
OPERATION OTHER THAN STAFY AnD FUms

DeMAND No. 4—WORKING ExrrNszs—

ADMINISTRATION Mr. Deputy-Speaker: Motion moved:

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding

Rs. 34,30,54,000 be grantedto the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Working Expenses—

“That a sum not exceeding
Rs. 58.22,22,000 be granted to the
President to defray the charges
which will come in course of pey-
ment during the year ending the
:::: u?:yw::k?:;r;:p::;’; 11;:, Operation other than Staff and

nistration’.” Fuel'.

Dzmanp No. 8—WonrkinG Exrznsss—

DzmAND No. 5—WORKING ExrEnNszs—
MiscsLLANROUS Exrinses

REPATRE AND MAINTENANCE

Mr. Deputy-Speaker: Motion moved: Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 187,01,26,000 be granteq to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Working Expenses—
Repairs and Maintenance'.”

“That a sum not excecding
Rs. 31,93,65000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Working Expenses—
Miscellaneocus Expens *
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Dxmanp No. 10—WorkrING Expensgs—  Demann No. 13—Open Line Works
StArr WELFARE (RevENUE)

Mr. Deputy-Speaker: Motion moved: Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 21,07,40,000 be granted to the
President to defray the charges
which will come in course of
‘payment during the year ending
the 31st day of March, 1967, in
respect of ‘Working Expenses—
Staff Welfare'."

DxmanNp No. 11—WorkiNG EXPENSES—

APPROPHIATION TO DEPRECIATION
Rxserve Funp

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 100,00,00,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1987, in
respect of ‘Working Expenses—
Appropriation to Depreciation Re-
serve Fund'”

“That a sum not exceeding
Rs. 12,00,38,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Open Line Works
(Revenue)'.”

DEmAND No, 14—CONSTRUCTION oF
Nrw Lines

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 49,08,51,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Construction of New
lines’."

PENSKS—-APPROPRIATION TO PENSION
PENSES— APPROPRIATION TO PENsION
Funp Dxmanp No. 15—OpeN Ling WORKS—

CaprraL, DrrreciATION Reserve Fume
Mr, Deputy-Speaker: Motion moved: x:“ Dm:o,Mm, Funp

“That a sum not exceeding
Rs. 13,60,00,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Working Expenses—
Appropriation to Pension Fund'."

DzMano No. 12—DrvibeNp T0 GENERAL
Revenues

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 133,49,78,000 be granted to the
President to delray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of Dividend to General
Revenues'.”

Mr. Deputy-Speaker: Motion d:

“That 8 sum not exceeding
Rs. 523,72,77,000 be granted to the
Piecsident to defray the charges
which will come in course of
payment during thc year ending
the 3ist day of March, 1967, in
respect of ‘Open Line Works—
Capital, Depreciation  Reserve
Fung ang Development Fund'”

Dxmanp No. 16—PenNsionAry CHaR-
czs—Penston Fump

Mr. Deputy-Speaker: Motion moved:

“That s sum not exceeding
Rs. 3,60,80,000 be granted to the
President to defray the charges
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which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Pensionary Charges—
Pension Fund'.”

Demanp  No.,
DxvrormEnNT Funp

Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 22,18,87,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Appropriation to Deve-
lopment Fund'.”

DeMaNp No. 20—WITHDRAWAL FROM

RevEnue Reszrve Funp
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,39,35000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Withdrawa] from Re-
venue Reserve Fund'”

18—APPROPRIATION TO
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charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Working Expenses—
Administration’.”

Drmanp No. 5—WORKING ExrrNsss—

REPAIRS AND MAINTENANCE

Mr. Deputy-Speaker: Motion moved:

*That a Supplementary sum not
exceeding Rs. 11,03,24,000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 3ist day of Mareh,
1966, in respect of ‘Working Ex-
penses—Repairs and  mainten-
ance'.”

DxMAND No. 6—WORKING EXpENSES—

OPEZRATING STATP

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum pot
exceeding Rs. 7,23,41,000 be grant-
ed to the President to delray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
In respect of ‘Working Expenses—
Operating stafl’.”

Supplementary Demands for Grants Dxmanp No. T—Wonking EXPENSES—

(Railways), 1965-66

Demanp No. 1—RAnway Boam»
Mr. Depuly-Speaker: Motion moved:

“That a Supplementary sum no$
exceeding Rs. 274,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 3ist day of March 1968
in respect of ‘Railway Board'”

Dxmanp No. 4—Worknve Exruwses—
ADMINISTRATION

Mr. Deputy-Speaker: Motion

‘“That a Supplementary sum not
exceeding Rs. 3,31,01,000 be grant-
od to the President to defray the

A

OpemATING (FuKL)
Mr, Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 5,81,44,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Working Expenses—
Operation (Fuel)'"”

DezmAND No, 8—WORKING ExrENsEs—

OPERATION OTHER THAN STAFY AND
Fury

Mr. Depaty-8peaker: Motion moved:

“That » Supplementary sum not
exceeding Rs. 2,30,91,000 be grant-
od to the President io defray the
charges which will come in courve
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of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Working Expenses—
Operation other than Staff and
Fuel".”

DzMmanNp No. 8—WORKING EXPENSES—
MisciELLANEOUS ExPENSES

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,36,22,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Working Expenses—
Miscellaneoug Expenses'.”

DEMAND No. 12—PAYMENTS TO GENE-
RAL REVENUES

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 38,82,000 be granted
to the President to defray the
charges which wil] come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Payments to Gene-
ral Revenues’”

Demanp No. 13—Oren Linm WoRks
(REVENUE)

Mr. Deputy-Speaker: Motion moved:

‘“That a Supplementary sum not
exceeding Rs, 30,97,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 19686,
in respect of ‘Open Line Works
(Revenue)'.”

DzMAND No. 14—CoNsTRUCTION OF
New Linzs

“That a Supplementary sum not
exceeding Rs. 3,73,07,000 be grant-
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ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Construction of New
Lines”.”

Demanp No. 15—OpeEN LINE WORKS—
CAPITAL, DePRECIATION RESERvE Fump
AND DeveLopmenT Funp

Mr. Deputy-Speaker: Motion moved:

‘“That a Supplementary sum not
exceeding Rs. 14,80,74,000 De
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1866, in respect of ‘Open Line
Works—Capital, Depreciation Re-

serve Fund and Development
Fund'.”
Mr. Deputy-Speaker: These De-

mands are now before the house.

Skri P. K. Deo (Kalahandi): Mr.
Deputy-Speaker, while requesting you
to treat the various cut motions
standing in my name as 'moved, 1
would like to pin-point my observa-
tions not on the entire railway sys-
tem but on the working of the South-
Eastern Railway.

Sir, though the South-Eastern Rail-
way accounts for only ten per cent of
the total railway line but, at the same
time, it carries 25 per cent of the
total goods traffic on all the zones. It
not only caters to the needs of the
five steel plants, but the sixth plant
at Bokaro also is going to be estab-
lished in that area. So we can easily
say that this is our “steel railway”.

While discussing the working of the
South-Fastern Railway, I would like
to point out that Paradeep, which is
the major port lately commissioned
on the eastern coast of this country,
should be linked by a direct line
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1459 hrs.
[SHRT SHAM LAL SARAF in the Chair]

Even though at the initial stages
we heard so much of administrative
improprieties and financial irregula-
rities and wrong doings when the
project was carried out by the State
Government, it is a good thing that the
Central Government has taken over
the Paradeep port and it is a matter
for jubilation that not only Orissa
having a coastline of 250 miles got a
major port but this country has now
got the deepest port.

15 hrs.

Paradip Port has got a draught of
42 feet at low tide; so, al] the big
steamers end ships would be easily
berthed there even though there is a
low tide. The economics of this port
is based on the annual export of 2
million tonnes of iron ore which i1n no
time is going to be increased to 3 mu-
lion tomnes and even to 5 millwn
tonnes; o, through this port we are
going to export 5 million tonnes of
iron ore. At the same time, this port
is going to handie the import of food-
grains which we will be getting from
the United States under the PL-480
programme.

So, this is a very important port and
it is high time that the authorities
should think that this port should be
linked by & broad gauge railway line.
It is most unfortunate that a port of
this magnitude hag not got a rilway
line so far. There is only the express
highway and some canals which were
built about 100 years back. They are
not adeq for the port of iron
ore from the iron mines to the port.
So, I most respectfully submit that i
we talk of planning, of export pro-
motion and of eaming more [ureign
exchange, 1t is high time that top
priority should be given to lay a
broad gauge railwey line from Naya-
gurh, that is, the mining area, to
Paradip Port.
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Secondly, it is very heartening that
this port has been equipped wiin
mechanical shiploader which can ‘vad
2,500 tonnes every working hour. So,
taking advantage of the latest equip-
ments previded in the port, 1 again
urge that the Government shou'd give
high priority to have Paradip connect-
ed with the railway system of this
country.

Sir. if you look at the railway map,
you will see that there is u gap of
about 50 miles between Talcher and
Barsuan. Barsuan is on a line which
is extended from Rourkelas, ihat is,
from the Bondomunda Marshaliing
Yard it goes up to Barsuan and there
is a gap of only 50 miles. If this could
be comnected, we will get a connection
right through from Bhubaneshwar and
from the Paradip side up to Rourkela
so that the entire Brahmanj Valley,
which is the main mining aren and
which comprises of most iron ore and
manganese deposits of the country,
could be properly developed. That as-
pect has to be examined.

Though there has been lately great
activity on the Dandakaranya, Bolan-
gir and Kiriburu railway for the con-
struction of a new railway line fiom
Kottavalasa up to Bailadilla, 1 most
respectfully submit that it should not

be a blind. line; it should not
terminate at  Bailadilla, For the
overal] development of that area

that line shouid be extended and
should join on the Wardha-Vijayawada
line either at Chanda or at Ramagun-
dam so that all the iron ore of Baila-
dilla and the coal of Chanda Valley
could be integrated to put up our next
steel plant somewhere in that back-
ward area.

Then, lately the railway authorities
have introduceq some ncw traing and
some bogeys connecting some of our
important centreg with the capital of
the nation. It is a very good idea. [
congratulate them on it, but some of
the timings that have becn suzgested
or which are going (o be given effect
to from the 1st April, are no good.
The bogey connecting Delhi to Raipur
is suggested in 8 very long and circuit-
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[Shri P. K. Deo]

oug route which will take about 37
hours to reach Raipur from De:hi. The
route suggested is that the bogy
should be attuched to the TIathankot
Express up to Bina. ... (Interruption).

o TR A1 A . w41 wéT A
23 gifarg 1 o oY qmed &7

Shri P. K. Deo: If it is not going to
take place, it is all the more better;
but, at the same time, this aspect
should not be forgotten. The unly pos-
sible way of connecting Raipur to
Delhi is by the Southern Express from
Delhi ¢0 Nagpur, then have 1t con-
nected by the Bombay-Howrah Ex-
press up to Raipur. It will not only
connect Raipur to Delhi but it will
also connect Raipur to the State capi-
tal, that is, of Madhya Pradesh, and
the Bhilai steel plant and will take
29 hours to reach the destination

Shri Bade (Khiargone): You mean,
from Jagdalpur to Raipur and from
Raipur to Delhi?

Shri P. K. Deo: There is no Jagdal-
pur-Raipur train.

Shri Bade: They should connect %
like that.

Shri P. K. Deo: That will be after
the new construction, not now. So, that
aspect has to be examined.

1 wunted to pin-point my observa-
tions on certain local aspects which
may be examined. 1t is reparding an
over-bridge at Kesinga. The State
highway passcs over there and there
is the usual tussle between the State
Government and the railway authorit-
fes.

Mr. Chalrman: Things are uddressed
for the hon. Minister of Railways. 1
hope. the hon. Minister of Railways
will listen to what he says.

Shri P. K. Dee: He has been listen-
ing to his deputy. There is the usual
tussle between the State Government
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and the railway authorities as to the
responsibility for providing a railway
overbridge. I think, that hurdle could
be removed if both parties are sincere
about it. I, on behalf of the publis
and on behalf of my constituency,
again urge that providing an over-
bridge at Kesinga railway station over
the State highway is very necessary
and should be given effect to.

Mr. Chalrman: Shri Shree Narayan
Das...... He is absent. Shri Subodh

Shri Subodh Hansda (Jhargram):
Mr. Chairman, Sir, before ! lend my
support to the Railway Demands 1
would like to say a few points for the
consideration of this House. In 1964-
65. 139 new trains were introduced and
in 1965-66 more than 84 trains have
been introduced and the run of cer-
tain trains hag been extended in var-
lous sections of the railways, but it is
most unfortunate to say that in the
South Eastern Railway very few new
trains have been introduced. In this
section there are two direct traing from
Howrah to Nagpur and these trains
are running from time immemorial. 1§
has been demanded that for the direct
passengers there should be at least one
Janata train to Nagpur. There is
enough justification for it as there are
three steel plants just on the main line
of this section and there is no doubt
about it and—the ruiiways will  not
deny the fact—that the passenger ua-
ftic has increased at least twice. There-
fore I would like to suggest to the
railways that this thing should be
considered by them.

Aqain, there is only one truin ori-
ginating trom Howrah to Ranchl. As
this House is well aware, Ranchi 18
fast developing and this is the otly ex-
press train; there ig Do passenger traia
just to cater to the needs of the poorest
section of soclety. Therefore I would
urge that at least a passenger traia
from Howrah to Ranchi should be pre.
videi via Tatanagar.
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We hud been demanding in this
lHouse for a long time that there
should be one express train or a fas'
running train from Gomoh to lHowrah
vie Kharagpur. Previously, it was sug-
gested that there are a number of ex-
press or mail trains in the hastern
Railway passing through Gomch com-
ing towards Delhi and vice versa. We
suggested that at least one train shouid
be diverted from Gomoh via Kharag-
pur to Howrah. But this has not besa
attended to. I would, therefore, urge
that since there is only one passenger
train originating from Gomoh via
Kharagpur to Howrah, at least one
express or fast running train should be
provided there.

I am thankful that in this demand
a day train in the Kharagpur-Tata-
nagar eection had been provided by
the railways. I must thank the rail-
wiy. for that. 1 would like to say that
¢ver this timing has been done in such
a way that it is not possible for the
officc-guers to do any work witl the
help of this train. Therefore, 1 would
suppest that the timing should be
made in such & way that everybody
should be able to avai]l of the train to
awend the offices ot Kharagpur or
Tatanagar.

Now, 1 come tu wunother pownt and
that is about the passenger amenities.
The Railways are providing all sorts
of amenities for the 1st Clais and the
drd Class passengers and not for the
nd class passengers. The 2nd Class
passengers usually come froniii.e oo
dle-clasg soclety. They are ot provid-
ed with any kind of travelling facilit-
1es. All the 2nd Class coaches are the
old Inter Class coaches and there are
na good sitting arrangements. There
i no pood lighting arrangement and
there are no tuns. Even the latrines
are worse than those provid-d in the
3rd Class coaches. Angd even the faiv
is very high and, I think. it is more
than double the 3rd Class fare. In the
circumstances, the persons who sre
inclined to trave! by the 2nd Class
usually travel either by the 1st Class
or by the 3rd Class. By saying that,
! do not mean to say that the 2nd
Class is almost unpopular. Bt the fact
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remains that  since the fare is very
high and the zrrangements arc so bad
that the people do not like to travel
bv the 2nd Class. Therefore, 1 sug-
gest that if all the 2nd Class Coaches
arc re-mode'led and the fares are uls)
reduced to an extent, I think, the 2nd
Clus: passengers will get s,ome com-
fort, some amenities and they will
become more popular. I may give an
illustration here. Take, for instance,
the earnings of coach, 1st, 2nd and 3rd
Clas. from Howrah to Deihi—] am
spraking of approximate earnings. The
earning of the Ist Class coaches js
2400; the earning of the 2nd Class
h ls about Rs. 4300 and that of the
3rd Class js Rs. 2600. Even 1f the fare
of the 2nd Class is reduced by 25 per
cent, if it runs to capacity you will
see that the ecarning of the 2nd Class
coach is at Jeast 8 to 10 per cent
higher than that of the 3rd Ciasg or
the 1st Class. If the 2nd Class is to
be made popular, 1 suggest that all
the 2nd Class coaches should be re-
modelled and the fareg which are so
high should be brought down. 1f that is
done, the 2nd Class coaches will be-
com¢ more attractive to the veople. 1
have also noticed that the number of
coaches provided in all the Mail and
Express trains is very limited, In the
Bombuy Express train, only one com-
posite bogie is provided. I “equcest that
at least two bogles for 2nd Class pas-
senycers must be provided with all the
amenities which T mentioned earlier

Then, I come ¢o the staff matters.
Ax this House is well aware, rnrre {3 a
sort of grievance amongst the staff
particularly the Claas 1II and Class
IV staff, regarding their promotiong
This sort of gricvance is growing day
by day. 1 have had occasiona: ta:ks
with the running staff and 1 find from
them that they have  an linpression
that if there is nobody st their back.
got. If that is the impression, I think,
That is the impression that thev nave
nobody is going to get any promotion.
it should be removed, and, this cannot
e done at deparimental levely What
T supgest ir that if o el i estaniivhed
and a special officer is put in there to
deal with al] the grievances dirertiy,
then, 1 think, the staf? will be catiefled
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that their grievances
dealt with.

Coming to the scheduled casies and
scheduled tribes people, this is a stand-
e grievance, a standing complaint,
particularly, in the Railways that the
scheduled casteg and lhe scheduled
tribes people are not getting their due
share. The point is being made by
the Railways that the scheduled castes
people are not capable for Class III
and Class 1V posts. But I do not agree
with that. There is nobody in the
organisation to look after the grievan-
ces of these people. Now there are
certain organisations like the sche-
duled castes and the scheduled tribes
employees welfare associations at Cal-
cutta and also the backward classes
employees welfare association at Cal-
cutta, who are submitting memoranda
after memoranda for the redress of
their grievances. But 1 do not think
there is anybody in the organisation
to look after their interests or to find
out the truth in the grievances made
in their memoranda. Therefore, what
I am suggesting is that if the intake
of the scheduled castes and the sche-
duled tribes people is to be increased,
then, I think, in all the Railway Ser-
vice Commissiong and also in the
recruitment boards or in the selection
boards, there must be someone who
represents the interests of the sche-
duled castes and the scheduled tribes
people.  If that is not done, 1 do not
think that the quota fixed for the
Scheduled Castes and the Scheduled
Tribes people will be fulfilled.

are prope1ly

Then, when you say that suitable
candidates are not available, i would
urge upon the hon. Minister—it is my
feeling and also the feeling of the
people—to set up a committee to look
into the figures for the last five
years as ¢0 how many posts are reser-
ved for these people, how the publicity
was given, how many app!icatiors are
reccived by the Railways snd how
these applications were dealt with by
them. If you do that, you will know
whether the explanation that is offer-
ed, that suitable candidates are not
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available, is justificd or anot. T helieve,
if that is done this ;11 -wotisfy both
the sides, the It “'war: 5 well as the
people who comrlain that their quotas
are not being fulfilled. I hope the hon.
Minister will certainly look into it. If
the Railways feel or the Rallways do
not recognise that there should be
any reservation for these people, that
is a separate thing. But it the Rail-
ways want to fulfil the reservation that
is provided for these people in the
Constitution, then, I believe, the Rail-
ways will take up certain steps to ful-
il all these quotag reserved for these
people.

Another point which is important is
about the BOX wagons. Loading of all
these box wagons is usually done on
bulk system. There is complaint by a
number of public undertakings that
they are always facing a shortage for
carrying jron-ore, coal and other
minerals to their factory sites. This is
because there are no weigh-bridges.
Therefore, they are scriously facing all
this shortage. What I am suggesting
is that some weigh-bridges should be
set up at the transit stations just to
weigh all these wagons. All these
public undertakings also say that the
cost of production has jncreased due
to this shortage. The weigh-bridges
should be provided at the transit sta-
tions and the charges which are incur-
red can be realised either from the
companies or from the contractors.

Now, 1 come to catering arrange-
ments, particularly in the restaurant
cars. Whenever the M.P's travel I
have always found that the cooking is
slightly better. Whenever there are
no MPs. and other V.IPs and no
Railwuy officials travelling and there
is only general public travelling the
cooking is worse than anything. 1 have
come across with this a number of
times. When I did not give my identi-
fication, I had noticed thig state of
affairs. 1 would urge upon the Minis-
ter to look into all this. Only the M.Ps
are not travelling by *rains but there
are others also who are travelling by
the trains and, therefore, proper cook-
ing arrangements must be made for the
general public.
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There is also a complaint from the
bearers of the restaurant cars that they
have not received their pay for the
last six months. I do not know why
the pay of the bearers has been held
up. I do not know whether by this
time they have been given their pay.
But recently this complaint has come
to me that they have not been paid for
the last six months.

Another point is about a feeder roud
in Jhargram, my own constituency. 1
have been urging for a feeder road
on the northern side of Jhargram
Railway Station on the South-Eastern
Railway. Passengers coming from the
north have to cross the level crossing.
Sometimes when some train comes, the
railway leve] crossing is closed and it
is very difficult to cross with any car
or rickshaw to go to the other side
and catch the train. Therefore, to give
facilities to the passengers coming
from the northern side of the Jhar-
gram Railway Station, I would urge
that there should be a [leeder road
from the main road, P.W.D. highway,
to the northern side of the Jhargram
Railway Station.

The last point is about schooling
facilities for the railway employees’
<hildren. Though it is not the full res-
ponsibility of the Railways to give
schocling facilities to the children, I
think it is the moral obligation of the
Railways to give equal oppuriunity in
education to the children of the rail-
way employees. I find from the report
that not more than 50 per cent of the
children are provided with schooling
facilities and the rest are allowed to
make their own arrangement.

1 come from Kharagpur where, as
every one in this House knows, th.ere is
a bg railway colony. But there is only
one railway school there catering only
to 50 per cent of the need; of the total
children population of the railway em-
ployees. Of course, there are certain
other schools also. The employees send
their children to the other schools, but
the conditions there are such that even
in the private schools it ig very diffi-
cult to get admissions. Therefore, a few
years back, some railway employees
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started one school there and it has got
the recognition upto High School
standard. I have brougnt this matter
to the notice of Railway authorities a
number of times. There are about 800
boys and girls reading in this school
today. If the Railways really want to
give any facilities for the education of
children of the railway empioyoces, then
T should say that those children should
be admitted in the railway school. T am
not demanding a building or any lana
for constructing a building for hous-
ing that school. 1 am simply urging
that it is the duty of the Railways
to provide schooling facilities to all
the boys and girls. If that is not pos-
sible. then T come to the alternative.
The demand of the schooi authorities
at the moment is that the land, which
they are demanding now, should be
given to house the school becuuse the
recognition for that school was given
only on a provisional basis. UUnless they
have the land to house the school. the
recognition will be withdrawn This is
the second year and if they do not give
the land for the school, then the recog-
nition given will be withdrawn. 1
would, therefore, urge the Railway
Minister to look into this thing very
serioualy; otherwise, a numbcr of difi_
culties would arise.

Shri Warlor (Trichur): I, along with
my other friends, have proved severa’
cut motiong and I hope that the Minis-
try will look into those cut motions
as usua] and, if possible, they may let
us know what they propose to do
about them, what action they are going
to take about them. T am not dealing
with all those in detail now.

The main point I want to stress s
that—I am saying this now hecauen 1
did not get any chance in the gencral
discussion—there are tw> aspects in
the development of Railways in this
oountry. One is the absolute, jm-
mediate, urgent necessity to develop
and expand railway construction in
those areag which are developed in-
dustrially. The hon. members mention-
ed the development of Paradeesp. That
requires immediate attention. Natu-
raily, I hope the Railway Ministry
will be alert to that. So also those
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regions where industries have growa
vertically like Bombay and Calcutte
and at those places where new mines
have been developed. All these must
be attended to. There is no dispute
about it because in a long-term plan-
ning we cannot neglect the iminediate,
urgent necessity, but at the same time
eonsidering the potential necessities of
this country in developlag all reglors
equally, in developing those regions
which had been neglected for the last
so many years, for hundred years or
%0, it is absolutely essential that some
perspective planning must be there,

There are many parts in the country
which are not opened at all not only
to railway traffic but also to motor
traffic; for instance, regions like Ratna.
giri or Wainad; the entire arca of the
western ghats contains so much of
wealth which can be tapped for the
development of the country. but these
are neglected. The cause is not tracea-
ble to this Ministry or the Minister in
charge. The reason iy this. When the
Britishers first planned to lay these
railways, their first consideration was
naturally that of military and strat-
egy. Then the industries also deve-
loped all along the line where there
were transport and communication
facilities. Now we are having a peace-
ful development of the couniry and
that process. that course which had
been in vogue, must be si:ghtly amend.
ed, if not completely reversed. The
Estimates Committce’s report which
Mr. Deo is pointing out to me in this
respect is very rclevant. The Com-
mittee note that the South-Eastern
Railways has not sufficiently penetrat-
ed into the interiors of Orissa, Madhva
Pradesh—Mr. Kamath will be very
much pleased about it—and West
Bengal. This is the case not only in
these Stateg but also in so many other
States.

For instance, it vou look ot the rail-
way map of India, you will find that
almost all the rallway lines in the
southern India are matre gauge and
not broad gauge. Of course, there are
ene or two broad gauge systems  but
the maia system in the south jg metre
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gauge and that is actually attributed
to make it still remain as a hinterland
rather than an industrial developed
place.

Coming now to Kerala, again we find
the same thing. We ara in a very
tragic position; rather it is a tragic
comedy. When we approach the Minis-
try of Industry or, for that matter, pri-
vate industrialists, they will always
complain that there are no transport
facilities there and ask how can they
come there and establish industries.
They say that it will be an extra charge
for all those things. So far as raw
materials are conceracd, Xeraia pro-
duces 80 per cent of rubber, but the
rubber-based industries are growing
not in Kerala, but in other places. The
main rcason given is lack of transport
as well as other meang of communica-
tions. 1 do not knowx whether it ia
justifiable or defendabla, but that is
the fact. When we approach the Rail-
way Ministry or the Tranzport Mims-
try for more transpo:t fucilities or
railway facilities, then we are tu!d
that we have not got many industiics.
There are industrial prrorwies here,
there and everywhere in the country
except in Kerala. So we are in te-
tween Scylla and Clarybdis. We are
in that situation!

Let us see the history of railways in
that State. The only railway line that
we have got throughout these fifteen
years—this House mu-t kn)w the hic-
tory—is the one for 93 ‘miles, the
Cochin Harbour or Ernakuler. —Quiloa
link and that also, only a metre gauge.
First it was thought that jt would be a
broad gauge. We though that, if that
line was made a Yrnad gauge. then
consequentially the link between
Quilon and Trivandrum, the Capital
of Kerala State, also wouid be com-
pelled or forced to l'¢ cunverted intn
broad gauge. But just the rcverse hap
pened. In the beginning we are toid,
it will be a broad gauge. What was
the pull to make it metra gauge is still
unknown to us. We are gnorant about
it. There are so many reasons. One
is that the hinterland of South India
must be connected not only by » broad



6833 D.G. and
gauge system but also 2 metre gauge
system so that all those areas can be
fed and that can be a feeder line to
Cochin harbour. That proved futile.
If the traffic survey is looked into
(Interruption).

An hon. Member: Even Cochin is
not connected with broad gauge.

Dr. Ram Subhag Singh: Both the
gauges.

Shri Warlor: They eay both, but the
metre gauge system was a loss in that
respect. It it is sustained now it is
because of the traffic of Kerala alone.
But the pull was from Madura. That
is the funniest part of it. If we want
that division itself, the Madura divi-
sion to be converted into a zonal
system there in Kerala, then, it will be
termed as parochial. So, I am very
diffident about it. There is not so much
pull here. The criterion or the deciding
factor or the determining factor is
this. That is how much traffic goes
from Tamilnad, from Madras. So, we
are dependent always iike that. If a
new train is introduced the first con-
sideration is how much ‘raffic will
flow from other parts, not from Kerala.
The development of Kerala .s always
at default. My hon. triend opposite,

Dr. Ram Subhag Singh knows
al] these things. 1 know that 1le
makes a thorough study of these

things. T am very happy about it. He
is not like some of the other Ministers.
I am very sorry to comment, some of
them brush aside whatever arguments
are there. He hag a sympathetic at-
titude. I know. The House also must
be taken into confidence about it.

Mr. Chairman: That is why the
hon. Minister is listening to every
word of what the hon. Members say.

Shri Warbor: Regarding Cochin,
harbour, I wish to say this. Because
of the hcavy traffic ghips are not
willing to berth in the Cochin har-
bour for the one reason that there
sre no godown facilities, no godown
space. Why is there no godown
space? Immediately the curgo s
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unloaded in the harbour, in the port
that is not transferred quickly by
train, It takes so much time. Sup-
pose there is a double line upto
Coimbatore at least—*his hag be-
come the jndustrial hub in that part
of the country—the whole cargo can
go away. Eight oil trains alone are
running today. What is the line
capacity? How much traffic is there?
Is there not sufficient potential ele-
ment there to justify the doubling of
the line? So, instead of single line,
it should be a double broad gauge
line.

In our country the highest den-
sity of population ig in Kerala. Now,
we are not going to reduce that po-
pulation anyway. Everything de-
pends upon the  population  basis.
We shall get more from the divisible
pool if we shall have more popula-
tion. So we are not going tn have
family planning unless the Govern-
ment reverses its policies in regard to
population basis. If we reduce our
population we will not be having
anything at all. Now at least the
pressure of population is  there to
show us something.

T row wish to say something
about the coastal line. The deve-
lopment of the Fisheries Industry in
India can bring in hundreds of
crores of rupees, if this can be pro-
perly looked into and properly de-
veloped. But here again we face this
problem of transport. As soon as the
ship arrives at Cochin port or any
other port in Kerala, if the same can
put in frigidaire and put into com-
partments and bogies and transpor-
ted throughout India, we can say
that half of the food problem will
be solved on that score alone. At
present there is no such facility. Bo,
all these potential elements are there
which justify more consideration
from the Railway Minister as well
as from the Planning Commission.
When we ask the Railway Ministry,
the Railway Ministry is ultra-sym-
pathetic to our cause. But then
they will simply tell us Please con-
vince the bosses in the Planning Com-
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mission also’! When we go to the
Planning Commission, they would say
that the Railway Ministry says that
priority should be given to such and
such g line and not to the others. So,
where are we? We just move like a
shuttle-cock up and down, and by
that time, the budget is over, appro-
.priation is over and implementation
.is over and we are nowhere. This is
what is happening. This should not
be so. I think the House must con-
sider the case of Kerala sympatheti-
-cally.

There is g standing complaint in this
country that most of the middle class
«employees are from Kerala and they
are to be found everywhere in India.
Some people say that it has become a
rather chronic disease with the Mala-
valee people. But I think the people
'must also be thankful that we serve
them in many capacities throughout
India in fact not only in India but
even abroad. Now, from Kerala, our
beautiful and very efficient nurses are
going even to England and Germany
.on the request of those Governments
to serve the people there. So, this
vountry must be thankful for at least
that much of export of intelligence
which we are making. But, in re-
turn, can we not ask for a few more
seats in the traing for our people?
But that is denied. About fourtcen to
twenty thousand women workers are
-employed in Ahmedabad from Kerala
alone. In the Bombay textile
working class, a good number of
‘workers are from Kerala. You would
find that thiz is the case in other
places also, such ag Rourkela, Bhilat
-¢tc. Unti) the local people come of
age and take up thig construction
work, our people get some employment
there, because naturally our plan
must go ahcad. Of course, after ten
years. they may be retrenched, but
at least for ten years they can eat
something, though afterwards they
may have to starve, as is the case
with regard to the Bhilai employees.
“These people want some traffic facili-
‘ties. Why not give them those facili-
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ties? We have submitted certain
schemes to the Ministry and I hope
that under the sympathetic and able
guidance of the hon. Minister of State,
Dr. Ram Subhag Singh, we ghall have
a better deal, a better deal if not a
fair deal,

Now, I would like to say a word
about the diet in our hospitals. Shri
Vasudevan Nair and I have given
notice of a cut motion in this regard,
and this has been ag a result of the
experience of Shri Vasudevan Nair at
the Olavakkot hospital. The diet is
the worst possible in the hospital
there. At least in those places where
Government take the responsibility
to feed then and there, the food that
they supply must be good, as for ins-
tance, the food in the jails, the food in
the hospitals and the food in the
Caravelle flights. That is the personal
responsibility of the  Minister or
rather the Ministry. Unfortunately we
find that food generally is not the
responsibility of anybody and it
seems to be the responsibilty of God
and the monsoon and so it is said that
we can not complain. But at least on
the Railways, if Dr. Ram Subhag
Singh cannot give us good food, we
shall complain to him.

Dr. Ram Subhag Singh: We shall
be giving good food. So, my hon.
friend need not worry about it.

Shri Warlor: It should be given in
sufficient quantity also. Then, again,
there is a large quantity which is
pilfered in these hospitals. That must
be checked.

There was a complaint in the Olav-
akkot branch in this connection, and
1 wish to draw the pointed attention
of the Ministry to that point. The
subordinate officers must always be
left contented and satisfied. Discipli-
nary action is for the betterment of
the efficiency of the organisation and
not to victimise and penalise all and
sundry. The best disciplinarian is he
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who can convince his subordinateg of
better and efficient execution of work;
instead, if he invites only the discon-
tentment and dissatisfaction of his
subordinate officers, then 1T must say
that no amount of disciplinary aection
will correct the mistake, nor js that
officer the fit person to be in that
post. I do not blame anybody. But
such things should not affect the pro-
per and efficient working of the orga-
nisation. That 1s all that I wish to
say. Now the commission is there the
references are there, and it is all
known to the Ministry and proper
action must be taken.

About the Delhi-Cochin third class
sleeper coach, I may not say much
because I have already explained it
well enough. There is a combined third
and first class coach. First of all the
first class compartment iz unnecess-
ary.

Shri Harish Chandra Mathur
(Jalore): Where do we sit?

Shri Wardor: That must be scrap-
ped, because the first class is now
patronised only by those people who
are not paying anything.

But
ac-

Shri Harish Chandra Mathur:
we shall keep air-conditioned
commodation?

Shri Warior: Why should the Mem-
bers of Parliament not be given free
passes to trave] by air? Why should
these first class compartments be kept
there? We are not making use of
these facilities often.

Shri Bade: In a socialistic pattern
there should not be any first class.

Shri Warior: I have not used the
first class pass also as often as I
should have done. That is what I feel.
I have not often used it because there
ig no recessity. I think that it would be
uneconomiz to the railways, Instead
these could be converted to third
clasg sleeper coachies for long distance
journey and by that way more reve-
nue will come to the railways and &
greater number from among the pub-
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lic can also be served. That is what
I would like to suggest, T am not
standing on any idealistic or idevlo-
gical  grounds. It is a practical
suggestion which I am making.
The reservation in the third class at
present is no reservation to 3all, al-
though some reservations are made
on paper, we find the third class so
congested. ...

Shri Har{ Vishnu Kamath (Hoshan-
gabad): It is all bogus.

Shri Warlor: The bogie is there,
but it is all bogus, as my hon.
friend Shri Kamath says.

Mr. Chairman: But not according
to the hon. Member.

Shri Warlor: I would make a similar
suggestion in regard to the Bombay-
Cochin express also. First of all, we
would urge upon Government that
unless and until we get g straight
line from Bombay to Cape Combrin
via the West Coast, things would be
very difficult; I am not saying that
they must have railways through
tunnels in as many of the rocks in the
Western ghats as necessary, but there
must be a straight railway line
instead of such a circuitious route as
is there now.

8hri P. K. Deo; Connecting Kon-
kan also.

Shri Warior: Yes, connecting Kon-
kan, Ratnagiri, Goa and 50 on. Unless
and until we get this, there must be
more traing running to the south
from Bombay exclusively reoching
Mangalore and Codiin  Harbour.
That is very c<sentiz] . It may be said
that the present traffic may not justify
it. But there js no traffic at present
hecause the facility is not there.  If
more facilities are given for traffic,
then there would be more people
coming and more people going, and
there would also be goodg traffie.
1 may tell the Railway Ministry the
secret of the thing. By doing %o,
they would get the cream of the
traffic. This traffic may not be known
to the railways now because much
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of it is taken by private motor trans-
port. The cream of the revenues,
therefore, goes to the private
pocket and it is only the most
uneconomic traffic or their own
traffic which comes to the railways.
Why should not the railways also take
some portion of this trafic? At pre-
gsent the traffic is not coming to the
railways, because goods do not reach
in time, and it ig not gafer and the
railway facilities are not adequate.
1 these difficulties could be elimina-
ted, then the rallways would get
more traffic.

In regard to railway quarters, I
would not dwell upon it very much
now. But it is a well known fact that
there has not been much progress. 1
wish to know whether Government
have advanced even a bit in this

respect, or whether it is still 00 or
&3 per cent.
Dr. Ram Sddhag Siagh: 1t has

gone up to over 36 per cent.

Shri Warior; It is only a little less
than 36 per cent. In this country,
these are the only few things which
the employees can get, namely some
shelter somewhere and some bit of
food. These two are their minimum
needs. Here in Delhi there is Rail
Bhavan, Nirman Bhavan and so many
other Bhavans are also coming up.
But there is not any Bhavan for the
poor employees.

8hri Priya Gupta (Katihar): There
is not a single Minister or an Officer
of the Railways without a quarter.
Every one of them has got quarters
or Saloon o~ transit camp tcnement
to live in.

Shri Warior: No, I shall come to
dining car employees. I have come
across g recent circular of the Rall-
way Board. It seems that the res-
ponsibility for all the faults and for
all the breakages and for all conse-
quent losees is put on the shoulders
of the catering staff. What is the

Manager therefor? To make up the
accounts and get whatever he has in
balance?  The Managers must be
put to some responsibility. Not only

that. This catering staff is treated
in the worst possible way. Because
the passengers must be served

with some food before they reach
their destination—they are also wor-
ried to reach their destination in
time—the catering staff is running
here and there. The food is also not
according to the perscribed standard.
Whatever is doled out by the manage-
ment is served and the people get 80
angry that these people are treated
in a sub-human way. 1 have also
noted that some complaints have been
sent even by MPs. -They don't realise
that these people gre rendering ger-
vice in running trains and not in the
de lure hotels. These people are sud-
ering all these things. Finally, when
they receive the pay-packet, they fina
that all the fines for the breakages
and loss are deducted from their
salary and they don't get even half

of their salary. Supposing a  small
stainlesg steel vesse] is lost—some
gentl nger might have

;ut it unh,ww'ingly inside his box—
then the bearer is to foot the bill.

Shri Krishmapal Singh (Jalesar):
Is there any time-limit, Sir?

“ Mr. Obairman: Time is allotted to
the parties.

Shri Warlor: I am not taking more
than the limit. According to the re-
cent circular, these people are to be
penalised for all the losses. In addi-
tion to their physical suffering of serv-
ing in the running trains, they are
also to suffer financially. The Minis-
ter of State, Dr. Ram Subhag Singh,
must look into these things parti-
cularly and do something. This is
more a human problem. I have seen
that one casual bearer, who was re-
cruited from the platform of Madras,
who did not know how to
board the running train or how to
get out of the running train, fell
down and died by catching hold of
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the handle. What is a casual worker
getting? Rs. 1.25 per day. Should
it be so low? Is not the life of people
valuable in this country even now?
There are riff-raff on the platform and
when there is shortage of hand any-
body is recruited. Why should there
be so much absenteeism in the ranks
of regular service people? That is an
indication to show that all is not well
there. Before the passengers they
look very humble and they may pose
that everything is all right. Inside
they feel that they are not given
justice. That is why I want to bring
to your pointed attention these things.

Now, there are a few lines which
are of urgent necessity like Cape
«Camorin-Tirunelveli line and I hope
my friend from Tirunelveli will sup-
‘port me. But there is one thing to
‘be noted. Whatever line we may get
in Kerala, 75 per cent advamtage is
‘for Madras State.

in regard to the sllowances of the
-workers, there are certain anomalous:
-positions today. The workers in Ola-
wvakkot sitting on the eastern gide of
the Rallway line do not get a parti-
«<ular allowance which the people sit-
‘ting on the western side get.

Dr. Ram Sabhag Siagh; They will
:get now,

Shri Warler: Thank you, 8ir.
So that i decided.

About the general pay scales etc.
T am not dealing with it as my hon.
friend, Shri Priya Gupta, is awaiting
his opportunity to speak.

Then there is the need to construct
a coastal line in the Ernskulam-
Kayamkulam-Alleppey belt. It ig very
important. Alleppey is one of the
finest towns which tourists used to
call the Venice of the south. It once
employed 25,000—30,000 coir workers.
It is o completely dead city today.
How many Gujarati business people
have packed off? Because there is no
business. Such a commercially im-
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portant city between two canals, a
beautifu] place, is now like a desert.
No railway, nc worthwhile gystem of
communication. The old canceg can-
not carry all these good. to Cochin
port,

Then about the opening of the
Kumli line. We export so much of
tea from 8000 ft. so, much of rubber
from 5,000 feet and so much af car-
damum from 6,000 feet high. Even
then you cannot give us even a small
rajlway to hau] all these goods
to Cochin port. What is this?

Mr. Chalrman: One minute more.

Shri Warlor;: I do not want any
more minute. I hope the Railway
Ministry will wake up to its respon-
sibility, not only to the giants that
are coming up in certain fortunate
parts of this unhappy country....

An ben. Member: Bihar and UP.

Shri Warfor: I do not name any—
but also to the unfortunate state of
affairs of a State in the extreme
south neglected not only by the pre-
sent but the past masters aiso, crimi-
nally neglected. I hope the Ministry
will give us if not our due share at
least a small share for the develop-
ment of the potential of the State of
Kerala.

Shri V. B. Gandhi (Bombay Cen-
tral South): Mr. Chairman, while
supporting these Demnndg for Grants,
1 would like to say a few words
about the measures of industrial
safety obtaining in our railway work-
shops. In other wards, I would like
to say a few words .'Jout wha! we are
doing in the railway workshops in the
matter of accident prevention activi-
ties and also the measures we are
taking to arouse gafety-conscic usness
among the railway staff.

1 know quite a lot of good work s
being done, very valuable work s
being done, among the staff on the
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open lines. But I would like to draw
pointed attention to what is actually
being done among the staff of ur
railway workshops,

15.55 hrs.
(MRr. DrpuTy-SpEARER in the Chair.]

The railways have a large respon-
sibility in the gphere of provsion of
industrial safety, They are one of
the biggest employers of industrial
labour. They have a vast net work
of workshops, I think over 200 of
them, and employ a large working
population of almost half g million.

As we know, in thig country, gene-
rally the rate of accidents is on the
increase. That ig only to be expected
because the machines that the worker
has to use are getting more complica-
ted and more sophisticated demanding
greater intelligence and activity on the
part of the worker in their use. In
1962, the rate of accidents was 42.40
per thousand workers. This compares
with the rate of accidents of 20 per
thousand workers in prewar daya
That is a clear indication of how
things are going in terms of indus-
trial accidents. But what I am in-
formed is that the rate of accidents
in rallway workshops is almost dou-
ble the all-India average of I do not
vouchsafe for my figures; T hope they
are correct. I hope at least they are
not very far wrong.

In an accident, the worker is the
first victim, If he suffers injury or loss
of limb; or it he loses his life, his
family is the next sufferer. The em-
ployer too suffers considerably; he
suffers in loss of productivity and
working time. Muiltiplication of these
accidenty bringg no good to anybody.
In fact, thcy mean a considerable loss
of productivity to the country. The
Joss is, of course shared on both
gides, the employers and the emp-
loyees, since production ig a  joint
venture,

MARCH 21, 1966

D.S.G. (Railways) 6844
16 hrs.
Now  actually in the railway
worksheps, the arrangements are

somewhat like this. The officer dire-
ctly responsible for safety is the
works manager who exerciseg auth-
ority on the shop floor through the
supervising staff. In some cases, there
may be a separate safety department,
but generally these safety department
officers function in an advisory capa-
city or their fumctioning is of an ad-
visory nature. In a railway with &
number of workshops, the Chief Me-
chanical Engineer will be in charge
of these workshops and the various
Chief Mechanica] Engineers. will be
responsible to the Member (Mechani-
cal), Railway Board, Accident pre-
vention work has to be progressively
plarmed and persistently pursued. It
is not just accomplished without
efftort. There are certain accepted
standards of gafety work in  work-
shops. One hag to conduct safety
courses; one has to conduct surveys
in an organised manner and maintain
accident statistics, All this has to be
done; they all form part of the stan-
dard accident prevention programme.
Now, Sir, ag you kaow, as science de-
velopes new sciences come up and
safety engineering has now become to
separate science. Judging the situation
as we see it some of us from outside,
we do not know it from the inside of
these workshops, we fcel gnd we
come to the conclusion that something
more than what js being done at pre-
sent has to be attempted. At present
the workshops are administered on
the basis of ench individual workshop
as a unit by itself. I hope I am right.
That does not help very much in
making it possible to have a proper
collection of statistics, proper clssifi-
cation of data and co-ordination of ac-
cident prevention measures. All this
has to be done and it has to be done
in the interest of greater productivity
and safety of human lives and also the
progress of railway workshops. One
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would come to the conclusion that it
might perhaps be begun by having
some kind of a separate organisation,
a scperate department, some kind  of
department for industrial gafety, by
having an ufficer who can co-ordinate
al] these activities connected with ac-
cident prevention. I know from our
experience in these mutters that the
Railway Eoard has o liberal attitude,
a kind of a receptive attitude. 1 hope
the Railway board will consider this
suggestion rather secrivusly. Before 1
close 1 have to say this. I do not want
to give the impression that not enough
is being done by the railways. From
the literature supplics to us we can
sec that quite a lot of excellent and
first-class work is being done in the
matter of safety. For instance, in the
speech of the Railway minister in
para 28 on Page 23, we read a  very
good account of what ig being done;
it is of very advanced quality and
eophisticated nature. That sort of
thing should be appreciated by this
House. For instance the Railway
minister says:

“A psycho-technical cell ig now
functioning in the Safety Direct-
vrate of the Railway Board for
studying the personality characte-
ristics that tend to make some
employees accident prone. Points-
men, cabinmen, drivers and mo-
tormen are the categories so far
covered in the studies.”

That is exactly the point. Much is
being done. That is the impression we
@°t. Much is done in respect of the
open line staff and that should also be
taken up now in respect of the staff
in the railway workshops.

ot Wo fwro wgwm : JTETH WERA,
ow darerm A uyedr Aeadr foaiw
65-66 AT 66-67 ¥ Iw ¥ § 1
ot At ¥ faal A o v fe fady
afy X mfeai 3 ff IFHT AR E L
& I ¥ ag v e ot 1w gEre It
91 1 wewAtd wEwT? W 3 R o
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ot fa gl Srom @ ¥ xw fag &
IR AT AT g 1 FAT Temar ase
T Few ol I A 1 qg 91
aq gifeteew far & 1 ©% arq arg
2 g7 & &0q 79 foed 371 g qre
¥ fxn 1« arQy At w1 TAr g
ar Fmag @, & az vgm 5 @I
Aarag 4 g 1@ o g4y § wrar
wfzw a1 37 IgA fegr @ 1 qud
€Tq 19 WIGT T § AF F REW
a¥ fra fra & a2 WY ey gargy
a1 7 ¢ oY f oite sarar w7 &Y
TE R A g i o fa mw ¥ asr
7z ¥ frodft & W@ ov AT weAsy
AN I, IRE AL 0T AT w R
Lud o IR sl 2R P O O
o\ & quwar § fr 541 A1 58 @1g w)
T w4 fr 36 92 gudl W A oA
e H F I T gw oWy 7wy
farmmarge @ ¥ & gl W AT &
AFT & F1 3T W9 A a7A qEnla
Iau IA% Are T | O fesar o ol
. ¥ATH €1 27 ) fasragr @ ww
w1 7g 3 } f& @9 g7 9 9T
M wt | @E wATEr A agEr AQ
femie § 3@ 1 & fox digaran § ot o
LK1 S

ot gew e wwpwT (W)
feate 18 g wrardit | ogA wTT &
worgfer waar €

IIrw wpm W X
.. WU RTW I a7 § | "
T WIAT WA AT WL )

ot 9o fwo wgwT™ : IUTETW WHRT,
# wg @ o1 fe g At A o
wgt & wg ¥ A A A wg W
ok sATAg ¥ I 9 Wy A At €
% fr ardue ¥ wg o gwerkw Tl
frrit aw & fag €1 & ox 7t v fis
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[ wo fao wgnw]

TW 37 W Mg qr wT A AT few
bwr Wik afer @ N el W
WA WA §Y I WA F) wA ¥
AETEATZIATX VT §E G F IR W
o wiv B ufes sz § &% )
xafeg & w1 ¥ wgm fr ag g wAT
wifgy

W & T & iy ¥ wgm fe o
gt fawieg § 9gi 93 fie garh o
e &, 3® ®) w1aw @ & fav gt
famage & 0 AT A whE @
wgi o o & afa 6T s wreor
q1 fir 38 =¥ gu wwT A O% faar
ot gy & afY wg v Afew @ &
R wgm fr o opEpwm ¥ fag,
forar & forg o o aTE o W R,
O ERewa @ @, 1w W oo
X L 7g I T @ ¢ A I
& wifgw | gt o e @ @ R
9 ¥ Oy oW wE=¥ 1 W} Ara @i
WSER R e ara ¥
AT FET R 39 9T WY OR §<R
Ll S

# ooy WR W ot WY freTagT
Wiy & g Frsiarr 2em § fir g e
wot vt ¥ [ fire Sl Qi Dy
qoft & st S few ag ¥ weEt
oy W R oo A e W
qF Wit ¥ gy & A # wg g R
wgt WY oY w7 /W ST e W1
N EfrFANrEEIaT )

Rt W g aw g ww
oo w4 & W ¥ g v g
LA K we
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wfewt gifaw @t qr Afeq @
WA A AT A Tw@ Y
g W w9 et A ofefeddr @
w1 ? Bif oY gwwa @, a1 W
gEfafrwa €1 ag 3¥ gt ¥ A
«TET ¢ IW X EHATET ¥ qwy & fag

39 & foQ w17 #1 w9A gal W 6}
AT GHAT | WY FT FFE F AT
w0 & e & wgn f e afx
WY U9 F1 FF €T & ) qg I qF
o B woTE & Wi § i W
g AT R g T A Q)
qedY § 1

o & Fgt I 8T § I wA A
g T W v &Y foen @
w1 | IR T 9T | WA ®
H E ETH § W0 g 91T v
' fosr 1 sEen w1 oF wed
Sufeqa ¥ | g I THEST TTEE,
@ A, wHE, dR, wgen ah
wifz sgTget w1 da ) €1 aferat §
I N AW Y IR g g
% W@ W & qu & W QW
s, § et fi e g s &
fral %) oft WY gt T o WX e
ot ey o¥ arfe Wikt % asmenare
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Y AT W 1 g e § ey
w farsn #1 sgeewr v wfieg

T} warw 3 dan fy g awT X
wg OF guga 51d frar g AR & ofy
IAFY SvrAT AT g | & Wy A A
R ¢ o A uTy F Hqeg AT §
fagR f& aeddt ¥ wor wd= w
fragr 2, {oerd Wi s W
qfcay faar §, st faeeit wrerd & Sraw
fog Fram % a9 997 Ft B gy
A w1 IEW ofw fam g 39w fag
F §F I TG PR |

Shr & ¥ qger oY wgy weaToHATE WY
furey 24 a3t wravaw ¢ wife o
q 1 WY P I g TR Y
foer met a=a1 #Y e ¥ [ A Mfaw
& I T e far & oma
fame fe it ud g a7 10
w g fau @y 3 & f aw
qhor § aa w1 IR{W ow § AR
Sa%1 feft ud ¥ am w9 3 P,
Q¥ gfraaaa fedier A, oF gfraes
af, d7 fis a9 & wEaT @
%! IO ¢ INE) A @ KT TG
weqreraTe wt furen & At w7 g7 favana
g f& v 1 g0 A% fadd ) q@
@A %g 5 & WE gam ) 3o
fentgm 1wty W g o
Mr. Deputy-Speaker; Hon. Members
may now move the cut motions to the
Demands for Grants in respect of
Railway Budget for 1966-67, Subjects
to thoir being otherwise admissible.
Shri Warlor: 1 beg to move:

“That the demand under the
bead Railway Board’ be reduced
by Rs. 100.”

[Need for giving promotion to the
commercial clerks working in
Howrah strictly on the dasis of
semiority (20)).
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“That the demang under the
head Railway Board’ be reduced
by Rs. 100.”

[Need for making all the local traine
in Howrah-Bandel and Howrah-
Tarckeswar scctions three wunit
ocoaches instead of two (21)].

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need for the introduction of another
four up and down trains in Howrah-
Burdwan chord line (22)].

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Nced for the arrangement of water-
ing of station platforms in the
Howrah-Burdwan gection (23)).

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

{Need for introducing threc more up
and down traing in Howrah-Tare-
keshwar section (24)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need for the construction of foot
over-bridge in the northern side of
Haripal and Serampore stations
(25)].

*That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100.”

[Need for giving weekly rest as per
Adjudicator's Award to the Train
Examiners of Mughal Sarui C. & W.
shed (26)].

“That the demand under the
head Railway Board' be reduced
by Rs. 100.”

[Need for maintaining seniority lst
of the Train Exgaminers of grade 'C’
and above in Fasterm Rallway
@n).
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“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need for rationalising the procedure
fuor giving training to Train Exa-
miners (28)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need for payment of full wages to
the employees of Lilooah Workshop
for the lock-out period (29)].

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

{Need to absord in the permanent job
the electrificati project ploy
after the completion of the projects
in different zones (30)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

{Need for sanctioning more cabin
men for the cadbins on both sides of
Rishra Station on Eastern Railway
@D].

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Discrimination in regard to the entry
grade pay scales of direct recruit
train eraminers and departmentally
promoted train eraminers (32].

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100"

[D:-u. y Ir in declar-
ing 80 per cent of the posts from
entry grade to next higher grade as
reserved for the train examiners
recruited directly and only 20 per
cent for the train examiners promot-
ed departmentally (33)].

‘“That the demand under the
head Railway Board' be reduced
by Rs. 100.”
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[Question of declaring the non-selec-
tion grade of Rs. 205—280 for train
examiners as selection grade (34)).

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need for distribution of higher grade
posts for Train Ezaminers (35)].
“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100"

[Chaotic condition prevailing in the

C. & W. repairing departments
(36)1.

“That the demandq under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need for giving night duty allow-
ances to all the train examiners
@nl.

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Denial of opportunities of promotion
to the Train Ezaminers of grade
Rs. 250—280 against the increased
number of posts created (38)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Denial of oppor of pr
to the train examiners of Adra unit

to the grade of Rs. 250—380 and
above (39)].

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Denial of promotion to the artisan
staff qualified for absorption as train
eraminers grade ‘D’ in Eastern,
South Eastern and Central Railways
(40)1.

“That the demand under the
head Railway Board’ be reduced
by Rs. 100.°

~
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[Non-payment of Night Duty Allow-
ance to the Train Exraminers of
Mughal Scrai C. & W. Depot in
Eastern Railway (41)]).

“That the demand under the
head Rai'way Board’ by reduced
by Rs. 100."”

{Need to confirm the Train Examiners
officiating in grade ‘C’ and grade ‘D’
posts (42)].

Shri Krishnapal Singh (Jalesar): I
beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need for extension of Barhan-Etah
Line (44)].

“That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100."”

[Need for stoppage of Express Trains
at Bhadan, Northermn Railway (45)].

“That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100.”

{Need for improvement im catering
between Barauni and Tinsukhia
(48)).

Shri P. K. Deo: 1 beg to move:

“That the demand under the
head ‘Railway Board’ bg reduced
by Rs. 100.”

(Nced for providing winter uniforms
to the bearers of the Dining Cars,
whether temporary or permanent
cadre (85)].

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

{Need for absorbing the staff onm
vporary cadre in per t cadre
(88)].
“That the demand under the
head Railway Board’ be reduced
by Rs. 100.°
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[Need for extending
Rourkela Express to
Titilagarh (87)].

the Howragh-
Waltair via

“That the demand under the
head ‘Railway Board’ bg reduced
by Rs. 100.”

[Need for constructing g new hroad
gauge railway line connecting
Kesinga (South-Eastern Railway)
to Jeypore (D.BK. Rly.) (88)).

“That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100.”

[Need for ertending the D.B.K. Rail-
way line from Bailadila in Bastar
to Ramagundam or Chanda on
Wardha-Vijayawada section of
Central Railway (89)].

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need for providing an over-bridge
near Kesinga (S.E. Rly.) (80)]).

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need for providing a platform to-
wards the Town at Kesinga Railway
Station and a foot over-bridge
on].

“That the demand under the
head Railway Board' be reduced
by Rs. 100.”

[Need for having a ladieg waiting
room at Kesinga, South-Fastern
Railway (92).

8hri Warlor: I beg to move:

“That the demand under the
heac Railway Board’ be reduced
by As. 100.”

[(Need for improvement in the quality
and quantity of diet plied in the
Railway hospitals (93)).
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“That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100.”

[Need for looking into the complaints
and grievances of subordinate staff
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[Need to revise the pay-scales and
increase the running allowance o}
guards (105)).

“That the demangq under the
head Ordmuy Working Ex-

of the Signal Branch of Olavakk
(94)].

“That the demand under the
head ‘Railway Board’ be reduced

ation’ be reduc-
ed by Rs. 100"

[Need to giue houn rent allowance to

by Rs. 100.”

[Need to convert the Delhi-Cochin
coach into @ Third Class sleeper
coach (95)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need to start an express train from
Bombay to Cochin (96)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need to erpedite the construction of
more quarters for the railwaymen
en].

*“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to discusy the grievances of the
dining car employees (98)].

“That the demand under the
head Rallway Board' be reduced
by Rs. 100.”

[Need for providing more deluze
trains (99)].

“That the demang under the
head ‘Miscellaneous Expenditure’
be reduced by Rs. 100.”

[Need to provide adequate funds for
speedy traffic survey for a new line
from Tirunelveli to Trivandrum via
Nagar Coil with a branch to Cape
Camorin  (104)].

“That the demangq under the
heed ‘Ordinary Working BEx-
penses—Administration’ be reduc-

g within 8 k.m,
ureu o! Palghat town at Olavakkot
(108)].

“That the demanq under the
head ‘Ordinary Working Ex-
penses—Administration’ be redu--
ed by Rs. 100.”

[Need to revise the pay-scales and
service conditions of class IV staff
without any delay (107)).

“That the demanyq under the
head ‘Construction of New Lines—
Capital and Depreciation Reserve
Fund’ be reduced by Rs. 100.”

[Need to start ney railway lines in
Keralg State (108)].

“That the demang under the
head ‘Construction of New Lines—
Capital and Depreciation Reserve
Fund' be reduced by Rs. 100.”

[Need to construct a new coastal rail-
way line connecting Ernakulam and
Kayamkulam in Keralg State
(109)].

“That the demang under the
head ‘Construction of New Lines—
Capital and Depreciation Reserve
Fund’ be reduced by Rs. 100.”

[Need to convert the Ernakulam-
Trivandrum line from Metre gauge
into Broad gauge (110)].

Shri Priya Gupta: I beg to move:

“That the demanq under the
head TRailway Board’ be reduced
to Re. 1"

[Need for sanction of Border Allow-
ance to employees of Northeast
Prontier Railway affected dy Naga
troudles and Chinese thrests
amj.
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“That the demand under the
head ‘Railway Board’ be reduced
to Re. 1.”
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“That the demang under the
head Railway Board’ be reduced
to Re. 1"

[Need for granting three incr t

[Manning Per. el Branch by Eze-

to class IIl and class IV staff of
Northeast Frontier Railway at par
with gazetted officers (113)).

“That the demang under the
head ‘Railway Board’ be reduced
to Re. 1"

[Nee1 for payment of arrears of C.P.C.
acales of pay to casual labour relat-
ing to period prior to lst January,
1962 held up on ground of Limita-
tion Act (113)].

“That the demanq under the
head ‘Railway Board’ be reduced
to Re. 1.”

[Need to reinstate in service and pay
arrear salary beyond 8 years count-
ed from date of Supreme Court
Judgement in respect of those re-
moved under Rules. 148/149 of IRE
Code (114)).

“That the demang under the
head ‘Railway Board’ be reduced
to Re. 1.”

[Failure to give chance for option to
er—company staff while liberalizing
the leave rules on ncceptancc of

dati d Pay
Cowmunon (115)].

“That the demang under the
head ‘Railway Board’' be reduced
to Re. 1"

[Failure to give chance to retired
employees for option for pension
scheme as well as to other emplo-
yeeg fresh option for pension while
lideralizing pension rules (116)]).

“That the demang under the
head ‘Railway Board’ be reduced
to Re. 1"

[Need to discuss introduction of Divi-
slonal Scheme in North Easters and
Northeast Frontier Railway (117)].

cutives from other Departments on
a tenure basis resulting in want of
usdform and regular implementation
of Rules (118)].

“That the demanq under the
head ‘Railway Board' be reduced
to Re. 1.”

[Need to revise the yardsticks and
increase sanctioned strength with
the increased workload (119)].

“That the demanq under the
head ‘Railway Board' be reduced
to Re. 1.”

[Indiscriminately retiring the staff
below 38 years of age when the
superannuation age has been elevat-
ed from 55 years to 858 years—thus
debarring many employees the
retirement benefits ax they do mot
complete 30 yeurs at 85 years of age
(120)].

*“That the demang under the
head ‘Rallway Board' be reduced
to Re. 1.”

[Introduction of written examination
in class I Gazetted Cadre for all
promotion to Distt. or Administra-
tive ranks; at par with other staff
(12n).

“That the demanq under the
head ‘Railway Board’ be reduced
to Re. 1"

[Failure to declare licentiate medical
Assistant Surgeons left out, as class
I1 AMO’s. (122))

“That the demanq under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to implement upgrading in
static agrtisan cadre of loco shed,
cgrriage shed, slectric bridoc daul
‘ad tele-communication

ments (123)].
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“That the demang under the

head ‘Rallway Board' be reduced
by Rs. 100.”

{Need to introduce upgrading of all
oategories of staff (124)).

“fhat the demanq under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need to increase rates of incentive
bonus in workshops while imple-
menting authorised scale of pay
and to pay arrears thereof retros-
pectively (125)].

“That the demanq under the
head ‘Railway Board' be reduced
by Rs. 100.”

{Need to revise pay scales of Guards,
implement 33-1/8 per cent upgrad-
ing and revise rate of running
allowance (126)].

“That the demang under the
head Railway Board’ be reduced
by Rs. 100.”

{Necessity of quick disposal of stock
lying in store depots (127)].

“That the demanq under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need to provide more amenities to
3rd class travelling public by intro-
duction of more 3rd class coaches
(128)].

“That the demanq under the
head ‘Rallway Board' be reduced
by Rs. 100."

{Need to reconstruct Katihar Station
building, connecting the Broad
Gauge Line upto the Metre Gauge
Katihar Station and conmecting
Barauni with Katihar by Broad
Gauge (129)].

“That the demanq under the
head ‘Railway Board' be reduced
by Rs. 100"

+[Irregular nppucnﬁon of DJ.R. put-

ting
fiimsy grwndl tor mumma poﬂoda
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and disposing the cases with minor
punishments (130)].

Shri M. Mubammad Ismail
jeri): I beg to move:

“That the demang under the
head ‘Railway Board’ be reduced
by Rs. 100.”

(Mun-

[Need to take up construction of a
railway over-bridge or subway near
Vaniyambadi Railway Station
(Southerp Railway) (139)].

“That the demang under the
head TRailway Board’ be reduced
by Rs. 100.”

[Need to modernise the Railway Sta-
tion of Ambur (Southern Railway)
(140)].

“That the demangq under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need to take up construction of a
railway line to place Pernambut, on
the railway map connecting this
town with Mailpatti, Gudiyattam
and Ambur (Southern Railway)
(141)].

“That the demanq under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to erxpedite payments of com-
pensation claimg to persons involv-
¢d in accident at Valathoor, South-
ern Railway (142)].

“That the demang under the
head ‘Railway Board’' be reduced
by Res. 100.”

[Neglect of Kerala and Madras in
Railway development works (143)].

“That the demang under the
head ‘Railway Board’ be reduced
by Rs. 100"

[Need to take up the construction of
a new ling from Melathur to Ferok
(144)).

“That the demang under the
head TRailway Board’ be reduced
by Rs. 100.°
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[Need to convert the Iamburam-
Villupuram line into a double line
(145)].

“That the demany under the
head ‘Railway Board' be reduced

by Rs. 100"

[Need for a Railway overbridge at
Tirur  (Southern  Railway—West
Coast) (146)].

“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need for constructing a new broad
gauge line between the Nilambur—
Shoranur (147)].

“That the demang under the
head Railway Board’ be reduced
by Rs. 100.”

INeed for a covered platform gt the
Chromepet Station (Madras subur-
ban electrified line) (148)).

“That the demang under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Neeq to improve the small approach
road to the Chromepet Station
(149) 1.

“That the demang under the
head Railway Board’ be reduced
by Rs. 100.”

[Need to provide adequate office
accommodation at Chromepet Sta-
tion, Madras, Southerm Railway
(150)}.

Shrj Warior: I beg to move:

“That the demanq under the
head ‘Railway Board' be reduced
by Rs. 100."

[Discriminatory treatment in granting
a higher entry grade pay scale of
Rs. 205—280 only for the directly
recruited Train  Examiners and
denial of the same to the depart-
mentally promoted Train Examiners
(152) .

“That the demanq under the
head ‘Railway Board’ be reduced
by Rs. 100.”
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[Discriminatory treatment for declar-
ing 80 per cent of the next higher
grade post of Train Examiners
grade ‘D’ for directly recruited per-
gons and allowing only 20 per cent
for departmentally promoted Train
Examiners (153)).

“That the demanq under the
head Railway Board’ be reduced
by Rs. 100."

[Need for declaring non-selection
grade of Rs, 205—280 for Train
Examiners as selection grade for
departmentally promoted  Train
Ezxaminers (154)).

“That the demanq under the
head ‘Railway Board' be reduced

by Rs. 100.”

[Failure to implement a uniform
yardstick of worth of the charges
for Train Ezxaminers, Head Train
Examiners, C. & W. Inspectors und
Carriage Foremen on Indian Rail-
ways a3 demanded by All India
Train Examiners Welfare Commit-
tee in ity 13th Annual Conference
(155) 1.

“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Chaotic conditions prevailing in all
the carriage and wagon repairing
depots to repair coaches and wagons
in sick lines and on trains in absence
of any uniform yardstick of man-
hours, materials and requisite tools
(138)].

“That the demang under the
head ‘Railway Board' be reduced
by Rs 100"

[Failure to give night duty allowance
to all the Train Examiners in Indian
Railways without any discrimina-
tion (157)].

“That the demanq under the
head ‘Railway Board’ be reduced
by Re 100.”

[Denial of opportunities of promotion
to the Train Examiners of grade



6863 D.G. and

Rs. 250—380 against the {ncreased
number of posts created as per
adjustment of the distribution of
posts from 7.5 per cent to 8 per cent
as per New Deal (158)].

“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Disproportionate distribution of
selection posts in  South Eastern
Railway and consequent denial of
promotion to Train Examinerg of

Adra Division of grade Rs, 250—380
(159)].

“That the demang under the
head ‘Rallway Board' be reduced
by Rs. 100."

{Denial of promotion to the artisan
staf of C.& W. Department in
Eastern, South-Eastern and Central
Railways who have qualified them-
selves after passing necessary Ers-
mination and giving promotion to
direct recruits superseding such
artisans (160)].

‘“That the demanyg under the
head ‘Rallway Board' be reduced
by Rs. 100.”

[Failure to pay arrears of night duty
allowance to the Train Examiners
of Mughal Sarai in Eastern Railway
(161)].

“That the demang under the
head ‘Railway Board’ be reduced
by Rs. 100.”

(Denial of weekly rest ag per Adjudi-
cator’s Award to the Train Exa-
miners of Mughal Sarai Carriage &
Wagon Depot of Easterm Railway
(162)].

“That the demang under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to maintain seniority list of
Train Examiners oy Grade Rs. 203—
280 ang adove in Eastern Railway
(163)].

“That the demanq under the
head ‘Railway Board’ be reduced
by Rs 100"
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[Need to implement uniformity in ‘he
procedure of training of Train Exa-
miners at different Technical Insti-
tutiong in Indian Railways (164)].

“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need for providing the Train Exa-
miners messing arrangements at
Jamalpur, Bhusaval and Alambag
C.&W, Training Institutions

(16%) 3.

Shri Priya Gupta I beg to move:

“That the demanq under the
head TRailway Board' be reduced
by Rs. 100.”

[Need to supply to all staff summer
ond winter uniforms as well as
implement recent sanctions of umi-
form acales (160)).

“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100"

(Need to take over Bangaigaon, Mari-
ani, Katihar and other schools by
Railway Administration (167)].

“That the demang under the
head TRailway Board’ be reduced
by Re. 100.”

[Need to revise running allowance
rates and T. A, rates in the context
of spiralling rise in the cost of
hving (168)].

“That the demang under the
head Railway Board’ be reduced
by Rs. 100.”

[Need to increase number of teachers
and accommodation of Railway Pri-
mary Schools to cope with increas-
ed number of children (169)].

“That the demang under the
head ‘Rallway Board' be reduced
by Rs. 100.”

[Need to improve amenities of travel-
ling public of Manihari, Sonalli,
Barsoi, Sudhani by introducing more
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traing and providing foot over-
bridges, ladies waiting rooms
(170)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

{Need for conversion of workcharged
posts in signal workshop in North
Eastern Railiay and  Northeast
Frontier Railway into regular cadre
amji.

“That the demand under the
head Railway Board’ be reduced
by Rs. 100.”

{Need to allot higher scales of pay
to artisan staff employed on sewer-
age plants in Engineering and
Electrical Departments (172)}.

“That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100.”

Need vo allot Mdher scale of pay

and ifl as running staff
to courriers of General Manager
and  District/Divisional Offices

a1)].

“That the demand under the
head TRailway Board' be reduced
by Rs. 100.”

{Need to confirm all Class III and
clasg IV employees to the posts held
by them for 8 years (174)].

“That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100.”

{Need to prescride planned ways to
Al up vacancies in diese] sheds and
running of diese] and electric loco-
motives from steam locomotive side
17%)].

“That the demand under the
head Railway Board' be reduced

by Rs. 100.”

{Need to allot higher scales to Gang-
man, Station Masters, ASM. TXR's
ueordlng to the rnmdaﬁan of

Com 's Report

(176)].
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“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to implement rccommendations
of Marine Committee’s Report in
respect of acales of pay, allowances,
uniforms, etc. and to publish the
report (177)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need to extend night duty allowance
to all clasg IIl and class IV emplo-
yees who work in night {rrespective
of ification ag conti; , ine

termittent ete. (178)].

“That the demand under the
head Railway Board' be reduced
by Rs. 100.”

[Need to stop the practice of utilizing
BTMs in regular shifts and against
regular working cadre and conver-
sion of such posts into regular
skilled cadre (179)).

“That the demand under the
head Railway Board’ be reduced
by Rs. 100."

[Need to introduce pan book system
for ident Fund
Accounts correctly mon.

“That the demand under the
head Railway Board’ be reduced
by Rs. 100."

[{Need to implement JAC gscales to
Loeo and Traffic Running staff
retrospectively and then give autho-
rised scales of pay (181)).

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need to classify pump drivers, SPA’s
as gkilled artisan workers (182)].

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to give Switchman, cabin mamn,
leverman and other yard staff re-
vised scale of pay (183)].
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Shri P, K, Deo: I beg to move:

“That the demang under the
head ‘Rallway Board' be reduced
by Rs. 100.”

{Need to exteng the Bondomunda-
Barsuan Railway line to Talcher so
as to connect Rourkela with the
State Capital (184)].

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to connect Paradip Port with
a railway line (188)).

Shri Kashi Ram Gupta:
move:

1 beg to

“That the demand under the
head ‘Rallway Board' be reduced
by Rs. 100.”

[Need for constructing a new line
(broad gauge) between Alwar
(Rajasthan) and Mathura (U.P.)
(180)1.

“That the demand under the
head Railway Board' be reduced
by Rs. 100"

[Need to revise pay scales of Guards
and to upgrade and revise their
rates of running allowance (187)].

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100."

[Need to remove the disparity in pay
scales of directly recruited Train
Examincrs and those promoted
departmentally (188)].

Shrl Madhu Limaye: T beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
to Re. 1.

{Failure to formulate a 23-year-
phased programme of converting all
metre gauge railay lines to hroad
gauge lines (189)].

“That the demand under the
head Railway Board' be reduced
to Re. 1.
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[Failure to formulate a 25-year
phased programme to switch from
steam traction to electric and diesel
traction (180)].

“That the demand under the
head ‘Railway Board' be reduced
to Re. 1.”

[Failure to undertake immediate cone
version of the metre gauge Miraj-
Kolhapur line to broad gauge a9
part of the programme of conver=
sion of the Miraj-Poona lire to
droad gauge and to extend further
the programme to Marmagoa
(19m1].

“That the demand under the:
head ‘Railway Board' be reduced
to Re. 1.”

[Failure to undertake survey of the
‘Sultanganj Deoghar broad gauge
line in Bihar (192)].

“That the demand under the
head ‘Rallway Board’ be reduced
to Re. 1.”

[Failure to accord top priority to
work of conversion to broad gauge
of the important Barauni-Gauhatl
line from defence standpoint
(193)].

“That the demand under the
head ‘Railway Board' be reduced
to Re. 1.”

[Failure to scientifically evaluate all
iobs in Railway Workshops (194)].

“That the demand under the
head ‘Raiiway Board' be reduced
to Re. 1.”

[Failure to appoint to a separate Wage
Board for Railways (185)].

“That the demand under the
head ‘Rai'way Board’ be reduced
to Re. 1.”

(Failure to reintroduce checap grain
shops for Railway workers (196)].

“That the demand under the

head ‘Railway Board’ be reduced
to Re. 1.”
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[Failure to remove the ban on the
Railway employees (other than

policy-making officer cadres) be-
coming members of political parties
(197)].

“That the demand under the
bead ‘Railway Board’ be reduced
to Re. 1.

[Failure to provide gdditional punch-
ing machines in Railway workshop
or extend the time for the punching
operation (198)).

“That the demand under the
head ‘Rai:way Board' be reduced
to Re. 1.”

(Failure to withdraw air-conditioned
passes given to Labour leaders
which is having a negative eflect on
the development of healthy trade

' : oy Rails

(199)]).

“That the demand under the
head ‘Rai.way Board’ be reduced
to Re. 1.”

{Failure to hold zone-wise referen-
dum to determine the representative
character of rival unions on Rail.
ways (200)].

“That the demand under the
head ‘Raiiway Board' be reduced
by Rs. 100.”

[Failure to construct a platform at
Purab Sarai Station in Monghyr
District on Eastern Railway (212)].

“That the demand under the
head ‘Raiiway Board’ be reduced
by Rs. 100."

[Failure to provide III class waiting
halls with all amenities at Purab
Sarai and Monghyr Stations, Eastern
Railway (213)].

“That the demand under the

head ‘Rai'way Board’ be reduced
by Rs. 100.”

{Failure to provide adequate sheds
and sheltery at Jhajha and Kiul
Stations, Easterm Rallway (214)].

29.0(Ai)LSD—8.
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“That the demand undep the
heaq ‘Rai'way Board’ be reduced
by Rs. 100.”

[Failure to introduce an u&dl_ﬁml
train on the Sahibganj-Kiul loop
line, Eastern Railway (215)).

“That the demand under the
heag ‘Rai' way Board' be reduced
by Rs. 100.”

[Failure to extend the Howrah-
Baraunt Fast Passenger upto Sumas-
tipur, Eastern Railway (216)).

“That the demand under the '
heaq ‘Rai'way Board’ be reduced
by Rs. 100"

[Failure to provide a stop at Telwe
Bazar, near Simultaliq, Fastern
Railway (217)).

“That the demand under the
head ‘Rai’'way Board' be reduced :
by Rs. 100.”

[Failure to ertend the Gaya-Kiul
shuttle upto Jamalpur, - Easters
Railway (218)). !

“That the demand under the
head °‘Rai'way Board' be reduced
by Rs. 100.”

(Failure to extend the run of the
Howrah-Bhagalpur Sleeper coach
right up to Danapur on 327 UP,
Eastern Railway (219)].

“That the demand under the
head ‘Rai way Board’ be reduced
by Rs. 100.”

[Failure to adjust Sahibganj loop
timings to enable passengers to
catch Toofan Express UP, Easterm
Railway (220)].

“That the demand under the
head ‘Rai'way Board' be reduted
by Rs. 100.”

(Failure to provide additional traing
on the Kiul Jamalpur Section, East-
em Railway and edequate stops [or
the intermediate stations whech can-
no:bcnuhdbvnmul bus
transport (221)].
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Shri Warlor: 1 beg to move:

“That the demany under the
head ‘Railway Board' be reduced
by Rs. 100"

(Failure to make permanent the
easual and temporary workers in
the class IV category (236)].

“That the demang under the
head Railway Board’ be reduced
by Rs. 100"

[Need to give same pay scale when an
employee gets partially disabled and
he i3 offered an alternative jod
(237)).

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

(Failure to undertake the full control
of Howrgh-Amta and Howrgh-
Sheakhala Light Railway (238)).

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100."

(Fallure to reduce the fare of season
ticket in Howrah-Burdwan Subur-
ban section (239)).

*“That the demand under the
head ‘Rai'way Board’ be reduced
by Rs 100"

{Need to have overdridges connecting
Kasba and Ballygunje and Tiljala
end Bondel Road near Ballygunje in
the Sealdah Division of Eastern
Railway (240)).

“That the demand under the
head ‘Rai'way Board’ be reduced
by Rs. 100"

(Failure to construct a foot overdridge
connecting two platforms at the
eouthern end of the Dhakuria
Suation in Sealdah Division of East-
em Railway (341)].

“That thy demand under the
bheag Mal'way Board’ be reduced
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[Need for settling up a flag station
at the midpoint between Garia and
Jadavpur Stations near Haltu area
in Seaidah Division of Eastern Rail-
way (242)].

“That the demang under the
heag ‘Rai'way Board' be reduced
by Rs. 100.”

[(Need for better amenitieg for vpas-
sengers in Ultadanga, Dhakuria,
Jadavpur and Kalighat Stations of
Sealdah Division of Eastern Rail-
way (243)].

“That the demanq under the
head ‘Rai'way Board’ be reduced
by Rs. 100.”

[Need for absorption of staff emplo-
yed wnder Railway Electrification
in permanent categories (244)].

“That the demang under the
head ‘Rai'way Board’' be reduced
by Rs. 100.”

(Need to set up a Wage Board for the
Railway employees (245)]).

“That the demanq urder the
heag ‘Rai'way Board' be reduced
by Rs. 100."

(Failure to provide sufficient number
of local passenger traing for Howrah
and Sealdah Divisions of Easters
Railway (248)].

“That the demanq under the
head ‘Ordinary working ex-
pnses—*'Administration’ be reduced
reduced by Rs. 100.”

[Eoiction of persons staying in Paw-
chanantala Bustee near Ballygunje
Station and in Railway colony near
Tollygunje bridge and Dhakuris
Station of Sealdah Division of East-
erm Railway (247)).

“That the demang under the
head ‘Ordinary working cx-
Ad

by Rs. 100"

inistration be reduc-
ed by Rs 100"
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[Introduction of electronic machines
in Railways (248)].

“That the demand under the
heag ‘Ordinary  working ex-
penses—Repairs and Maint
be reduced by Rs. 100.”

modernise  Ultadanga,
Dhakuria, Jadavpur and Garia
Stations of Sealdah Division of
Eastern Railway (249)].

“That the demand under the
head ‘Ordinary working cx-
penscs—Repairs and Maintenance’
be reduced by Rs. 100.”

[Need to

(Neeqd to modernise Sealdah Station
of Eastern Railway (250)].

“That the demand under the
head 'Ordmary working cx-
Repairs and Mai

bg reduced by Rs. 100."

(Non-provision of ghat section engines
on the Western Railway (251)).

“That the demand under the
head ‘Ordinary  working ex-
Repairs and Mai

b. reduced by Rs. 100.*

{Track re-laying on the broad gauge
and metre gauge (252)].

“That the demand under the
head ‘Ordinary working ex-
penses—Operating Staff’ be reduc-
ed by Rs. 100"

{Need to pgive winter uniform to the
Dining Car staff (253)).

Shri Madhu Limaye: 1 beg to move:

“That the demand under the
heag ‘Rai way Board' be reduced
by Rs. 100"

{Failure to investigate the death of
the son of a worker at Kiul as a
result of the carelessness of the
Raflway doctor (283)).

*“That the demand under the
heag ‘Rat’way Board® be reduced
by Ra 100"
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[Failure to encourage the Workers
Co-operative Union of Railway
porters at Kiul (264)].

“That the demand under the
head Railway Board’ be reduced
by Rs. 100.”

[Failure to remove the {nconvenience
caused to passengers by the smoke
emitted by the engines while sta-
tioned under the bridge at Jhasha
Station (265)].

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Failure to s'op Down Exprcss train
at Simultala (n order to check
ticketless travel and for the come
venience of passengers of 10 UP
Mithila Express (266)].

“That the demand under the
head ‘Rallway Board’ be reduced
by Rs. 100.”

[Failure to repair properly the third
class waiting room gt Simultala
(287)).

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Failure to give facilities to and re-
vise pay scales of attendants in class
I compartments (268)].

“That the demand under the
head ‘Rallway Board’ be reduced
by Rs. 100."

{Failure to take <comcrete steps {(n
order to reduce the overcrowding in
local traing of Bombay and the
ac idents taking place as a result
thereof (269)).
8hri Priya Gupta: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
to Re. 1.”

(Failure to tntroduce coordinated Inm-
land Transport by bringing Rallway
Marine Service in its fold for
augmenting transport facility for
Assam (270)).

“That thy demand undsr the
head Railway Board’ be reduced
Rs. 100.*
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[Shri Priya Gupta]}

[Need to construct broad gauge lines
connecting Jogigopa by bridge over
Brahmaputra with Dibrugarh by a
shorter route (271)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need to remove anomaly by allotting
Rs. 250 380 scale to all Assistant
Inspectors in Commercial, Trans-
portation, Engineering Departments
at par with independent charges
held by them (272)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need to allot scale Rs. 335—425 to
all claims Inspectors ag recommend-
ed by Second Central Pay Commis-
sion (273)].

“That the demang under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to enquire into charges of cor-
ruption by the Railways Advertis-
ing Canvassers and Agents Asso-
ciation, Bombay against Western
Railway  Publicity Department
@M1

“That the demangq under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to introduce an additional train
in Jubbelpur-Itarsi Section of Cen-
tral Railway to reach Itarsi by fore-
noon (275)1.

“That the demang under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to re introduce through trains
for passengers and perishable goods
between Katihar and Gauhati in
North  East Fronmtier  Railway
(276)1.

“That the demang under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to allot higher gcales of pay to
commercial tracers to remove ano-
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maly of their juniors getting higher
pay (277)].

“That’ the demang under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to stop mass transfers of com-
mercial staff and pay clerks im
order to avoid hardships of accom-
modation, food and children’s edw~
cation (278)].

“That the demanq under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to ensure regular supply of rice,
atta and other essential commodities
to railwaymen in Madhya Pradesh,
West Bengal, Bihar anq Assam
(279)].

“That the demanq under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to sanction special comepnse-
tory allowance to clerks in Loco-
Sheds, Carriage, Power House and
IOW, BRI, PWI and Signal Offices
for performing 8 hours duty daily
and for foregoing of gazetted holi-
days (280)].

8hri Kishen Pattnayak: I beg to

move:

“That the demang under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to connect Rourkela with Tal-
cher by rail (281)].

“That the demang under the
head ‘Railway Board’ be reduced
by Rs. 100.”

[Need to ertend Puri-Ta'chey
upto Sambalpur (282)}.

line
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TR ¥ I g e g few R @
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“A study has already been made
by Dr, Nagaraj Rao of the Plan-
ing Commission. A list of indust-
ries suggested by him...... ”,
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& w=dy w17 T ey § ) 9@ 37
) wefr faeet Y, AfeT @3 Sefor
€ % I 7 9 Iaw 9w fawdr §)

g e d Wiy & ar
fgraRawm @ faet @ § 65
qaifald &t fas® & § wrromw
qEATE | QHo fro qAF & AT A T
N B W F AT § 7 F7
s gaT 8, afeT gu dan § fraw
qT q, 93 FIT AT Al @ fag
fagvr & & AAT-TAT T Afeww QA
&1 & 5 wERT § sgT g § 5
it gu A 9f o P fRIqd
g FT 3§ | 7 9 T e g d
fFaiad & & W 7T I qrar
&1 TN NI G g F
T W16 W WX 6T T A, qT e R
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oI B ghAd & g T Wi &R
T {1

T 2 § fr o= & o |
gFEi foedl Tt @, Sawt eTEfAw
1 §: o #T § < Ay g, ey
awg A firdY #Y qET @ faear § 0
W ar # anr aga f=ow @ ag
W FQ § £ R 67 ag BT WAR
W wfumfat & faargar § 1 A
fra, =t gow S wOT, Ag@ AR F
fosraa w1t gf g, AfeT garr s
¢ v 3@ R A fuwgd wael &
A N A & WY A ag
gama faar § fir ag s v @k
ATEYT § et Ay | FE AR o
ag mEr foelt ¥ Sl §, @ wgfaw
w1 FaTs ML ¥ FrE A A »

™ X § 5 =% 9ty 9y, o
©: /T OF WIg @aT §, ¥fea AN
FHEw T fiear amr § 1 WK W
TRUT AR ©: T4 ¥ g7 9§ | ||
IEH AR § wHE wQ@ §, AT Iawy
gl ¥ TR AgY fiwar SmaT § 0
# fawraa #1 § f5 -z wigY
o fesat # o ¥ fag Hewet ok
dfad # fegawfor Wik s Qi
¢ o o Rafew N o iy ooy
& 1 &7 @ 71 Q%A & fog ag wravaw
treEwRN—t T s aw @
% QT §—3ER & @ fgq |

o= 59 o Ao Y FAT WIw
¥ 7€ 7@ aran §, foamaY a9g & e
waT A freaT @ 1 9 ) e
¥ T Tifgy

Rt f o afaax 3 w1 3, §fe
7 WA 3w awfafes e o)
FUTHATE FT TIGAT FAT 9AZX . . .

% AAHT §IE ;. |1 AT
< AR ¥ favare v § ?
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ot wy ;.. %7 fog g@X O
fafaw Fnfax T = Tfgg 1 g}
qgi -1 AT g ZTa) g Jifed |
I 78 % fafadig dt &, o fv v
T ¥ gt § )

e 2@y & 5 g oo el &
ST A B e a7 fawar § )
g T WA ¥ oF e o da7 @ar
& | 9= 39 FY sgrar A Wi §, A Aag
off 43 43 @Y wrar 1 &Y fow &<
gar faar § & oY aax § &o o
Wi s3I H A & fag 74 faamn
wfgw

g0 AR 7 % @ f dmge §
s Y dear w1y AL ¢, a7 W@
areil & fay q #ardd 7 § | A
w0 o ¥ & qg wgAr WgAr f—
@ ft ¢ ag o @ g, @
QT ST T $T @ § |

Wo W g Tal : 3 WY wIod agt
LR g

ot a§ : MR ¥ wrdd afwfnde
wgY & TE ey Agi & AW B W
OTT qFaT §, AT AT AT A
QT § | afz Wy agi #@Ardd aEEd @
agt S & qrey agfaga @ e )

8hri L, N. Bhanja Deo (Keonjhar):
I am glad the Railways’ finances have
been very good this time. That is
why there was no increase in passen-
ger fare, but I am disappointed on
account of the 3 per cent surcharge on
freight. Of course, I am glad that
certain commodities for export are not
going to be taxed, specially commodi-
ties like manganese ore and iron ore.
1 would have been glad if this con-
cession had been extended also to
those manganese ore and iron ore
which are meant for supply to steel
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this will increase the cost of the steel
and iron. That is why I hope th2 hon.
Minister will consider this. These are
special commodities and should be
given certain concession as far as the
surcharge on freight is concerned.

I would have been happy to con-
gratulate the Minister on the perfor-
mance of the Railways, but when I
went through the Estimates Com-
mittee's report on the South-Eastern
Railway, I was disappointed. The
performance of this Railway has not
been upto the standard of the old
Bengal-Nagpur Railway of which this
formed a part. They are also disap-
pointed that it has not even reached
the efficiency of the Eastern Railway
of which it was a part till 1955-56. My
hon. friend, Maharaja Pratap Kesari
Deo, has already spoken about the
development of under-developed areas
like Madhya Pradesh, Midnapur in
West Bengal and my own area. So,
8o far as the South-Eastern Railway
is concerned, it should be given parti-
cular attention.

I would then come to the vital con~
nection about which the Estiinates
Committee recommended, ie., about
the line from Banspani to Paradeep. I
would like very much to guote from
the Estimates Committee’s report. The
hon. Minister will then be inclined to
consider this matter favourably be-
cause it comes from the Estimates
Committee ard, therefore, must be
based on facts which are justifiable.
I am quoting from the Estimates Com-
tee's report:

“The Committee understand
that, at a meeting held on the
9th October, 1962, at which the
representatives of the Railway
Board, Ministry of Transport and
the Government of Orissa were
present, it was agreed “that the
Nayagarh-Banspani area must be
connected by rail with Paradecp
passing through the Tomka area
and that for that purpose, the
entire railway line from Banspani
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to Paradeep should be included as
a priority scheme in the Fourth
Plan”, The Committee would like
in this connection to refer to the
recommendation made by them in
their Seventieth Report on  the
Ministry of Transport—Paradeep
Port (1964-66).”

Having said that, I come to another
vital matter with which the Estimates
Committee has dealt at great length,
i.e., about terminal facilities provided
for the passengers in a city like Cal-
cutta where there is great congestion;
my hon, friends, who come from West
Bengal, wil bear me out. It is often
very difficult to get a conveyance to
go to the City proper if a person
arrives during peak hours. That is
why, the Estimates Committee quite
rightly pointed out in their report
that it should be right and proper it
the Government—though It is not a
matter about which the Railways are
directly concerned, but considering
the amenities for the passengers—
take this mater into consideration and
did something to alleviate the miseries
of passengers which are felt parti-
cular'y at the peak hours—as I bhave
said, generally in mornings and even-
ings when important trains leave ar
arrive at Howrah. That is why I
would like to draw the attention of
Government to this very important
fact. it

Another aspect which has already
been discussed by various Mcmbers
is in regard to catering on  which
the Estimates Committee has made
some observations; The Estimates
Committee has pointed out hcw this
has generally deteriorated and ‘this
should be taken up seriously snd
something should be done so that
the catering on the railways may
improve. If the standard was main-
tained well when it was dealt with
by private individuals, I cannot uns
derstand why the standard cf rater-
ing should not improve when the rail-
ways have taken it upon themse'ves.
The o'd Bengal-Nagpur Railway was
also a railway concern, though it was
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run by a private company as a rail-
way, and the catering on that railway
was very good. The amenities that
they used to give were superb practi-
cally on the whole of Indian Rail-
ways, and even the railway hotels like
the B. N. Railway hotel and the rail-
way hotel at Ranchi were suppused to
be ideal for catering. Of course, the
South-Eastern Railway at Puri still
maintains a very high standard, as far
as catering is concerned, in the hotel
there, and I must congratulatc them
for it. But I cannot understand why
the same should not be the case in all
the railways.

The other day I was travelling by
the Kalka mail and the tea supplied
wasg of a very bad kind and bad
quality. I had drawn the attention
of the railways to this matter Ly writ-
ing to them and also by making a
complaint in the complaint book.
But even though nine months have
nearly elapsed after I had made that
complaint, the standard has not im-
proved; rather, it has detcriorated.
While making that complaint I had
specifically pointed out the fact that
the catering arrangements espccially
relating to food had gone down so
badly that we were forced to carry
food with us, If the Railway Board
wants that along with the railway
ticket we should also carry a stove to
have our tea prepared in our compart-
ments, I would not be reluctant to do
so. 1 hope Government will consider
thig particular aspect about catering
and do what they can to improve the
standard of catering.

Another matter which I would like
to bring to the notice of the Railway
Ministry is about the development of
the areas round about Paradeep port
about which I have already given ihe
views of the Estimates Commiittee.
Orissa is rich in minerals and 1lso in
timber. That is why it is very neces-
sary that the interior regions of Orissa
shou'd be connected by railway com-
munication so that this deep water
port of Paradeep becomes viable.
Otherwise, it would be waste of Gov-
er t of India's y, if this port
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is not properly developed. The same
is the case in regard to Haldia also.
That also must be linked with railway
line from now onwards so that wkcn
the port comes into fuil operation it
will be of advantage to that port also.

I would also like to draw the atten-
tion of the Ministry to another line
which does not go through my area
but which goes through my Suate,
namely the railway line from Bari-
pada in Mayurbhanj to Jamshcdpur.
Though there have been recommenda-
tions in the past that this line should
be converted into broad gauge and
developed properly so that that im-
portant area may be served, I am
sory that due attention has not been
given to that fact,

Before concluding, I would like to
ask a question of the Railway Minis-
ter about the function of the Amortiza«
tion Fund which has been suggested
by the Railway Convention Commit-
tee. 1 quite understand that there is
overcapitalisation in the railways and
that is why they are going to form
this Amortization Fund which will be
a sort of fund operating, as I under-
stand it, in this way, that whatever
savings there will be from the De-
velopment Fund will be put there to
the tune of the interest so that even-
tually it will reduce the overcapitalisa-
tion in the railways. But the nuclears
of the fund that has been suggested
to be created on the percentage of in-
terest would, I think, be very small.
I quite realise that this is a sort of
sinking fund which will eventually
reduce the overcapitalisation in  the
railways, but when the Development
Fund is there, I do not understand
what is the necessity for creating
another fund? There are already so
many Funds; there is the Railway
Development Fund, there is the Pas-
eengers' Amenitieg Fund; there is a
Fund for opening new lines. All
these are there. So I cannot under-
stand what will be the actual function
of this Amortization Fund when the
object could have been met from the
Development Fund
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I would be failing in my duty i }
do not also congratulate the railway
staff on the admirable way in which
they discharged their duty during
the time of emergency. The  staft
stood at their posts at considecrable
risk to their personal lives and dis-
charged their responsibility admir-
ably.

I support the Demands for Grants.

Shri Muthiah (Tiruneiveli): Mr.
Deputy-Speaker, the railways are the
biggest public undertaking in India.
employing more than a million people,
and contributing most to the general
exchequer. The railway staff have
done splendid services to the country
during the emergency.

The Railway Budget for 1966-67 is
a balanced budget with a surplus of
Rs, 22.19 crores. Passenger carnings
for 1966-67 come to Rs. 227.20 crores
and goods earnings amount to
Rs. 50653 crores. The total {traffic
receipts are Rs. 795.33 crores. The
general surcharge of 3 per cent and
the increase in the freight rates are
expected to yield an additional ve-
venue of Rs. 18.10 crores.

Freight rate has been increased on
coal and salt. The increase in the
freight rate on salt affects salt pro-
ducers and salt merchants. Sait is
one of the most essential commodities
used by the common man, Further,
it is associated with the freedom
movement. So much sentiment is at-
tached to it. Popular sentiment can-
not be ignored by Government., The
Minister says that the increase cccurs
only beyond 800 kilometres and that
50 per cent of the salt transport is
within 800 kilometres. This is not
true in the case of Tuticorin salt,
most of it is transported to distant
areas beyond 2,000 kilometres to West
Bengal and the Bengal-Assam border.
A bag of salt containing 80 kgs. costs
Re. 1 excluding the bag. The {reight
rate now proposed comes to 40 paise
per bag for Tuticorin salt which is
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exported beyond 2,000 kilometres, if
we calculate at the rate of 1,2 paisa
per kilo of salt. This is really a hard-
ship to the salt producers and salt
merchants of Tuticorin, who have to
send most of their salt only by train,
I request the Railway Minister to view
the case of Tuticorin salt pruducers
and merchants with sympathy - and
cancel the proposed increase in the
freight rate on salt.

The Railways have developed con-
siderably  during the Third Plan
period. They have spent Rs, 1,877
crores in the Third Plan and huve
achieved complete self-sufficiency in
wagon and coach manufature, and
laid the foundations for diesel and
electric locomotive production. They
have produced in the Third Plan 1278
locomotives, 5600 coaches and 117,000
wagons.

I come to safety works. The rau-
ways are taking varioug measures to
arouse safety consciousness among the
railway staff, especially among points-
men, cabinmen and drivers. The
railway ministry made a good pro-
posal in  respect of safety works,
which was accepted by Parliamcnt,
namely, that the railways should con-
tribute to the general revenues about
Rs. 2 crores annually in the Fourth
Plan period to assist the States in
providing their share of the resources
required to finance safety works such
as unmanned level-crossings end
overbridges. In this connection, I
want to plead for central aid to the
Madras government for the proposed
over bridge near Tirunelveli junction
level crossing, It deserves the highest
priority in the Madras State. The
traffic there is the heaviest and the
most congested in peak hours. The
gate remains closed for more than
thirty times every day and it remains
closed for half an hour every time
during day time, causing extreme
hardship to the people. The hon.
minister, Dr. Ram Subhag Singk was
kind enough to visit the level cross-
ing on the 5th August 1865 in res-
ponse to my request and received
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several memoranda from the promi-
nent people there, including the
municipal chairman and commissioner,

Shri Warior: He wants Dr. Ram
Subhag Singh to visit g level crossing.

Shri Muthiah: They urged the im-
mediate construction of the overbriige
there, and the hon. Minister graciously
promised help in the matter. The
Chief Minister of Madras is most sym-
pathetic to the request of the Tinne-
veli and is prepared to implement it
in the Fourth Plan. I saw the Chief
Minister of Madras twice, on 28th
October and on 6th November, 1963
and talked with him about this; I sub-
mitted a detailed memorandum to him
regarding the overbridge and approach
roads. I understand that the Railway
Minister and the General Manager of
the Southern Railway are in corres-
pondence with the Chief Minister of
Madras regarding the project. On be-
half of the people of Tinncveli and on
my own behalf [ express deep gratitude
to the Minister of State for railways,
Dr. Ram Subhag Singh for the sincere
interest he is taking in this matter. I
request him to implement the scheme
by the end of 19866.

I now come to the demands and take
up demand No. 2. It concerng surveys
and ten lakhs have been set apart for
surveys for 1966-67. The enginecring
and the traffic surveys for the Tinne-
velli-Kanyakumari line were complet-
ed severa] months ago and yet the
two survey reports have not been sub-
mitted to the railway board till now.
Steps should be taken immediately to
see that the survey reports are sub-
mitted to the railway board without
delay and to see that the estimates
for this railway line are prepared in
1966. T request the Railway Minister
to include and implement this Jong-
pending railway line in the Fourth
Plan. He may implement i¢ in stages.
First, the line may be constructed upto
Kanyakumarj and then to Nagarcoil
and later it may be extended to
Trivandrum. This line is important
because it is gure to deveclop the in-
dustrial potential of the two districts.
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Tinnevelli and Kanyakumari and to
cnsure the exploitation of valuable
minerals in the districts, like ilmenite,
monizite sands, limestone, etc. I am
glad to hear that the Madius Govern-
ment has accorded the higheet priority
to this line in their Fourth plan

1 now come to demand No. 8 which
concerns repairs and maintcnance of
buildings, tracks, etc. The Trinelveli
junction railway station requires a lot
of improvement. The waiting hall for
the Third-class passengers ig too small
for the ever increasing number of
passengers, It has to be extended
to accommodate more peopic. A bath-
room for third-class passengers is
absolutely essential and  urgent.
“Thousands of pilgrims and tourists
travelling third class from North India
come there every year aud have to
stay there for a few hours before they
get into the bus for Kanyaxumari
They suffer from want of bath-room
facilities. The hon. Minister of State
in the Ministry of Railways, Dr. Ram
Subhag Singh, promised tc construct
a bath-room there is 1965, for the third
class passcngers when he visited
Tirunelveli junction statirn on 5th
August, 1965. The bath-rccm has not
been constructei so far. I appeal to
the Railway Minister to take up the
work and finish it in 1936.

Again, the platforms in the
Tirunelveli junction station osre mnot
completely covered. This causes
great inconvenience to the passengers
and the R.M.S. staff. The Railway
Minister promised to take up the com-
plete covering of the threa pletforms—
Nos. 1, 2 and 3—in 1965 itself. But it
hag not been done. Receatly. in reply
to my question, the Minister replied
that work was in progress ‘or the com-
plete covering of platform No. 1 in 1966
and that platform Nos, 2 and 3 would
be completely covered n the succed-
ing years. I appeal to the Railway
Minister to take steps to sce that the
thre:> platformg are pletelv covered
in 1966 itself. It will not cost much
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I come to Demand No. 14 which
concerns the construction of new lines.
Rs, 5.61 crores have begn allottej for
1966-67 for the Southern Reilway for
this purpose. I repeat and emphasise
that the Tirunelveli-Kanyakumarij line
should be taken up and implemented
in the Fourth Plan. A broad gauge
line from Tiruchirapalli to Tuticorin
is an absolute necessity in view of the
Tuticorin port becoming a major har-
bour and the hinterlang tecoming
speedily industrialised, and also in
view of the fact that exports and
imports are on the increase at the

Tuticorin harbour and the cargo
handled there has exceeded one
mi'lion tons and will reach two

million tons soon,

Then 1 come to Demand No. 15 con-
cerning development expenditure. This
covers expenditure on passenger
amenities and staff welfare including
quarters for Class 1II and Class 1V
staff. For passenger amenities
Rs, 3.98 crores have be.n allotted for
1966-67. For 1965-€3, Ra. 4 crores were
allotted. But much of it was not spcnt
for passenger welfare. Only a small
fraction of the passenger earningg is
spent on passenger amenities. That is
what I understand. 1 am told that it is
less than one per cent. At lcast, five
per cent of the total passenger earn-
ings should be spant on passenger
amenities,

The Raijlway Minister should parti-
cularly care for thc convenienca of the
third class passengers as our State is a
welfare State and as our goal is the
establishment of a democratic socialist
society. The third class passengers
still suffer from several hardships.
Every third-c'ass compartment should
be fitted with electric fans and wash-
basins. The three-tier sleeping coach-
es should be replaced by two-tier
sleeping coaches.

Finally, I have to make a few re-
quests to the Railway Minister. Over-
crowding in trains ghould be stapped.
Punctuality shoulj be maintained for
all the trains particularly for long-
distance trains. Automatic signals
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should be set up Caution-boards
with the words “STOP AND PRO-
CEED"” should be put up on. both
sides of the unmanaecd level crossings
to prevent accidents. Catering
arrangements in all trains should be
improved.

16.53 hrs,

STATEMENT RE. COMMITTEE TO
REVIEW WORKING OF ADVO-
CATES ACT.

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): Sir, as the House is aware,
the Government has decided to ap-
point a small Committee, consisting of
the Law Minister as Chairman, myself,
the Attorney-General of India and
nine Members of Parliament to review
the working of the Advocates Act, 1961,
in all its aspects. The names of the
Members of Parliament, who have
agreed to serve on the Committee ure:
Shri P. N. Sapru, Shri Diwan Chaman
Lall and Shri Debabrata Mookerjce—
all from Rajya Sabha—Shri Hem
Raj, Shri S, V. Ramaswamy, Shri N. C.
Chatterjee, Dr. L. M Singhvi, Shri
Frank Anthony and Dr (Shrimati)
Sarojini Mahishi—all from Lok Sabha.

16.54 hrs,

DEMANDS FOR GRANTS (RAIL-

WAYS), 1966-67, AND DEMANDS

FOR SUPPLEMENTARY GRANTS
(RAILWAYS). 1965-66—tontd,

Mr. Deputy-Speaker: Shri Priya

Gupta.

Shri Priya Gupta: Only a few
minute are left,

Mr. Deputy-Speaker: Yes; but he
ean continue afterwards also.
8hri Priya Gupta: Sir, I rise to

make a few obs:rvations on the Supp-
lementary Demandg for Grants,

PHALGUNA 30, 1887 (SAKA) D.S.G. (Railways) 6294

Before 1 come to the details 1 would
bring to your notice and through you
to the Railway Minister as well as the
Home Minister, a circular whose num-
ber is F3|27|GS-CS-II dated 25th Feb-
ruary, 1966 issuej by the Ministry ot
Home Affairg in respect of deployment
of staff rendered surplus, that is, the
absorption and retrenchment etc., and
the benefits to be given to them. The
circular states that those who have
put in 15 years’ service and above will
be given another five years weightage
for the purpose of calculation of pen-
sion rates. This should also apply te
surplus Railwaymen. I do not know
whether the Railway Ministry is in
receipt of this circular or not. There
are many other circularg issued by the
Home Ministry which controls all the
ministrizs, but the Railway Ministry
is either unaware of them or if they
are aware of them, they are not allow.
ed to be made public.

Regarding the circular issued by the
Home Ministry as to how confidential
reports are to be submitted, the Rail-
way Ministry has issued a circular and
it is kept confidential at the General
Managers’ level. It has not been
adhered to and it has not been given
publicity. The result is, if I may use
& Hindi expression, najaiz faida fi.e.
undue advantage is derived by some.

Coming to Night Duty Allowance,
the Central Pay Commission recom-
mended that whosoever is doing work
at night must be given night duty
allowance. There are three points in
this. Firstly, what is the definition o?
night? The Railway Board came out
with  the clarification that from
12 A.M, the night starts and it is upto
6 o‘clock. But 12 AM. is day time
since A.M, means day, and they say it
is night! My submission is this.
Under the Factories Act, when the sun
sets the night starts and when the sun
rises the day starts. That can be fol-
lowed by the Railway Board. Or,
after 8 p.M. no first class passenger
can be disturbed by the TTEg till
8 AM, So, that period from 9 p.m.
to 8 AM. can be called night. After
a great deal of discussion, the Railway
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Board has accepted that from 10 p.m
to 6 A.M. is night.

Reorganisation

The second question is, who are eli-
gible for it. According to the railway,
whosoever is on duty for 8 hours are
eligible and within that 8 hours, he
must have a certain quantum of work
load to make him eligible for night
duty allowance. 12 hours duty men
have been deprived of it. May I ask
whether government will allow an
employee on night duty to lie down
or have a wink of sleep during the
time he is on night duty, when he has
no particular work to do for the
moment? If that is not allowed, why
should not night duty allowance be
paid to him?

Thirdly, regarding the payment of
night duty allowance, for 6 months or
even for 1 or 2 years, the prescribed
night duty allowance is not paid even
for the very small number of catego-
cries who have been sanctioned night
duty allowance.

I submit there should be a uniform
rate of night duty allowance to be
paiq to all staff on night duty irrespec-
tive of classification of work.

Mr. Deputy-Speaker: He can con-
tinue after the Home Minister's state-
ment.

16.58 hrs.

STATEMENT RE. REORGANISA-
“TION OF PUNJAB ON LINGUISTIC
BASIS

The Minister of Home Affairg (Shri
Nanda): Sir, the Committee of Mem-
bers of Parliament, headed by the
Hon'ble Speaker, has made its report
which was laid on the Table of the
House on 18th March, 19686,

The Committee has come to the con-
clusion that if would be in the larger
interests of the people of Punjab and
of the country as a whble, that the
present State of Punjab be re-organis

MARCH 21, 1966

of Punjab (Stt.)

ed on a linguistic basis and has recom-
mended that:

(a) the Punjabi Region should

from a unilingual Punjabi
State:
(b) the hill areas of Punjab in-

cluded in the Hindi Region,
which are contiguous to Hima-
chal Pradesh and have linguis-
tic and cultural affinity with
that territory, should be mer-

ged with Himachal Pradesh;
and
(c) that the remaining areas

should be formed as a separate
unit which may be called the
Hariyana State.

The Government have given careful
thought to these recommendations,
They have decided to accept, in prin-
ciple, that the present Stat: of Punjab
be reorganised on a linguistic basis.

The Committee further recommend-
ed that in case there were any bound-
ary adjustments to be made, a Com-
mittee of experts be set up immediate-
Ty to suggest the necessary adjust-
ments. Government accept, in princi-
ple, that the boundaries may be
determined with the help of experts,
They inteni to take early steps to give
effect to the decision to reorganise the
State of Punjab on the lines mentioned
in the preceding paragraphs,

Before announcing these decisions,
Government took into full and careful
consideration representations made to
them by various interests including
those who were opposed to the re-
organisation of the Punjab on the
lines proposed. In the course of the
long meetings held with some of them,
misunderstandings and misgivings re-
garling the reorganisation that was
under consideration were largely re-
moved. The Government have rmade
it clear to them:

(i) that the proposed reorganisa-
tion of Punjab will follow the



6897 Reorganisation PHALGUNA 30,

linguistic basis, without any
communal or religious factors
being allowed to come into
consideration,

such common links between
the units resulting from the
proposed reorganisation as
are found feasible will be
provided in consultation with
the concerned interests;

(ii

<

(lii) the legitimate rights and in-
terests of the minorities,
linguistic anj others, will
naturally be fully safeguard-

ed in the units
17 hra

Government trust and hope that the
leaders and people of Punjab, repre-
senting all shares of opinion, will lend
their constructive co-operation to Gov-
er t in the maint of peace-
ful conditions, unity and amity bet-
ween all sections of the people, and
above all in tho creation of appropriate
eonditions for the smooth and early
implementation of the decisions relat-
ing to the reorganisation of Punjab.

Sir, I would like to take this oppor-
tunity, once again, on behalf of the
Government and, if I may, on behalf
of this Housc, to express our profound
sympathies for the families of those
who have lost their liveg in the recent
disturbances.

May I also add, Sir, that Govern-
ment welcome the decision of Shri
Yagna Dutt Sharma, announced a little
while ago, to break his fast.

Some hon. Members rose—

Mr. Deputy-Speaker:
rule 372
Shri Sarendranath Dwivedy (Ken-

drapara): We want to have some
clarificati on the st t

Mr, Deputy-Speaker: If I allow one,
I will have to allow several.

Shri Surendranath Dwivedy: That is
always done.

Please read

1887 (SAKA) of Punjab (Stt.) 6898

Mr. Deputy-Speaker: Please read
Rule No, 372,

Shri Surendranath Dwivedy: The
rules are there, but we are following
a convention here. We want to seek
some clarification.

Mr. Deputy-Speaker: All right,
you want clarification, I will allow two
or three.

Shri P, K. Deo (Kalahandi):
the hon, Minister...,

Sir,

Shri Harish Chandra  Mathur
(Jalore): Sir, when you say “two or
three” you will have to say who are
those chosen two or three. If you
once permit, you will have to permit
all those who want to seek clarifica-
tion. Let that be absolutely clear
to you. Therc is no question of any
drawing of the line.

Shrl P. K. Deo: Sir, you have al-
ready called me.

Mr. Deputy-Speaker: Rule 372 is

very clear on this point.

ot 7y fowg (%)@ faaw &
gt o i g fv oo
et frde ow & Forel wY qAEE

8hri Surendranath Dwivedy: It is
always at the discretion of the Chalr.

Mr, Deputy-Speaker: Rule 372 reads
like this:

“A statement may be made by
a Minister on a matter of public
importance with the consent of the
Sp.eaker but no question shall de
asked at the time the statement is
made.”

Shri Hem Barua (Gauhati): That has
been violatei so many times.

Shri Nanda: Sir, it is not merely the
technical protection of the rule that
I seek, but I also seek protection, he-
cause at this juncture, the Cabinet
having just considered this and
speedily taken a certain decision, I
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[Shri Nanda]

would not be in a position to answer
any questions about other aspects
which have yet to be considered in
detail.

Shri Surendranath Dwivedy: Sir, a
very important point remains.

Shri P, K. Deo: Sir, you called me

and I was on my legs. (Interrup-
tions).

Mr. Deputy-Speaker: Order, order.
One at a time,

Shri Surendranath Dwivedy: He has
made the statement that on the basis
of the recommendations of the Parlia-
mentary Committee they have come to
the conclusion that they accept the
recommendation so far as the princi-
ple of the division of Punjab is con-
cerned. But he is silent on two of the
other specific recommendations. One
is whether the Government

Mri. Deputy-Speaker: We are not
concerned with that now.

Shri Surendranath Dwivedy: One is
about Hariana Prant and the other
pahari areas which were recommend-
ed by the Committee to be attached
to Himachal Pradesh, whether that
has been agreed to and also Hariana
Prant wou)q be constituted.

Mr. Deputy-Speaker: He has said
that.

Shri Surendranath Dwivedi: He has
not said that. Let him say whether
he has said that He has not said
that. He only said that a Boundary
Commission would be appointed. 1
repeat that it has not been categori-
cally stated in the Miniser's state-
merit. Secondly, we want to know
whether this expert commission would
be asked to report sufficiently before
the general elections so that the three
States could participate in the general
elections as new administrative units.

Mr. Deputy-Speaker: I would again
appeal to the House not to ask ques-
tions. They may take any other op-
portunity, but not at this stage. I am
very sorry (Interruption).
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Shri P. K. Deo: You called me, '1
was on my legs and you made me sit
down .(Interruption).

Mr. Deputy-Speaker: I am very

sorry; I cannot allow any questions

(Interruption). 1 I allow

one, I will have to allow all. I am

very sOITy (Interruption). I
refuse to allow any questions now.

Shri Surendranath Dwivedy: Let
him clarify this (Interrup-
tion).

Mr. Deputy-Speaker: If I allow one,
1 will have to allow all . (In-
terruption). Every party wants some

clarification and there will be no
limit (Interruption). 1 am
very sorry; 1 am not allowing any
questions.

Shri Surendranath Dwivedy: Let
him give an answer to this . . .
(Interruption).

Mr. Deputy-Speaker: Order, order.
You may take other opportunities to
raise this point, not now.

Shri Surendranath Dwivedy: I put
the question with your permission and
he should reply to it. Itison record.

Mr, Deputy-Speaker: Shri Priya
Gupta may continue his speech.

Shri Surendranath Dwivedy: It »
very unfair. I have put the question.
If you had not permitted me to put
the question, it was another matter.
Having put the question,  must get
an answer. This is very funny.

Mr. Deputy-Speaker:
sorry. The rule

I am very
is very clear. 1

cannot allow (Interruption)-
Shri Priya Gupta will continue his
speech (Interruption). 1 am
very SOrry (Interruption).

Shri H. N. Mukerjee (Calcutta Cen-
tral): He has asked a question; the
question is on record. It will be re-
ported to the country. (In~
terruption).
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Mr. Deputy-Speaker: 1 did not aliow
any question. He himself got up ana
went on putting the question
(Interruption).

Shri Surendranath Dwivedy: No.

Mr. Deputy-Speaker: I did not cali
him (Interruption).

Shri Surendranath Dwivedy: What
(In-

are you sorry for then
ierruption)?
Shri Hem Barua: May 1 submn

about the rule that the rule is there
but that rule has been violated on su
many occasions by he Chair and even
now you violated the rule when you
askeq Shri Dwivedy to speak.

Mr. Deputy-Speaker: The rule 1s
very clear. All of us must observe
the rule (Interruption). I
cannot allow any questions now. Shri
Priya Gupta will continue his gpeech

(Interruption).

Shri H. N. Mukerjee: Why did you
permit him to ask the question? That
has gone on the record. It will be
reported in the papers.

Mr. Deputy-Speaker: I did not pe:-

mit him. He got up and went on
(Interruption).

Dwivedy:

Shri Surendranath No,

that is not correct.

Shri H. N. Mukerjee: That is ‘most

unfair (Interruption). That
is a reflection on yourself . (In-
terruption).

Mr. Deputy-Speaker: I might have
committed a mistake, but I own ijt. 1
am not going to allow any question.

Shri Surendranath Dwivedy: It may
be a mistake but it is on record.

Shri H. N. Mukerjee: Are you to tell
us . . . (Interruption).

2010(Ai)LSD—9.
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An. hon. Member: An impression
will go to the country that the Chair
disallowed the question (In-
terruption).

Shri H. N. Mukerjee: You talk about
the present impression in the country.
The country will learn tomorrow that
this question was asked. I had an
idea that he would give an answer

. (Interruption) .

Mr. Deputy-Speaker: 1 did not per-
mit him. | am very sorry . (In-
1errupion).

Shri Hari Vishnu Kamath (Hoshan-
gabad): May 1 submit that only last
week when the Speaker was in the
Chair, Sardar Swaran Singh made a
statement on Rhodesia on his own, suo
motu, and we all put questions to
him . (Interruption).

Mr. Deputy-Speaker: That may be
so. Rule 372 is quite clear. T am not
allowing any question . (In-
terruption). Shri Priya Gupta will go
on with his speech . (Interrup-
tion).

it ww fowd : Frae 5 £1d g W
Tt 97T A 99 { w1 TR
g

Shri Surendranath Dwivedy: On a
statement made by the Prime Minis-
ter or any minister questions are being
agked. It is being followed in the
House, not only today but all these
years,

Mr, Deputy-Speaker: On this ques-
tion I am not going to allow any
que ‘tion (Interruption).

Shri Surendranath Dwivedy: On this
question you have permitted one
question (Interruption) .

Mr. Deputy-Speaker: No. I am
very sorry ([nterruption)

Shri Surendranath Dwivedy: If this
is the manner to conduct the proceed-
ings of the House, we have no faith

. (Interruption).
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Mr. Deputy-Speaker: You may do
anything. You may move a motion to
remove me from my office. I have no
objection, but I am not allowing any
question.

Shri Surendranath Dwivedy: You
know fully well that the Opposition is
not in a position to remove you; so.
do not say that.

Mr. Deputy-Speaker: You may take
other opportunities.

Shri Surendranath Dwivedy: Hav-
ing permitted me to put a question

Mr. Deputy-Speaker:
mit.

Shri Surendranath Dwivedy:
not think anybody will have
faith (Interruption).
permitted (Interruption).

I did not per-

I do
any

You

Mr. Deputy-Speaker: Order, order.

Shri Hem Barua:
(Interruption).

I walk out....

Shri H. N. Mukerjee: You say, you
did not permit him. It is a long
question that he asked and you did
permit him to clarify. It is on the
record.

Mr. Deputy-Speaker: I did not call
him.

Shri Surendranath Dwivedy: You
called me.
Mr. Deputy-Speaker: I am very

sorry.

Shri Surendranath Dwivedy: If the
Chair chunged its ‘mind like this, there
is no use sitting in this House. Let
us, as g protest, walk out . (In-
terruption).

Mr, Deputy-Speaker:
sorry.
tion

I am very
1 am not allowing any ques-
(Interruption).

Shri H. N. Mukerjee: Why did you
allow it (Interruption)?

Sh:i Hari Vishnu Kamath: It is
most objectionable (Inter-
ruption) .

**Not recorded.
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Shri Surendranath Dwivedy: You
remove him from the Chair
(Interruption). 1f thc Chair behav-
es like this, what is (Inter-
ruption).

I walk out as a protest.

Mr. Deputy-Speaker: Shri Priya

Gupta may continue his speech .
(Interruptions).

W TREwE arrw (FTerEET)
ITege AERY, fawe werE AtA ®
ATETT T 77 AIHA F1 fqwr @ g g
Frgs TR w0E Afa w9l v g
(awer) |
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Shri Surendranath Dwivedy and some
other Members then left the House.

Mr. Deputy-Speaker: Order, order.
If they want to go out, let them go
out. 1 am not allowing any question.

All these things will not be record-
ed . . (Interruptions) **®.
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Shri Priya Gupta may continue his
speech.
Shri Priya Gupta (Katihar): You
said, “You may pleased continue on
the next day.”

Mr. Deputy-Speaker: I never said
that. I saii that you may continue
your speech after the Home Minister’s
statement. Are you continuing your
speech or not?

Shri Priya Gupta: I do not want to
continue my speech as a protest, as
vou have insulted our leaders by not
compelling the Home Minister to reply
the question, and you have gone back
from what you had allowed.

Shri Priya Gupta then left the House.

i1 fow Aveaw (@q) o IOTemE

g, AVT 9047 AE AT | W
AT 0q0 Mo 338 1 advaw q@A F
fam ovfwz 4@ fF91 | ¥4 "o &
# 3717 A1 FS §2T, 72 A4 §S TG
Z1 Arar aifam

Mr. Deputy-Speaker: Shri Mani-
yangadan.

Shri Sheo Naraim: May I know your
ruling, Sir?

Mr. Deputy-Speaker: Whatever I
said will not be recorded that will
not go into the record.

17.13 hrs.

DEMANDS FOR GRANTS (RAIL-

WAYS. 1986-67, AND DEMANDS

FOR SUPPLEMENTARY GRANTS
(RAILWAYS) 1966—contd.

Shri Maniyangadan (Kotta-
yam): Mr. Deputy Speaker, Sir, 1
have been listening to the speech
made by the Railway Minister. The
Railway Minister in his Budget
Speech referred to the policy adopted
by the Railway Ministry in the con-
struction of new lines. He said:

“New line construction in the
Third Plan has been mainly to
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meet the requirements of indus-
trial, mineral and major port
developments on a large siale
or to secure the objectives of
Detence.”
1 have no quarrel with the policy
that was being adopted. Knowing
very well the limitation of the re-
sources, I have to request him not to
conflne himselif absolutely to this.
For the growth of industry in any
part of the country, transport is an
essential ingredient. In that respect
if the construction of the new rail-
way lines is conflned to the existing
industrial areas only, the other re-
gions will remain as ‘backward as
they are. The industrially backward
areas have also to be opened up by
trangport facilities like the railways.

Mr. Warior was referring to this
matter and I fully agree with him.
When the question of industries is
thought of in the States like Kerala.
the main objection is the lack of
transport facilities. The policy now
adopted in the Third Pian by the
Railway Ministry is to open up new
lines only in industrial areas. of
course, there are Defence require-
ments and other things and I have
no objection to that. What I submit
is that this point of view must be
accepted by the Ministry and back-
ward areas must be opened up by
the Railways. I have in mind mainly
the State of Kerala.

The total length of railway lines
in our State has remained stationary
for a number of years; it is 888 kilo-
metres. No investment on construc-
tion of new line has been made in
that State during the Second or Third
Plan periods. The mileage per lakh
of population is 3.4 or one-third of
the all-India figure which is 9.5 miles
per lakh of population.

Kerala is an industrially hack-
ward area and the reason is lack of
transport facilities. The Minister,
Dr. Ram Subliag Singh, very well
knows the area and I hope he will
take these factors into consideration,
1 am grateful to him: he recently
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[Shri Maniyangadan]
called a meeting of all the M.Ps. from
Kerala and all those points were
raised before him. I believe he will
implement those decisions,

In this connection, I may be per-
mitted to refer to a certain passage
from a Memorandum submitted by
tne Government of Kerala regarding
the Fourth Five Year Plan. This is
what the Memorandum says:

“The different sections of the
State's railways system suffer
from imbalance. In certain areas,
the traffic is so heavy that con-
struction of parallel lines to reli-
eve pressure of traffic has be-
come urgent. The need for crea-
tion of additional lines to meet
the expanding passenger and
goods traffic will be felt in the
coming years especially in view
of the rapid growth of industries
envisaged. The area south of
Ernakulam is served by the meire
gauge system and the north by
the broad gauge scystem. ‘Lhe
main railway route, viz,, Trivan-
drum-Kasargod line traverses
mostly the coastal belt. There-
fore, a large geographical area
to the east of this line rich in
cash crops and other products,
is lefy unserved by the railway
system.

“The National Council of Appli-
ed Economic Research has esti-
mated that about 2§ million tons
of additional goods traffic will
have to be borne by the State’s
railways by 1971. The load will
go up still further with the com-
missioning of the oil refinery
at Cochin.

“Out of an expected total goods
trafic of about 9 million tons by
1971, the railways share will be
about a third. The passenger
traffic is also expected to increase
considerably during the Fourth
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Plan period. There is no broad
gauge line south of Ernakulam.
The break of gauge at Ernakulam
is a great handicap hampering
the movement of goods between
Cochin and Trivandrum.”

Taking al] these factors into con-
sideration, they have given a list of
works to be undertaken. The first
thing that I have to stress is the con-
version of the metre gauge line bet-
ween Ernakulam and Trivandrum into
a broad gauge. In what I have read
just now, the reason is given, 1f any-
body wants to go from the northern
c¢nd of the State to the Capital of the
State, Trivandrum, they have to break
their journey at Ernakulam; if the
travel is performed by train, upto
Ernakulam there is a broad gauge and
then there is only this metre gauge.
This is the difficulty that is experien-
ced by all, be it passengers or oflicials.
So many people want to go from one
end of the State to the other, especially
to the Capital and this jg the difficul-
ty that they have to experience. It is.

therefore, absolutely essential that
this work should be immediately
taken up. In this connection ] may

also say that, when this line was con-
structed, it was constructed in such a
way that conversion would be easier.
The cost involved in this would also
not be very much. I, therefore, sub-
mit that this work should be taken up
immediately.

Regarding some new lines also, 1
have to submit that the State Govern-
ment have given a list of new lines
to be included in the Fourth Plan and
I submit that that list with the prio-
rity given by the State Government
be accepted.

One such line is a link line from
Kottayam to Bodinakannur via Peer-
made and Kumili. This is a line which
wil] contribute to the development of
the port. The development of port
also 13 one of the criteria adopted in
opening mew lines.
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Cash crops like tea, rubber, coco-
nut and other things are cultivated
and produced in those areas. If this
line is opened up it will be very
easy and it will encourage the culti-
vators and it will provide easy trans-
port; and more than that, Madurai
and other towns will also be linked
up with the Cochin port. So, I sub-
mit that this line should be taken
up immediately.

Another suggestion is in regard to
doubling of the existing railway line
between Cochin and Coimbatore.
Shri Warior has already referred to
it in detail and so I do not want to
go into that matter. I do not also
want to go into the details of the
turther new lines that are necessary,
because the State Government have
already submitted their list. I hope
that these lines would be taken up
with the topmost priority pessible.

As regards the facilities for travel
for people from Delhi to the southern
most State, namely Kerala, there is
the Southern Express now, and after
long requests, a combined first and
thirg class bogie is now attached from
Delhi to Cochin and from Delhi to
Mangalore. There are so many com-
plaints that we have to put forward
in that connection. We are thankful
that this has been done. But my
hon. friend Shri Warior has aiready
referred to the difficulties faced by
the third class passengers there be-
cause there is no sleeper accommo-
dation. Think of the difficulties that
a third class passenger has to un-
dergo when he has to spend three
nights in the train without anad slee-
per accommodation, ‘because he has
to sit all through; the windows are
not safe; thera is no safety and

there is convenience.

Perhaps in his anger Shri Warior
said that first class may be abolished.
1, for one, would request that first
class should not be abolished and I
am sure that il the railways want it
they can have the first class facili-
ties and also third class facilities with
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sleeper accommodaion. Perhaps Shri
Warior was angry, seeing the diffi-
culties of the third class passengers.
But it is not only the pass-holders
that travel by first class, but there
are also others. So, first class ac-
commodation must be there. If possi-
ble 1 would suggest that there should
be a first class bogie and a third
class bogie separately with sleeper
accommodation. Anyhow, the third
class facilities have to be increased
and there is no doubt about it.

The Southern Express now reaches
Madras at 10.20 hours, according to
the new time-table, and the connec-
ting train leaves at 15.35 hours. For
more than five hours, it is delayed
there. The Delhi-Cochin coach is
shunted far away from the plaform
to a place where the passengers have
to suffer from rain or the hot sun
as the case may be. Moyeover,
there is no guard here; the passen-
gers if they want their luggugc
to be saved will have to remain
in the bogie itself for more than five
hours. That is the present situation.
If the timing of the train which
leaves Madras could be advanced a
bit from 15.35 hours to some conve-
nient hour, then the interval could
be lessened. Some guard also should
be provided there so that the passen-
gers could at least go out and re-
main outside the bogie.

Then, again, the train which rea-
ches Cochin does so at 8.30 hours; the
next train that goes south towards
Trivandrum city is at 11.35 hours.
There is a train now at 11.35 hours
up to Kottayam. If that also could
be made ¢o start by 900 or 9.3
hours, then it wil] be very conve-
nient for the passengers. 1 request
that the hon. Minister may please
look into this matter.

A greater difficulty is experienced
while travelling this side. The train
from Cochin reaches Madras at 11.45

hours, and the connecting train
leave Madras only at 20.30 hours.
For 9 hours, the passengers huve

to remain there at Madras. This may
also kindly be looked into.
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[Shri Maniyangadan]

1 have now to refer to one or two
minor matters. One is regarding the
level crossing at Kottayam, near the
Kottayam railway station. When
you go there, you find that due to
shunting or passage of passenger
trains, almost for half the day it is
closed. I have seen at times more
than 50 buses waiting for clearance.
Something must be done to remove
this bottleneck. An overbridge may
be built at that place; or it may be
handed over to the State Government
to do that. Something must be done
to overcome this difficulty.

The other point is regarding the
licentiate doctors in the railways.
Recently Government have been
pleased to raise the status of the doc-
tors to Class II. But what happened
1o the licentiates who have been
there for ten or more years and who
were working on a par with the
other degree holders in all respects?
Certain licentiates have been in char-
ge of medical units with MBBS
doctors working under them. But
now all the degree-holders have
been upgraded to class II  status
whereas the licentiates remain where
they wcre, with the result that licen-
tiates who were senior are now
junlors. This is a very sorry state
of affairs. I request that at least
those licentiates who are now serv-

ing may be upgraded to class II
status.
Shri A. S. Alva (Mangiwie):

Sir, I come from a state where the
development of railways has been
very meagre and has been neglect-
cd for a very long time. At the same
time, I am thankful to the Ministry
for the Hassan-Mangalore Railway
and also for the remodelling of the
Bangalore railway station. As a
matter of fact, the Hassan-Mangalore
railway had to come into existence
on account of the development of
the Mangalore port as a major one.
Even now some of the foodgrains
which we are getting from abroad are
also unloaded at Manmgalore so much
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so that the necessity of connecling
Mangalore with the hinterland of
Mysore has became very urgent.

In this connection, I would urge
that the work on that railway may
be speeded up. As a matter of fact,
the budget provision does not seem
to be adequate. 1 hope that the
work on this railway line will not be
slowed down on account of the mea-
gre allotment in the budget.

There is another thing. The rail-
way line which connects Mangalore
from the south is broad gauge. But
the system of the line at Hassan is
metre gauge. So the Ministry has
decided to have a track for broad
gauge. But actually the line will be
laid for metre gauge. I submit that
in the first instance itself, it will be
advisable to have it broad gauged
because there has been a great de-
mand from the Mysore Goverr.mecnt
and also from the public that the line
from Poona to Bangalore should
be broad-gauged. As a first stage,
it is already broad-gauged from
Poona to Miraj. In the second lap,
the line between Miraj and Hubli
must be made broad gauge. Further,
the line from Guntakal to Hospet
which is metre gauge has now been
made broad gauge also. The con-
nection between Hospet (o Hubli
also may be broad gauged. Gov-
ernment should take steps 2t an
caryl date to make a survey and
complete this work.

We have been pressing for a long-
t‘me the construction of the Chamra-
janagar-Satyamangalam line and the
Kottur and Harihar line the latter of
which is an important link that will
convey the iron ore to the western
ports. After coming to Harihar 1t
will go either to Hassan or to Hubli
and from there it will go to Karwar
or Mangalore. So this small line
connecting Kottur and Harihar may
be surveyed at an early stage. I am
sure the railway ministry will realise
its importance which should not be
missed. We are told that there is
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re-thinking as regards the

railway station. It is a
very important centre and the
capital of a State. The ministry
should stick to the original plan of
putting up a modern railway station
with up-to-date amenities.

a littie
Bangalore

Hon. friends mentioned about the
through coaches running between
Delhi and West coast, either Manga-
lore or Cochin. There is only first
class and third class accommodation.
People have to spend three nights.
Besides retaining the first class, I
urge that sleeper coaches should be
provided in third class so that people
may not become very much tired of
the journey on account of sleepless
night:.

The government's policy in respect

of overbridges, is well-known. The
railways are always prepared to
have an overbridge or underbridge

provided the concerned local autho-
rities of municipalities provide the
approach roads. Tiptur is a very im-
portant commercial place and a lot
of copra and other goods are bLeing
transported from that station. The
absence of an over bridge creates a
lot of difficulty. Some of the impor-
tant trains do not halt there! I sug-
gest that they may be permitted to
halt at the station. There are other
local grievance; but I would not
menlion them here because there are
zonal committees and DRUCC.

1 have to make a submission about
the reservation of retiring rooms.
Often it is in a confused state. Even
in big stations, we see the reserva-
tion boards and find rooms are em-
pty. From the registers also we find
that the rooms are empty. But when
vou actually go there and demand
the rooms, the attendants will say
that they arc occupied and some sort
of explanation is given that the occu-
pants arrived late in the night and
so they could not be entered into
the register. Some such explanation
is given,

After probing further, we realise
that actually these rooms are not let
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out, and after some time the atten-
dants come and ask that we can
occupy, saying that the persons who
promised to come have not come. The
rooms are so given especially if they
are Members of Parliament. For
others, they try to hide the facls,
and after great difficulty, if at all,
they say that *“we asked somebody to
come but he has not come; there is
room for you.” This should not
happen. After all, it is not the con-
venience of MPs alone that should
count, As a matter of fact, why we
are not complaining of such matters
is becausc the matter becomes too
personal. Members of Parliament
fecl that in respect of inconvenience
suffered by them, they should be re-
t‘cant. But this is a matter which
nust be thoroughly examined by the
Ministry to sea that such malprac-
tices do not happen.

Then, it may be pointed out that
in important stations they charge
about Rs. 5 per bed and in other sta-
tions it is about Rs. 3 per bed. It is
really very cheap, considering the
hotel rents which are twice or thrise
as much. Sometimes, people who are
not bona fide travellers are also ac-
commodated in such rooms. The
pcople incharge would just wait for
an opportunity to say that the rooms
are filled up, and then, for the local
people who are waiting for it, acco-
mmodation is given in these rooms.
This should be thoroughly checked
and some register or book should be
kept and it should be open to inspec-
lion by any body. This matter should
be looked into and the Ministry must
make efforts particularly to see that
malpractices do not happen in this
respect.

There is another matter also which
[ would like to mention and that is
about ticketless travel. Some times
we are told that on some short dis-

tances in some railways, actually
nobody purchases any ticket. Re-
cently. 1 had been to Rameswaram,

From Rameswaram to Mandapam, it
is only a short distance; you just cross
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the Palk Strait. There is a train
which leaves Rameswaram early in
the morning, about 530 a.m, I belie-
ve. We travelled by that train and

we came to Mandapam; it takes
about an hour. The guard or some
body take the checking Inspector

cameg there. There is no first-class
in that train; it is all third-class, and
we were about 15 to 20 people in
one compartment, all travelling third
class. That railway official came
there and checked the tickets of one
or two of us who are MPs and
strangers; he did not check the
tickets of anybody else. I was given
to understand that all the other peo-
ple were actually travelling daily
without tickets, and the checking
Inspector knows them and they do
not purchase tickets. In lieu of these
tickets, we heard that money is paid
either at the starting station or at the
place where the passengers detrain.
This malpractice must be thoroughly
checked. I was told that on this
short route nobody purchases any
tickets. 1 request that there should
be a special check in respect of this
matter.

As far as catering is concerned, I
also join issue with Shri Warior. The
servers or the bearers are penalised
mostly, and the supervisor or the
supervising staff goes scot-free. Al-
ways you will find that the catering
department runs at a loss. Instances
have been given when the catering
department was privately managed
they were making lots of money.
Even now, I know of several caterers
in the Southern Railway especially,
because I am also a member of a
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DRUCC. In that particular division,
there are private contractors who give
a very good fare and also make plenty
of money. I do not see any reason
why government should be suffering
a Jloss in running these catering es-
tablishments. Of late there is some
little improvement, but formerly I
have found that no receipts were
being issued. After the passengers
have finished their food, some amount
is mentioned and the amount
is collected. Very often receipts are
not given on some pretext or other.
I am told that after the amounts are
collected. some receipts are made for
a lessee amount and that is how this
deflcit occurs.

o THETw gw (FTUEET)
IUTEA W, WY FIA KT NG T
ITAT I AT T qE A9 TG & fE
™ T & Fraar a9 2 )

Q@ RPTIT qEeq 919 f6E g &
oy |

ot vwEww e fow awg &
o wa g A A g Afe
qE ¥ ETIW *1 I qgA & Feadw-
T

Mr. Deputy-Speaker: The bell is

being rung.

The bell has stopped ringing and
there is no quorum.

The House stands adjourned till 11
A.M. tomorrow.
17.44 hrs

The Lok Sabha then adjourned till

Tleven of the Clock on Tuesday,
March 22, 1908|Chaitra 1, 1888 (Saka).
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